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Thursday, December 17, 2015/Agrahayana 26, 1937 (Saka)

The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]
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FELICITATION BY THE SPEAKER

Successful launch of PSLV-C29 from Sriharikota, Andhra Pradesh on 16
December, 2015

HON. SPEAKER: Hon. Members, as you are aware, our country has successfully
launched six Singapore satellites and put them into orbit through Polar Satellite
Launch Vehicles (PSLV-C29) from Sriharikota, Andhra Pradesh on the 16"
December, 2015. This is the first time that our country tested a multiple burn fuel
rocket engine.

We are extremely proud of this accomplishment by our space scientists.

The House conveys its congratulations to the Scientists and Technologists
of the Indian Space Research Organisation and wishes them success in all their

future endeavours. ... (Interruptions)
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HON. SPEAKER: Hon. Members, I have received notices of Adjournment Motion
from Dr. A. Sampath, Shri P.V. Midhun Reddy, Shri Ravneet Singh, Dr. M.
Veerappa Moily, Shri Mallikarjun Kharge, Shri Jyotiraditya Scindia, Shri K.C.
Venugopal, Shri Bhagwant Mann, Prof. Saugata Roy, Shri Sudip Bandyopadhyay,
Shri P. Karunakaran, Shri Dushyant Chautala and Shri N.K. Premachandran on
different issues.
Some issues have already been raised.

... (Interruptions)
HON. SPEAKER: The matters though important enough do not warrant
interruption of the Business of the day. The matters can be raised — and 1 will
allow you — through other opportunities.

... (Interruptions)
HON. SPEAKER: I have therefore disallowed all the notices of Adjournment
Motion.

... (Interruptions)

A reaet @ 3l T8I, 918 # ST AT G|

... (cgaym)
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11.03 hours
ORAL ANSWERS TO QUESTIONS
HON. SPEAKER: Q. 261 — Shri Konda Vishweshwar Reddy

(Q.261)
SHRI KONDA VISHWESHWAR REDDY: Madam Speaker, the metric for

evaluating a solar power plant is not megawatt but how many units of electricity it
is producing. ... (Interruptions)
AT 7eAet ¢ 3l o T M, 12 g9 G|

... (c@aeT)
SHRI KONDA VISHWESHWAR REDDY: In the answer to my Question, the
Minister has replied that according to the National Solar Mission projects, when
they studied the plant load factor it was 16.28 per cent to 21 per cent. ...
(Interruptions)
THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): We can discus
it after the Question Hour. ... (Interruptions)
HON. SPEAKER: What is it?
SHRI M. VENKAIAH NAIDU: After the Question Hour, we can discuss the hike
in excise duty on petrol and diesel. The Government will be ready to respond to
the queries by the Members after the Question Hour once the Chair admits. ...
(Interruptions) If the Chair desires, after the Question Hour, if the Chair admits,
we have no problem with regard to petroleum prices to be discussed in the
House. ... (Interruptions)
HON.SPEAKER: I am not working on your problem or their problem. I have to
run the House. It is not a matter of your problem or their problem but the problem
is with regard to running the House. They cannot take assurance from me. I have

said that I will allow them afterwards at some other time. It does not mean that [
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will allow them to speak at 12.00 or 12.05 p.m. Nobody can suggest like this. #
ST AU AT BT Hibl < @ g, QA1 Bt T8l g3 b T & B H o R% F |aod
3TU-3u PR & & €1 Yes, you can ask your supplementary. It is not like that.
TRING oS & oy o 21 § geiNe i @ oremel T8 g

SHRI KONDA VISHWESHWAR REDDY: Madam, Speaker, in the Ministry’s

answer he has given that the Plant Load Factor, according to a study by the
Government, ranges from 16.28 per cent to 21.75 per cent.... (Interruptions)

AT Sreder: WS Sfl, MY I8 WY | I8 914 T TSI B, 37T |G AN FARNY fF AN FE &
qrav[E 3T AF Ueh el QR S B, § dadl § H Ayl Hil W1 <l g SfiR 3ffar d 1
AU 9T FOM BT AIDT <l & $HD AATAT 3MMUD R &Y ST dTel ACAT BT IR <l FH
# Pl g fb A9 o1ex 9| VAT 31791 Tcb Bl T8I g3N &, A | 9l & # Y bref | & Al
3 AGUR Bl, ATUH] RN YKl W A Bl HIDI <l & PO AN R K@ BT Al
SOflT M1 € <d & b ST Y BIal § 39 W i Dl Hibr Ao, Mg v AR g W
T TR A AR BIY, § TE arel W& gl AT 7Y WET0l By, H q9 W Aehr il gl
Ifth #9 SI ugel W de 6 wibre wa fowrd, ey fe@nd €1 A wen fo 9 # W€ e,
MY IS T g1 A Jed H T8 a9 8, 37 §a Aadx a91¢ &l offdh A9 91 3§ g ©al

I Y AR f S &Y, this is not the way. Do not take it like that. I am not

saying ‘no ¢ to anybody. I am allowing you also to speak. UHT &l 78l gl gl #1
S SR S BT wdt W 98 fawg oM &1 Hiew & en, e av 7 et a1 fos

s wredt = Aifew faan 21 It is not like that. JaId darareard S, #9 e Ueh! A1 Hicbt
f&ar ol 431 @1 U S wsm - Please do not do that. 3dfoq #%1 7€ @ © f §

AT BT, oA 12 o1 AT 12 IR Ui fAe a@ 1 cannot assure like that.

SHRI KONDA VISHWESHWAR REDDY: Madam, in the Ministry’s answer the
Minister has answered that the Plant Load Factor in their study ranges from 16.28
per cent to 21.75 per cent.... (Interruptions)

A JeheT: T8 Uil Bl 33 Uscl |1 ol &, fr ot # #iepr < it |

... (cTaeT)
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SHRI KONDA VISHWESHWAR REDDY: Actually, this is very-very good. It
compares with international standards of PLF for solar PP but India is inherently
suitable, the weather and the temperature, and it is highly doubtful these figures
are true. ... (Interruptions)
A D& A e Uo7 IO I8 &, S [oveq 7 Pl

... (TagT)
11.08 hours

(At this stage, Shri K.C. Venugopal and some other hon. Members came
and stood on the floor near the Table.)

... (Interruptions)

SHRI KONDA VISHWESHWAR REDDY: Even the industry bodies and the
foreign consulting companies gave similar projection for Plant Load Factor. But
when independent research organizations, like the Indian Institute of Science, did
the Plant Load Factor, it was only between 11 and 15 per cent which makes solar
PP not very viable because of various reasons relating to dust. The temperature of
solar panels reduces the efficiency of solar panel. If I am a consumer, if I tamper
the meter I pay less bill but if I am a producer and I tamper, I end up getting more
money from the grid. Spain and Europe have seen such scams where they were
artificially producing more solar power. In fact, investigations reveal that even
they produce solar energy in the middle of night, supplied and got money. So, my
question is what steps the Ministry is taking to prevent such fraud in solar power
and to ensure an independent body studies the Plant Load Factor.

SHRI PIYUSH GOYAL: Madam, Speaker, I am very grateful to the hon. Member
for talking about that we have to look at the units produced and not MW. This
Government has gone even beyond that. This Government has brought in a
completely transparent reverse bidding process by which all the powers that the
companies purchase or Discoms purchase will be through a transparent process. I
am delighted to inform the Members through you that in the most recent auctions

that we have had, solar power has come down to as low as Rs.4.63 per unit.
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Madam Speaker, they are not small companies. They are international
companies of repute. Soft Bank whose subsidiary SBG has got this order in the
last tender is a world renowned 20 billion dollar Company. This Company is
looking to invest Rs.60,000 crore in India... (Interruptions).

Similarly, for domestic content requirement this year, only day before
yesterday, the bidding took place and it went on till 4 o’clock through the night.
Through that process, a price of Rs.5.12 through domestic made in India product
has been discovered... (Interruptions). So I do not think there is any scope for
manipulation. The States are very conscious and they do control the units of
energy that are fed into the grid through proper and smart meters. But having
taken the hon. Member’s suggestions, we will further examine how we can better
it... (Interruptions).

SHRI KONDA VISHWESHWAR REDDY: Madam Speaker, the second question
I have is that solar is primarily made in Germany and China as also other
countries... (Interruptions). Why are they not made in India and renewables being
promoted? It is because the amount of subsidy for biogas based electricity for the
entire country is just Rs.10 crore. I was shocked to find it but thousands of crores
of rupees of solar subsidies are given to other made in Germany and China...
(Interruptions). ..." So, I think the foreign exchange is not being utilized well by
promoting made in Germany and China renewables instead of made in India

renewables... (Interruptions).

* Not recorded.
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SHRI PIYUSH GOYAL: Madam Speaker, at the outset, [ would like to urge the
hon. Member to refrain from quoting very derogatory Australian cartoons. I would
urge you, Madam, to consider expunging that portion of his comments because it
is not in good taste... (Interruptions). Cartoons made by foreign newspapers
showing India in poor light are certainly not acceptable to any hon. Member of
this House. So I would like you to kindly consider whether that should remain on
record... (Interruptions).

As regards made in India programme, I think this Government is the first
Government in the history which has taken the Made in India and Make in India
programme to great heights... (Interruptions). The very fact that the domestic
content requirement tenders are being taken out with such sincerity and
continuously with high periodicity, demonstrate our commitment to encourage
domestically made products... (Interruptions).

As I said earlier, the prices have come down. Today, I was informed that
the price of our latest procurement of domestic product has come down to Rs.5.65
crore per megawatt for the capital equipment including five years maintenance
cost. That means the prices have come down of domestic product by nearly Rs.1.5
crore in the last one and a half years. So, this Government is encouraging
domestic manufacturing and will continue to encourage it... (Interruptions).

As regards biogas, he made a comment that only Rs.10 crore is provided. I
have said this in earlier questions that biogas plants which are individual plants are
not found viable. We are looking at places and gaushalas where there are a large
number of bovine animals where we can set up biogas plants. But this
Government stands committed to providing any amount of money required to
encourage biogas further... (Interruptions).

HON. SPEAKER: Shri Kudikunil Suresh — not asking.

... (Interruptions)
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DR. PRITAM GOPINATH MUNDE: Madam, I thank you very much for giving
me this opportunity to ask a very important question.

# A HA AEIGY W IS B dTEd] § (6 HERG © gW Bl (R F g9 |9
AT Bl M fHami @Y S 3d AN &, S faoiell @ fda & 7 fGapa g1 waRsg
WRBHR fHAFT DI AR T7F Al JodT B I8! 6, offchd AT Tl I H dbadl Wall W R
T PR SSIATSOIT Bl gQrdl & B 3R ABRISG H AR AT & oIy 1 S WRBR
AIeR @red & [y Bls AledS! & &1 R @l 87 AloR Wied W o QITorIer
ATeR el TR SR 8, oIl 98 Al Wive a9 & dla 81| Wiic gvae &)1 & oy Smal
A TSI AN SMMHA 8, 59 [y T B WRDR BIS AleAS! o7 Bl YIGH B & 87
£ NYY A : FEIeF], AT G o agd 8 #eaqul (v R & Mehia fhar g1 4§
AW TS A HERIS, & & HAl 3R IWPHR Bl quly N fF IvH @ & RIRT &1
3fihel B D Dol AT TRAl B T & AR B WA b1 Ubol Sd fbar g1 forad
fey &) 91 som g ¥ R aRRAfT # 8 S8l W fFaFi & G9R1 8, S f[aoiell &
I @1 W W% PR BT UraE AT T 2| WA & A g3 W H fHAEl Bl AR R W
galfagRIS! HriaR firet iR 8 STel W) M:ged Aok i fiel, Uiidedrd = fired, g9
fu # AR wen & Ymai Bl 9gd o HIRAT 9 ofdl g % 8W g8 W SR SmET s
AT H AieR U <] Ifh agd el B! a1d T8 © (e HERIG, WRDBR T HRA ARBR DI B
Teolt Ut afdfra fafafes (Evve) o a8 M R 9 WX # UdSS! 9o &7 W
fIaRer AR G B, H BN D WY A P DI 2 (B DY T Ui A [FAE & uw
Frged Rt fpy omd | ST Rt &R @ Tell YfhfRie gwt oy oird, ey i
QAT ATET H are Y e iR fastel @t @ua ot wH 8RS8 % HERTE H AR d8™
ATSHT g S & 8, s faml @, dRI9FTR gadi &I, AfRersil &I, il 3, AsTes
PRE, USYeS ¢Iged W Sl A By anl ¥ fUgs B € iR Ml & 68 a4 qrg W e
1Y WRBRI 4 < 8 fhar 8 99 9ad! sfaad ¥ule by WaR <l a9 wie-vle
ATgeh! FId ST &R SUH-310 ISR BT WA IATGT B b |
DR. J. JAYAVARDHAN : Hon. Madam Speaker, thank you for giving me this

opportunity.
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India lies in the high solar insulation region endowed with huge solar

energy potential. To utilize this potential, the Ministry of New and Renewable
Energy is giving incentive of Rs. 20 lakh per Mega Watt (MW) for ultra mega
solar parks with at least 500 MW capacity. For creating 1 MW capacity solar park,
five acres of land is required. So, for an ultra mega solar park of 500 MW capacity
2500 acres of barren land is required. In a State like Tamil Nadu which has its
length and breadth covered with agricultural land, finding such a large tract of
contiguous barren land with appropriate insulation levels is very difficult. Hence,
the financial incentive given to ultra mega power plants should be extended to
small and medium solar parks of 1 MW to 10 MW capacity. Further, development
of smaller parks has many advantages over ultra mega solar parks in terms of
transmission capacity utilization and effective absorption of generated power. This
was clearly highlighted in the Memorandum submitted by our hon. Chief Minister
of Tamil Nadu Puratchi Thalaivi Amma to the hon. Prime Minister. I would like to
know the stand of the Union Government with regard to developing small and
medium solar power parks.
SHRI PIYUSH GOYAL: Madam Speaker, I am grateful to the hon. Member for
highlighting that India is a high solar insulation country. In fact, recognizing the
great potential of solar energy, this Government in the Budget on 20" February,
2015 scaled up India’s energy ambition through solar energy from 20000 MW by
2022 to one lakh MW which is a growth of five times over the Mission, but
actually it is a growth of 35 times over the solar energy as on that day. India had
only 3.5 MW and we plan to make it 100 Giga Watt in seven years which is today
the world’s largest solar programme anywhere in the world.

Madam, I am also happy to report to the House, through you, that in Paris
on 30" of November, 2015, hon. Prime Minister, Shri Narendra Modi and hon.
President of France together launched the International Solar Alliance which is a
unique organization which consists of all the countries which lies between the

Tropic of Capricorn and the Tropic of Cancer. There are 121 countries which have
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very high solar radiation. This body is going to take solar energy to the nook and
corner of the world. India and Shri Modi, are providing leadership in that.

As far as the subsidy of Rs. 20 lakhs for Solar Parks is concerned, I

appreciate the concern of the hon. Member. Hon. Chief Minister of Tamil Nadu,
Amma, has also raised this issue. We shall be happy to allow Tamil Nadu to have
smaller Solar Parks if the Government of Tamil Nadu comes up with a proposal.
Looking at the great enthusiastic response from various States, the Central
Government is considering approval of additional batch of Solar Parks. If Tamil
Nadu comes up with a proposal, even if it is not of 500 megawatts but smaller
ones, the Central Government is prepared to consider that.
SHRI MUTHAMSETTI SRINIVASA RAO (AVANTHI): Madam Speaker, a
photovoltaic power station is also known as a solar park and is a large scale
photovoltaic system designed for the supply of merchant power into the electricity
grid. The proposition is good and more relevant in the wake of climate change
affecting the globe including India where we are facing unprecedented floods and
drought and affecting agriculture production. No doubt, it is a green energy.
Solar Parks should be concentrated in rural areas and semi urban areas where
power supply is erratic.

May I know from the hon. Minister whether he has received any proposal
from the Government of Andhra Pradesh to set up Solar Parks in the newly formed
State as there is abundant sunshine? If so, what i1s the fund earmarked for that
State for the development of Solar Parks?

I also thank the hon. Minister for including our State for getting power for
24x7. 1 expect an answer from the hon. Minister regarding setting up of Solar
Parks.

SHRI PIYUSH GOYAL: Madam Speaker, I am glad to inform the hon. House
through you and the Member will be delighted to know that Andhra Pradesh is
taking a leadership role when it comes to developing solar energy. In fact, when

we introduced the scheme of Solar Parks, the first three Parks that we received
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were from the State of Andhra Pradesh. We have already approved three Parks in
the State of Andhra Pradesh. One Park is of 1500 MW called Anantapur Solar
Park. It is in the land identified at NP Kunta of Anantapur and Galliveedu of
Cuddapah district. The second Solar Park is called Kurnool Solar Park which is of
1000 MW. That is in the Kurnool District and the third Solar Park is the Cuddapah
Solar Park in the Galliveedu Madal, Cuddapah District. So, 3500 MW is the
largest quantity of Solar Park which we have approved in any State of the country.
I compliment the Government of Andhra Pradesh for its leadership.

In fact, I am also delighted to inform the House through you that five States
have introduced solar power in a big way. By coincidence, all the five States are
BJP and NDA-ruled States. The largest amount of solar generating capacity today
is in Rajasthan which has 1256 MW. The second largest one is Gujarat which has
1024 MW. The third largest is Madhya Pradesh which has 678 MW. The fourth
largest is Maharashtra which has 378 MW and right now, the fifth largest is
Andhra Pradesh with 253 MW.

I am also delighted that all these States are pursuing solar energy with great
vigour. I am confident that India will become the solar capital of the world in the

years to come.
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(Q. 262)
SHRIMATI KOTHAPALLI GEETHA: Madam Speaker, I would thank you for

giving me this opportunity. One of the oldest legal systems in the world today is
the Indian Judicial System in which all Indians take pride. But the present system
of functioning of the judiciary in India has lost its relevance and is facing crucial
inherent problems such as corruption, huge backlog of pendency of cases, lack of
transparency, hardships of the under-trials and also complete isolation from
society. Today, there are as many as 2.68 crore cases that are pending at different
levels in the country, out of which 58,000 cases are pending in the Supreme Court
of India as per the Statement given by the hon. Minister... (Interruptions) It has
always been loudly discussed to increase the number of judges, to create more
courts and speedy disposal but implementation is always late or inadequate....
(Interruptions)

As we are all well aware, justice delayed is justice denied. So, at this point,
every common citizen of India today looks upon the judiciary for his relief, as the
custodian of his fundamental rights.... (Interruptions) So, 1 would like to know
from the hon Minister, through you, Madam, whether the Government is planning
any measures for the clearance of the pendency of cases, for the speedy disposal of
cases as well as fixing accountability and time-frame and also for the appointment
of more judges in the relevant courts.

SHRI D.V. SADANANDA GOWDA: Madam Speaker, this Government has
taken several initiatives to bring down the pendency of cases in the country. After
this Government came into power, we have taken several new legislative measures
to see that all these cases are disposed of at the earliest.... (Interruptions) Of
course, I do concede that there is a huge pendency of cases in this country. Since
the last two years, the pendencies are on the decline. I can give the statistics. Of
course, the percentage of decline is not up to the expectations of the people....

(Interruptions) But I will give the statistics.
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The pendency in the Supreme Court as on 31.12.2012 was to the extent of
66,692 cases. But, as on 30.11.2015, it has come down to 58,879 cases. Of course,
it is a very less percentage but it is on the decline. Even in the High Courts also, it
has come down from 44.34 lakh in 2012 to 41.53 lakh as on 31.12.2014. Even in
the Subordinate Courts also, it has considerably come down. But we have taken
several initiatives to see that the pendency comes down.... (Interruptions)

Madam, we have adopted three different strategies as far as this matter is
concerned. One, we have already initiated steps to repeal the redundant clauses.
All the obsolete clauses and redundant clauses are taken away from this so that
the confusion is brought down. Nearly, 1741 Acts have been identified. We have
already removed about 1200 redundant Acts. Amendment to Acts are generating a
large number of cases to be settled out of court to avoid proliferation of cases. So
many cases can be taken out of the court. That will certainly help. This is the
initiative taken by the Government. Amendment to Arbitration and Conciliation
Act is one of the main steps we have taken where so many cases can be taken out
of the court and settled outright. So, that will certainly help in the reduction of
cases. Similarly, the Bill to amend the Negotiable Instruments Act was tabled and
it had been passed. It will certainly give a big relief as far as reduction of cases are
concerned. I will specially cite the Motor Vehicles Act. There is a proposal to
bring the Comprehensive Road Safety Bill because of which the challan cases will
come down. So, this Government has taken several initiatives to see that the
pendency of cases is reduced. We have already taken initiative to see that some
time-bound disposal of cases is done. We are recommending so many things. |
have already given a project to the National Law School to see what changes are
needed in the legal framework like CPC, Cr.P.C., the Evidence Act, etc.so that we
can speed up the disposal of cases. Similarly, at the policy level changes are
needed. Administrative changes are needed. Once these recommendations come to
us, certainly this Government will take some more initiatives to see the pendency

is reduced. Of course, I do concede that the vacancies of judges in various courts
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are very huge, especially in the High Courts, more than 400 vacancies are there. In
subordinate courts, nearly 5,000 vacancies are there. Of course, the appointment of
judges to the Subordinate Courts is the responsibility of the State Governments
with the consultation of the High Courts. So we have already requested the Chief
Ministers and the Chief Justices of all the High Courts in the meeting held in April
to speed up the appointment process so that these vacancies can be filled.

As far as appointment of High Court Judges is concerned, yesterday the
Supreme Court has come out with a direction that the Memorandum of Procedure
has to be drafted by the Ministry of Law and Justice after due consultation with
the High Courts and State Governments. So we are working on it. Certainly, there
is no delay on the part of the Government as regards taking new initiatives either
for reducing the pendency of cases or filling up of the vacancies of judges to
various courts.

SHRIMATI KOTHAPALLI GEETHA: Madam Speaker, I thank the hon. Minister
for his elaborate reply. But the pendency of cases has come down by a very small
percentage. Still, a large number of cases are pending. We also know that the need
of the hour is to introduce reforms in the Judiciary so as to address the defects in
the system and also provide justice. Then, in the functioning of the Judiciary,
substantial issues like quality of justice that is provided and accountability are also
not specified. In view of the immediate need to restructure the functioning of the
Judiciary to make it answerable to the needs of the democratic and progressive
society, I would like to know from the hon. Minister, through you, whether the
Government is moving forward to restructure the Judiciary to make it more
transparent and accountable and also to make it fairer.

SHRI D.V. SADANANDA GOWDA: Madam Speaker, of course, it is the need of
the hour that the Judiciary should be made more transparent and more accountable.
The Government has already taken several initiatives in this direction. As far as
judges are concerned, they have been properly trained in various aspects in the

Judicial Academy at Bhopal which gives more and more training to the judges.
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Similarly, several legislations have been brought before the Parliament which has
certainly given a boost to this. Of course, the Judicial Transparency and
Accountability Bill had lapsed earlier. We are working on it. We will look into the
matter after taking suggestions from various stakeholders.
SHRI PRALHAD JOSHI: Madam Speaker, as explained by the hon. Minister, the
pendency of cases has reduced, but it is very marginal. In most of the advanced
countries like France, USA etc., there is no provision for vacation for the courts.
The judges in this country can take leave according to their convenience without
affecting the smooth functioning of the courts. Then, there are so many vacations
for the Supreme Court, High Courts and Subordinate Courts and now-a-days there
are strikes by lawyers which result in closure of courts. The Justice Malimath
Committee which was set up by the Central Government for reforms in the
Criminal Justice System has recommended three weeks increase in the annual
working days of the Supreme Court and High Courts. So far it has not been
implemented. Though the hon. Minister has initiated many reforms under the
leadership of Modiji, I would like to know from the hon. Minister, through you,
whether he is going to increase the number of working days for the Supreme Court,
High Courts and Subordinate Courts and also abolish the system of vacation to
courts which has come to us from the colonial days.
SHRI D.V. SADANANDA GOWDA: Madam Speaker, the suggestion is well
taken. But we can come to a conclusion on this only after discussions with the
Chief Justice of the Supreme Court of India and Chief Justices of all the High
Courts. Then, the State Governments should also be taken on board. So, a wider
consultation is required on this matter. Certainly, the suggestion of the Member is
well taken.

The second issue he has raised is with regard to the Advocates. Of course, it
is the Bar Council of India which is looking after all these aspects. The Advocates
Act, 1961 gives the clear mandate to the Bar Council of India as well as the Bar

Council of the States to look into the matter.... (Interruptions)
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DR. A. SAMPATH: Thank you, Madam Speaker. Madam Speaker, I would like
to say a word of thanks to the hon. Minister for giving a proper reply to the
question raised by the hon. Member Shrimati Geetha ji. ... (Interruptions) It has
been put to the notice of this House and, through you, this House has put to the
notice of the Government of India that Judiciary lacks accountability, transparency
and scrutiny also.... (Interruptions)

I would like to invite your attention to the answer given by the hon.
Minister Shri Sadananda Gowda ji. In the Annexure, in Paragraph 3, regarding the
pendency in District and subordinate courts, the number of cases which are
pending as on 31% December, 2014 is 2.64 crore. ... (Interruptions)
Approximately, it is equivalent to the total population of my State. It is almost
equivalent to the population of the State of Kerala. During the last two years,
there has not been much decrease in the pendency of cases. The Minister admits
that... (Interruptions) There are more than 5000 vacancies to be filled up in the
lower and subordinate courts. It is not with the National Judicial Appointment
Commission. ... (Interruptions) Unless and until the vacancies lying in the
subordinate courts are filled up, the pendency of cases cannot decrease....
(Interruptions)

So, my humble question to the hon. Minister, through you, is this. What
measures the Government is intending to take for the immediate appointment of,
for the filling up of all the lower court vacancies in the subordinate courts for the
speedy disposal of trial cases? ... (Interruptions) Thank you, Madam.

HON. SPEAKER: Already, I think, he has replied.

... (Interruptions)
SHRI D.V. SADANANDA GOWDA: Madam Speaker, I made it very clear that
the appointment of judges in the subordinate courts is the responsibility of the
State Governments and the High Courts concerned.... (Interruptions) 1 had a
meeting with the Chief Justices of various High Courts and the Chief Ministers of

various States wherein this was elaborately discussed.... (Interruptions) A request
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has been made to the Chief Justices of the High Courts as well as the Chief
Ministers to fill up the vacancies as early as possible.... (Interruptions) Especially
in certain States, the Public Service Commissions will fill up the vacancies. In
some other States, the High Courts will hold some examinations and they will fill
up the posts.... (Interruptions) Primarily it is their responsibility but we will
motivate and we will request the various State Governments and the Chief Justices
of the High Courts to fill up the vacancies.... (Interruptions)

SHRI P.P. CHAUDHARY: Thank you, Madam. The reply of the hon. Law
Minister is very exhaustive and it is commendable that some legislative initiative
regarding amendment of the Negotiable Instruments Act, the Arbitration Act and
establishment of the commercial courts has been taken. ... (Interruptions) My
request to the hon. Minister is that three provisions of the Constitution were never
invoked which can redress the problem of pendency of cases. One is regarding
Articles 124,128 and another is regarding Article 224 A which provide for
appointment of the retired Judges in the High Courts and the Supreme Court. ...
(Interruptions) So, I would like to know whether the Government is proposing to
make a request to the Supreme Court and the respective High Courts for their
appointment till the time the regular appointments are made to clear the arrears of
cases in the Supreme Court and the High Courts.... (Interruptions) These Articles
provide that the Chief Justice of India and the Chief Justice of the High Court,
with the previous consent of the President of India, can appoint the retired judges
in the sittings of the Supreme Court and the High Court. ... (Interruptions) Apart
from this, Article 312 provides for creation of the All India Judicial Services. ...
(Interruptions) The hon. Law Minister has stated that the appointment of the
subordinate judiciary is within the domain of the State Government. But, creation
of the All India Judicial Services is within the domain of the Parliament. ...
(Interruptions) So, is there any proposal to create the All India Judicial Services?

Is there any proposal with the Government to request the Chief Justice of India
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and the Chief Justice of the High Court to take the services of the retired
Judges? ... (Interruptions) Thank you very much.... (Interruptions)

SHRI D.V. SADANANDA GOWDA: As far as the appointment of Supreme
Court Judges and High Court Judges is concerned, yesterday the Supreme Court
has come up with a judgment wherein the Ministry of Law and Justice is directed
to consult the Chief Justices of the High Courts and the States and draft a
Memorandum of Procedure for the appointment of Judges.... (Interruptions) We
will go through the judgment of the Supreme Court and take suitable steps. ...
(Interruptions)

My friend has asked a question with regard to the appointment of the
retired judges.... (Interruptions) It can be done only on the recommendations of
the CJI. We will certainly explore the possibility for this.... (Interruptions) Only
after due consultation and coming to a conclusion as to what needs to be
incorporated in the Memorandum of Procedure, we will take up this issue
further. ... (Interruptions)

SHRI ANIL SHIROLE: Has the Government considered setting up of fast track
courts by giving the litigants the choice to expedite their cases by paying suitably
high, court fees something like “Tatkal Reservation in Railways?”
(Interruptions)

SHRI D.V. SADANANDA GOWDA: If the Ministry of Railways will propose,
we will look into the matter. ... (Interruptions)

HON. SPEAKER: Fast-track courts are already there.

... (Interruptions)

ST, adTe R @ oo HEled], AN UTH 9aTdl 98 © olfdd # U AieT |aTd e A
AT 7T S W gOAT dredl g ... (FaEE) T BR S% & 3R VAT B © [P oR @iy
TRIT 3N Th TR TIT Pl ANl HRal § o1 SAD forg WY a8 a7 2. (@@au™) 3R uh
[ASTAHT U B9R HRIs DU Bl AR Rl § Al S8 (ol HT 981 S8 7l...(@ag) I8 Uar
g 5 orR 5l Wa &7 96 TR B 9 W AT Rt AW IR ST UH & AR AT
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gl...(Tag™) Th ST W g0 AR AT 2. (TaUH) I IS 9 ¥ ARA A I B AR $
®dh TE TSI (ae) AfpT S S8 F AR R et B 31 3R 72 8Nl (raer)
FIT AT HAT S 9 B A SSREae ReH AR (F@em) S ed! Sl TSa$ B
S & e O I¥ o & S (@agH) SN Usd 7Y IR Bifcey | forar € & Rt
R Iraar g, et aar ug 5 a1 og9a 8 Sl & f2ae 9 S9! 9o &
S| ... (raeT)

H ST AT U Jed & (oY IAgANT aredl g... (RaE) AR g™l U I8 © [P
Sifted Afeme 7 JfelRraa Re™ &1 ot RUE @ 8, 98 a9 2003 ¥ 9RA DR & U T
gl ... (cTagT) o7 S AN AR & foY R IR AR ax & 2. (@raum)

SHRI D.V. SADANANDA GOWDA: As far as Justice Malimath Committee’s
Report is concerned, certainly we are looking into the matter.... (Interruptions)
We want to take some initiatives as far as judicial reforms are concerned....
(Interruptions)

As far as the penalty and other things are concerned, the Ministry of Law
and Justice has already taken note of the provisions of this Report.
(Interruptions) The matter is already referred to the Law Commission for
obtaining its opinion. As soon as we get the Law Commission’s Report, we will

go ahead with this.... (Interruptions)



17.12.2015 30

(Q.263)
SHRI HARINDER SINGH KHALSA : Madam Speaker, in my question I had

specifically asked about the details of the projects and schemes under
implementation for cleaning of the river and the success achieved so far. ...
(Interruptions) While the hon. Minister has very kindly given the details of the
pollution level at different stretches of the river, I did not get the answer of the

success achieved in the projects so far.... (Interruptions)

Gt AT ARRA : TEET HEIGAT, AN WS | 9gd @ "gayul ¥ed fhar gl .. (Faem)
AR U Sl fqaRor 5, I 89 99 N T8 de dobd | L. (@agH) ool H 8 I @
20 foreirfier @ # 5021.4 THTAS! et © 3iR AR e &¥dr 3037.8 VAUS! & g, I8
g9 U g, ... (FIu) SR I &HdT € 98 AT QU &al I b A8l dR el ol A7 e #

SR W@ <@ A1 .. (F9uT) 6 98 W o gAvast @ fofg 991 gom o a8 i e &

3T B Tl BR @l AT| A qe Bl F§ S-ebx Gl erft ... (Fag) ay 2017 T

B 20 fHaArck & Ta § Udh S &l A0 9 32 & R a9 80 WRAT IHAT &
¥ 2017 H AH-GRT B <, 3D oY 89 Hicag ol BART WA g4 3 I & URH B
BT gl § 3MYD AT A AT S G H & Pl AMBN ol Aedl g, A AR Dl U8
SHER G BN fh gaR &R Hioide St g Alell A wfdd AT I 8H FelldR DR Bl
o fear ® . (eaur) e A § arl @t A g oo, g g | 9Ar § 6H
U ST B, I B g el g o {6 g Sl Wt 1 @ A8 ur & o wif s
U BT HHT 2| STRIES  ARBR & YA Dl BT HOR DR (ol &l .. (g@em) # oot €

HeT H 3AD! G & & §, B @R A UIoide Dl GG IR AT fidisre # a9 &

T BT A AR AF-AFGA URIsre H I AT 4§ BiST A IHAT § 3791 9 3
qE 3T UGUU A S AU | ... (Fae™) R @ IG B Td Dl b BRAT 8 Al 3AD [oA¢
TN AT BT emedl § U d6d gs o, R oRaw Saawic ey, S dafer dore
fafex SR # Y enfirer off .. (syaem) facell WRPR & 4R AfYd, IREA SqayHe & A,
T dier Iols & 9fud & U HHS 9 B L (Jag) #9059 dHd 9 Radve fhar '
fep facell ARBR SR B ARBR I & TR H HADR BMH BY, ... (Fae™) q1 I 2 P

&4 AABR Teh AISH a1 ol | g3 fqware € 6 oy WP iR b WRHR O 3R
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STAYHC, ST diex dots 3R BHRI HATI M & 5 IO Dl Il | & sHfeme B
F AT § ddR o oGl . (Fag) | § 39 9 @ AU g¥ Wed B Svaw Rl
g, ...(aum) AT e P W S 9 ¥ M PR Bl YA Bl § (P ay 2017
Jdb 8 AT & 20 fHariie’ wa ol S H oW 5000 THUAS! Bl il & 99 89 80%
FellaR R <l |

AT S7edel HEIedl, HRT 37U HIH A A e ol | fded & f6 agmr o
T @Y et O A St S HR GA L (1ae) Afh o & AR # AR S U, Aeea
WeS & AW H DIC BT HAA! BT . (TIIH) TH ¥ BRI & HIR BAT TSAT, IFH

TS FT AN B, 3 AN B B Sh B, . (TIGH) TE N SN 3R BT & Al &
ST 2 A8 S |ed # v B jE 7 L (r@er) R SR 8 QX O¥ DI 9gd ARl
BT SGE e < U W@ © o9 TS BT Steh bR B TSR AT a1 3T ARG AT B B
AT HRIGT o | ... (rauT)

SHRI HARINDER SINGH KHALSA : Hon. Speaker, Madam, while I would not
like to digress from the Question the way the hon. Minister has digressed by
giving addendum to the answer, I would like to know the number of sewages
which are draining into the river right from Yamnotri up to Wazirabad and from
Wazirabad to Delhi and beyond Delhi. ... (Interruptions) I would also like to
know the number of factories which drain their water waste into the river. ...
(Interruptions)

ot S AR 2 WG STET HEIGAT, 3R MY Y AN A A ool & 97 AN AT
®1 fdarr yg Wbl gl ... (ag) fecel § 18 & Tel 8, s [ g1 ATell TS%IG b1

gl ...(agM) TIBIE W ARIA qP 20 [PAMICR & T H AT 80 URMT Y¥ I b,
HIAT THAE F TAN qb JG1 Bl A1 wd 2, I Fq9 SF7a1 et faeelt & g9 18 ATl
BT 2 3R 9 18 ATl BT ... (UIH)

37eTe Weledl, R MY Je1 IJAfd <, 1 # ST fdavor of St gl ... (¥aem)
# ITPI UGHR AT Fobell gl ... (FaET)
AT A& ;I ST forgadx A G|

... (cgaym)
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Gt SAT AR : SR 3N ST < & 8, A1 A AN WS HElGd Dl B! SHDN WS
S| .. (eger) <ifdp # a8 wer @l g fb 59 ¥ WA DI 89 Sl B Dl AN DR b
g, ofe Rt 92 99 & IR § gh IESEN N Bl (@) et @) Sred el S
TIAT H O @ 7, 9@ oIy AR ead S BT ¢ L. (FauH) ST e | 20 fhariey
B WT Pl 80 TRIC SRATX §NT Sb B & a1g T 89 37 18 Tell Dl Sib -8l HY IR,
RIfH 52 TRIC T IHT I TARAM . (FIIH) R W SIb BT € df § AMqd ATedHq A
facell WRPR ¥ W FdeT wwll {6 89 980 STl 9 daR Ud i Aol a1 | . (SFaeT)
9 B Ao § g [ fcell @1 Tl Bl St B ... (FauT) SR g9 34l Bl T | e,
Al U BF 9¥ 2030 T S B URAT .. (@@YH) AfhT 3R Y BRT ¢ Ao el af
&9 390! 7-8 ATl § ft Sd B AP B ... (qagm)

el HalRdl, S ATAl &I Al W U Bl . (F@uE) SMuR dEl g oAl § s
TSR AR &R Bl 4 M .. (raem)
2 WY TAF BIRNG : A AL HBIGAT, AU G YA YO b1 Hiebl foa, e forg #
JHIH AR T HRAT gl ... (FagrE)  H A" H31 S I Dl dredl § (b I T4 4
T8 HH AT H U g8hR AT T, S AIUD UGG BT gl (@w™) 9 H aP Ig9d
fEd o e SR SR wafa A3 # W@ew U 98 oRRT| L (FauTH) SH A1 & Al
T H T AT H W U TR B B [y R HEA Io O I T, o Arid |
TR TH Tl Yagd Dl BRI d1e] [hd1 1 Wb | .. (F@e) FFYd H I & Ul | <o
ot W TRE B @ 2| L (AEH) SHH B el SREH I W g, 9 39 N H HAT
S @1 T AR 87 . (aeT) Aud § IRY & 9T S TS ST 8, SWd I T By
qig I P U €, A1k U Sheol Bl Wb .. (FAYH) qIRY & 918 8 U TS 3R
fieet & 99 & o & fou saATa & 9@ L (SFagm) T IR I BT OSSN &
TTaeT & 3R I MY Hd deb ale] D7 ... (Faer)

ot ST ARt @ AT oreweT WRlew, B ige SRS W ordY AT U e B, S o
AN 9gd foar & wifd SR B9 BRFIps ISl A .. (aeT) I 8 AT I, gD gyl
DI o B BT FIIS U T © [ T ST H AT SAGT R ... (FAGH) /Db STl
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TS ATl GRT S8 S Tl ARl B, Iv% AhT BT UM BH a¥ 2017 § AAT H 3R 99 2018
qh B T H B B ol .. (a) SH B 3D ATEHH W Py IR 941 g ol ... (FIHT)
A 9ERT S SITET U Bl & R # TS WNIfhd ddtdt fhar B .. (@1ag) 39 oy
DN, ITd I HA AT I FWHE 3 A ... (Faee) I9H I8 91a gs ot 76 = &4
g 9 fa REE & amar &1 gwifad R «ifde STd 8is d@d 27 ... (Fau™) se
g facell WRBR A 4T 3Ry (a1 o b R BRATUN, AR 3R IR U sRrPps A
$Y @I I Fas $I emar 1 gaifad 64 &1 Bier 9™, a1 991 98 S99 9 @l d1Y
HRI-daas d S < i? . (FagH) 39 R H Udh Wedfd &I ardraRr &9 o1l ¥ d ag
TEAR IR B WA AN U faRiel= o1 . (Iagm) # 3fush d1ed | A el
BT HET AT fF 29 AT F T R TAT W M Al g, MfHT 98 G S ATl § 98
AT ... (FILT)

3TeE] WRIGHT, B U SHMEN! ¥ HIR o) ¢ 2 5 9% & 9% 1 |y |
T | 39 [0 B ST ARBRI W AN A2y | AT AGI 7 QGG B 1 bel 8, 59
A9y W § Pl dredl g 6 # W@ AEgd @ T.ALT. B ' & fog s oY, S JICA &
He H T @ Tl IFD! T @R g @ 5ol b Rt S &1 98 wiic g, S
HURET BT 98 SM T8l B U1 @ 2| B 1664 RIS SUAT fieell ARBR P AT gor B
T B AHTE B Y Afas § S M SRR 7S, S9e fR9E ¥ gAR Sl A i g, 98
B Repie T 3R &9 i W S9 Yo PR <i1| 99 2017 H BH 80 WRAC TP GHEM PR
sl

HeId], BOFIpS BT Sl Al B, I oY A H 9 I Pl R Qe & g B
TEAR AR doige 99T R QR OE SO oSl #Y 99 ) o € SR el & Wl A
=IO AR @ g B siigpe A W SITET Ul AT W OBl & AR g gAftad ax & 2l
#it g dieTe: e Weledl, AH HAT Sl & WA W YS! SAE 15 BRaWl, 2015 DI
377 & HIH W g WIS ;AT AT

# AR HA S W Qe AR 6 IHAT TR W 1,2,3 O Bl H Y [BAT T
g Ifp STEl-Sel T TR WM & 9 @ T8, 98 Had Reell &A@l B GHIS 3R
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faoehl &1 O d¥€ B, SUD dieic W Idl & gl Hal W 7=t St & S § wRiQEE, gorad
3R AT I S RS AR, ISR T Sl 5, S9H 9l G &1 g Al Bl agar
ST &, SAdI AETS B DIg at Tal & T3 gl 730 Sft &g B € % 99 2019 % T &
U A% B ST TS TR fieel! & dves A il 1 8o IR U1a U &l § dl sfamn
3R ISRAM & AR Bl 8 W TS B | FT B DR I VR @I Pl Ao DD
TNIGIETE, Jofde], HaTd 3R 31 3edR el a® & Ul & YlGdRor & av H Al |ram?
Qoft ST WReH ¢ areder Sff, #9 Usl & wel © b fAeell ® 20 fhAR & WA H 80 URIC
UGN € Wfhd 20 WRHC AT 981 € Sl AF e 1 Fel ¢l Wad H U A%l A 9adl
At SAEIEHT ¢ g8 € Sl WYRT W Wi¥E © 3R B aR [l AR DR gDl 8| el &
IBM AT waTd T fHAT B Afh H oud Wegw W I MEw Hovl [P e A
TE W Sl waTd fHar g, 9% 989 wedqul wardt gl g Rl e @1 99 B @ oieRd
TS B, e B WM H PB TS B DI Sekd ol AT |l ORI I BT AH PRA Bl
@ R © o #YR, dered @1 W WA 21 R B AYNI, garad B Sd bl © al g
UAdd, HYEErE B i S BAT B TS H AU AETT | AT AET P 4 Al g
3R 9= I8 SIMax Gt Bl 76 w1, dared, udad ofk wdeEE @ o Tt g 99 daw
&9 B9 A1 o ol H Sifcm helt &R drel &
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(Q. 264)
SHRIMATI P.K. SHREEMATHI TEACHER : Madam, yesterday we had a

thorough discussion on the pendency of cases. Today also, the hon. Minister
answered about the pendency of cases. My question is about the Nyaya
Panchayats. ... (Interruptions) In the answer, the Minister is saying, “The Ministry
of Panchayati Raj had prepared a Draft Nyaya Panchayat Bill during 2010 and it is
forwarded to the Ministry of Law and Justice.” My question is, whether the
Ministry of Law and Justice has given any comments regarding the Constitutional
validity of Nyaya Panchayats and if so, the details thereof?... (Interruptions)

SHRI CHAUDHARY BIRENDER SINGH: Madam Speaker, this Bill was
prepared after constitution of a Committee which was headed by Mr. Baxi in 2006
and after that the Bill was framed based on Mr. Baxi’s recommendation.

12.00 hours

In October 2007, a draft Bill was circulated to the Ministries, the
Departments of Central Government, all the States and the Union Territories. The
Bill was modified in the light of the comments received from them and again
circulated to the stakeholders on 23" January, 2008. ... (Interruptions)

Madam, a Cabinet Note was sent in August 2009 for introducing the Bill in
Parliament. The same was returned by the Cabinet Secretariat with the advice that
the Ministry may hold further inter-Ministerial consultation to arrive at
consensus. ... (Interruptions) Then, we wrote to the States latest on 23" and 29"
October this year and we convened a meeting of all the stakeholders and all the
Secretaries of Law Departments of the States. ... (Interruptions) Then, there was
an objection by the Ministry of Law and Justice. One of the major factors for that
objection was that Ministry of Law has already passed an Act which is called the
Gram Nyayalayas Act, 2008 and 10 States are functioning under that Act. ...

(Interruptions)
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Madam, the main constraint in the latest consultation which we had with
different State Secretaries was about the funding. Primarily, at present, we are in a
position to have 1,50,000 gram Panchyat Nyayalayas but for that an additional
amount of Rs.1200 crore is required. If the entire system is to be covered under
this provision, we will be requiring more than Rs.3000 crore. ... (Interruptions) So,
if we are in a position to have that much of funding, then only we can think of
introducing the Bill. ... (Interruptions)

HON. SPEAKER: The Question Hour is over.

... (Interruptions)
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HON. SPEAKER: Shri Deepender ji, I have received your notice regarding
question of privilege.

... (Interruptions)
THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Madam,
this will not do. We will not agree to this behaviour. ... (Interruptions) They have
disturbed the House for one full hour. ... (Interruptions) Everyday for last two
weeks they are doing this... (Interruptions) This will not do.... (Interruptions)
HON. SPEAKER: This issue is a different one.

... (Interruptions)
HON. SPEAKER: Shri Deepender ji, please speak.

... (Interruptions)
AR e ;AU S Bl 91 PR @ g

.. (o)
it Sy Rie gso1 (Aeas) @ AT Siege wRledn, v 491 Uah 4R fawa &1 Som &
AT & gl ... (Taum)
A emel ;g ST 78 8, 31U hadl U 91 bel
.. (o)

2t s R g1 @ U S &1 IAD Al 991 &F ¥ ... (FTgH) WRA ARBR GRI
AN U HIIHA H Ugel =0 &A1 .. (agaem) ok oifam 7 7 e wemas iR e
HR R ... (Fag™) 9 0 & @iRe &1 & v &1 9 oM = g ... (Fagm)
R ARBR D R HATAT gRT ... (FAEF) AT AR M B YA-goid & Ao A
Je1 I8 fawa 2| ... (agH) erefife S9 Y- & oM & S R U 30 @
J ... (cFag™) RfH T8 AT Hoige B, 98 99 2013 § AR 81 gal o7l ... (Fag™) a¥ 2014 #
S AEd G St L (agm) iR Jam Jd owie St S9dT R aR 9@
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| ...(cHaer™) 9 S G el O Bl dell? 99 YHE-gor B A fhar . (wraym)
39 3MATS &1 hdel fofan /T, (aagr)
A sreme : H Rl @1 TE I wadt §l
G
At Ao RiE g1 ¢ S99 T W U Aftad P o, AR swaerl # w1 9W 9 for

AT, (TLT)

HON. SPEAKER: I have received your notice and it is under my consideration. So,
I will see to it. Now, it is okay.

... (Interruptions)
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12.06 hours

PAPERS LAID ON THE TABLE
HON. SPEAKER: Now, papers to be laid on the Table — Shri D.V. Sadananda
Gowda.
THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA
GOWDA): Madam, I beg to lay on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) of the Indian
Law Institute, New Delhi, for the year 2014-2015, alongwith Audited Accounts.
(2) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Indian Law Institute, New Delhi, for the year
2014-2015.
[Placed in Library, See No. LT 3627/16/15]
THE MINISTER OF RURAL DEVELOPMENT, MINISTER OF PANCHAYATI
RAJ AND MINISTER OF DRINKING WATER AND SANITATION (SHRI
CHAUDHARY BIRENDER SINGH): Madam, I beg to lay on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) of the National
Rural Roads Development Agency, New Delhi, for the year 2014-2015,
alongwith Audited Accounts.
(2) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Rural Roads Development Agency, New Delhi, for
the year 2014-2015.
[Placed in Library, See No. LT 3628/16/15]
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ON (N

T AT & o HA (37 WA PHR TWER): sfeny Aeedn, d FrEfeRad uF |Er ued

TR Gl &
(1)  ®u AR, 1956 ®I gRT 619% &I IT-GRT (1) & 3fawa FrefaaRaa o= &t
Th-Ueh Ufdl (fe=sl a1 SISt HRehro) -

(@) (T®) fafeer gfear erUReA faffics, HMYR 3R IFH FHIEN & a9 2014-2015
P HTRIGROT B AXBR gRT AHIET |
@)  fafew fow IR fafics, SR IR ITH NN & 99 2014-2015

HT e ufdded, J@afed o dm 89 W RiFh-dgroaderd &
fewfor|

[Placed in Library, See No. LT 3629/16/15]

@) (T®) Y cHICige BRUNSA fafics, 7 fAeell & 99 2014-2015 & HRIGHROT
P ARDR R FHlET |

@) T CRIesd BRUNTH fafics, -8 ool &1 a9 2014-2015 &7 qT¥D
Ufyded, @RI o de S9 IR fRiFd-Agraarierd & femfor|

[Placed in Library, See No. LT 3630/16/15]

M (g®) S HRUNTA AT $fedn ftffics, PIadar & a9 2014-2015 & HIIDBRUI
DI WRBR gRT AHIET |
@) J¢ HRUNEH 3t gfean fafics, @@ &1 a9 2014-2015 & aifvis
frded, JTEuifE oRkd d 99 W EEG-AEdEIed b fewfon|
[Placed in Library, See No. LT 3631/16/15]

ON N

=) (Th) AT BUSH SaeUHe hrRURg faf#

oS, ogI$ P dY 2014-2015 B

HRIBRUT Bl ARDBN gRT FHIET |
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[N

TR S SAUHT HRUNTH fAffcs, oRaws; b1 a9 2014-2015 T
T Ufdded, o@Tiferd ok 91 S99 R RFe-mgeged &
fewmfori|

[Placed in Library, See No. LT 3632/16/15]

Picd BHRUNIE ATh gfear forffice, T gag & a¥ 2014-2015 & HRIBR

B ARBR GRT FHIeT |

Picd HRUNIA ATh sfear foaffcs, Fdt gag &1 a¥ 2014-2015 &1 Al

Raed, TETIfE oRd d 99 W F=G-Aedaied & fewfoR|
[Placed in Library, See No. LT 3633/16/15]

$fSIT S sewe REd AR, Slddb[l & 99 2014-2015 & dAlfyd
gfaded & U afa (R Jom 3Roh HRenvon) doir oIEruifard ok |
SIS ¢SS REd THIRURHE, BIdd[l & a9 2014-2015 & HIRIDRUI
P WRBHR GRT THIET Bt U ufay (= qem ool dwanvv) |

[Placed in Library, See No. LT 3634/16/15]

Jdca Riew 9IS, §TaR & 99 2014-2015 & dIf¥e Ufdded &1 U ufd
(=Y oI 3ol Hahv) |

gt e 918, TR & 9 2014-2015 & A& or@msll & gd ufa (R=d
oI TS HLDRU) TAT I W RATaIeT yfrda |

Jica Ried 9IS, IR & a¥ 2014-2015 & BRIGIU Bl ARBGR gRT FHIET
B U Ui (FF= a1 s Awhv) |
[Placed in Library, See No. LT 3635/16/15]
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(4) (Th) 9 RICTse Red TEIRigeE, H98 & af 2014-2015 & aiffe wfodes &
U afa (T e SISl H¥hRon) e oamueiard o |
@) 9 cavacrsd Rad vafigeE, deg & a¥ 2014-2015 & SISO @
WHR GRI FHIET BT U Ui (B TFoam s |whv) |
[Placed in Library, See No. LT 3636/16/15]

(5) (Uop) wTY Sfeur coaersal REd TAIRIURHE, HIIHCR & ay 2014-2015 & dATND
yfades &t o ufa (R qem 3ol Rason) qei e o |
@) ey gfeur Coersd Red UHIRUeEH, HIgEcR & a4 2014-2015 &
HTIHOT B IRBR GRT FHIET B b afa (R T2 i wiwanwon) |
[Placed in Library, See No. LT 3637/16/15]

(6) I T arS IffAfIH, 2008 Bl GRT 3 DI IUYRT 4(W) P A SR AL
HRT B30 2353(31) ST 28 3T, 2015 & HRA & oMU H UHIRG g5 AT qAT S I
JC 9IS H AMUDING Fe & 5 ARG & IR 81 I ah@ F 1 a9 &I @iy &
forg gfed fhy 991 & av # &, @Y U afa (R qm SRSl Awenw) |

[Placed in Library, See No. LT 3638/16/15]

(7) ¢ UpS G (9 U sffard wm) srfafem, 1987 @1 ORT 3 @1 IUERT (2)
& ST ARG AT D137, 2640(37) ST 28 RITRR, 2015 & WRA & IS H THIRI
g o7 1 o Fiew § {6 30 fAawR, 2015 &1 FHIG B dTel 3TQ¥ &I JATTAT S
IS & AT B ¥ 3R AT AEW B qafy I rar Tl JASE db, Wi W uger &,
qaTs S, &1 U ufa (= dom it dxav) |

[Placed in Library, See No. LT 3639/16/15]
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THE MINISTER OF STATE OF THE MINISTRY OF POWER, MINISTER OF
STATE OF THE MINISTRY OF COAL AND MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL):
Madam, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-

(a) (1) Review by the Government of the working of the NHDC Limited, Bhopal,
for the year 2014-2015.

(1))  Annual Report of the NHDC Limited, Bhopal, for the year 2014-2015,
alongwith Audited Accounts and comments of the Comptroller and Auditor

General thereon.

[Placed in Library, See No. LT 3640/16/15]

(b) (i) Review by the Government of the working of the NHPC Limited, Faridabad,
for the year 2014-2015.

(1))  Annual Report of the NHPC Limited, Faridabad, for the year 2014-2015,
alongwith Audited Accounts and comments of the Comptroller and Auditor

General thereon.

[Placed in Library, See No. LT 3641/16/15]

(c) (1) Review by the Government of the working of the Power Grid Corporation
of India Limited, New Delhi, for the year 2014-2015.
(i1) Annual Report of the Power Grid Corporation of India Limited, New
Delhi, for the year 2014-2015, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3642/16/15]
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(d)

(e)

()

(2

(1) Review by the Government of the working of the Power Finance
Corporation of India Limited, New Delhi, for the year 2014-2015.

(1))  Annual Report of the Power Finance Corporation of India Limited,
New Delhi, for the year 2014-2015, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3643/16/15]

(i)  Review by the Government of the working of the Solar Energy
Corporation of India, New Delhi, for the year 2014-2015.

(i)  Annual Report of the Solar Energy Corporation of India, New Delhi,
for the year 2014-2015, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3644/16/15]

(i) Review by the Government of the working of the Indian Renewable
Energy Development Agency Limited, New Delhi, for the year 2014-2015.
(i) Annual Report of the Indian Renewable Energy Development

Agency Limited, New Delhi, for the year 2014-2015, alongwith Audited
Accounts and comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3645/16/15]

(i)  Review by the Government of the working of the Coal India
Limited, Kolkata, and its subsidiary companies for the year 2014-2015.

(i)  Annual Report of the Coal India Limited, Kolkata, for the year 2014-
2015, and its subsidiary companies alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3646/16/15]
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)

(i)

€)

4)

()

(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Wind Energy, Chennai, for the year 2014-2015,
alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government of
the working of the National Institute of Wind Energy, Chennai, for the year
2014-2015.

[Placed in Library, See No. LT 3647/16/15]

A copy of the Joint Electricity Regulatory Commission for the State of Goa
& Union Territories (Standard of Performance for Distribution Licensees)
Regulations, 2015 (Hindi and English versions) published in Notification
No. 19/20/2015-JERC/1680 in Gazette of India dated 27" July, 2015 under
Section 182 of the Electricity Act, 2003 read with Section 2(64) of the said
Act.

[Placed in Library, See No. LT 3648/16/15]

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.
(1) A copy of the Annual Report (Hindi and English versions) of the
Central Power Research Institute, Bangalore, for the year 2014-2015,
alongwith Audited Accounts.
(11) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Power Research Institute,
Bangalore, for the year 2014-2015.

[Placed in Library, See No. LT 3649/16/15]
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6) (1) A copy of the Annual Report (Hindi and English versions) of the
Sardar Swaran Singh National Institute of Renewable Energy, Kapurthala,
for the year 2014-2015, along with Audited Accounts.

(i1) A copy of the Review (Hindi and English versions) by the
Government of the working of the Sardar Swaran Singh National Institute
of Renewable Energy, Kapurthala, for the year 2014-2015.

[Placed in Library, See No. LT 3650/16/15]

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE, MINISTER
OF STATE OF THE MINISTRY OF TOURISM AND MINISTER OF STATE
IN THE MINISTRY OF CIVIL AVIATION (DR. MAHESH SHARMA): Madam,
I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-

section (1) of Section 619A of the Companies Act, 1956:-

(1) Review by the Government of the working of the Pawan Hans Limited,
New Delhi, for the year 2013-2014.

(i1)  Annual Report of the Pawan Hans Limited, New Delhi, for the year 2013-
2014, alongwith Audited Accounts and comments of the Comptroller and Auditor
General thereon.

(2)  Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (1) above.

[Placed in Library, See No. LT 3651/16/15]

3) A copy of the Memorandum of Understanding (Hindi and English
versions) between the Pawan Hans Limited and the Ministry of Civil
Aviation for the year 2015-2016.

[Placed in Library, See No. LT 3652/16/15]
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(4) A copy of the Aircraft (Carriage of Dangerous Goods) Amendment Rules,
2015 (Hindi and English versions) published in Notification No. G.S.R.
296(E) in Gazette of India dated 17" April, 2015 under Section 14A of the

Aircraft Act, 1934, together with an explanatory note.

[Placed in Library, See No. LT 3653/16/15]

T WHEE, TG Qe SR T W@Revn HATe § woy HAl (WL WidR AT oe): eue

weredn, # Frafaled o 9w ved R & g

(1) ST AR, 1956 HT ORI 619F &I IT-TR (1) & fTa F=fARId T FHT Th-
WQ%(%@HWWW):—

() (I)

()

T Urolded dHdcae BRUNeH fafcs, 78 faeell & av 2014-2015 &
HTIHROT B TRBR gRT FHIET |

T Aolded hcae BRUNTH fafics, T8 facell &1 a9 2014-2015 &1
e fides, oETRifad o der S9 W ias-weerarias o fewforat
|

[Placed in Library, See No. LT 3654/16/15]

SUURISIUd fafiics, 73 faeell & a9 2014-2015 & HIRIDRU Bl DR
SR e |

squiiiielive fafics, 73 faeeh @1 a¥ 20142015 &1 @i wfraes,
TETIRIfAd o de7 S R FRiFG-AgeaRied & feufor |

[Placed in Library, See No. LT 3655/16/15]

THaT dgrer RS, €8k & a¥ 20142015 & a1 wfaes @t v ufa
(= e SISl HXHRvT) qAT @R o |
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@) THST Podl IRRE, $AR & a9 2014-2015 P BB B ARBR gRI
FHte B e ufa (fB=a a2 Sisl Awhvo) |
[Placed in Library, See No. LT 3656/16/15]

(3) (Tp) FEIAT drS, AR & a9 2014-2015 & dAlye ufqded & o ufa (B
oI 3USH HIHRUY) TAT QTR ok |
@)  FEIYAT 98, AR & Y 2014-2015 & HIHGI Bl WRHR gRT FHET B
U afa () e sl Hwmvv) |
[Placed in Library, See No. LT 3657/16/15]
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS AND MINISTER OF STATE IN THE MINISTRY OF SHIPPING
(SHRI PON RADHAKRISHNAN): Madam, I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-
@ @ Review by the Government of the working of the Cochin
Shipyard Limited, Kochi, for the year 2014-2015.
(i)  Annual Report of the Cochin Shipyard Limited, Kochi, for
the year 2014-2015, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3658/16/15]

d) ) Review by the Government of the working of the
Indian Road Construction Corporation Limited, New Delhi,
for the year 2014-2015.

(i)  Annual Report of the Indian Road Construction Corporation

Limited, New Delhi, for the year 2014-2015, alongwith Audited

Accounts and comments of the Comptroller and Auditor General

thereon.

[Placed in Library, See No. LT 3659/16/15]

© @ Review by the Government of the working of the Shipping
Corporation of India Limited, Mumbai, for the year 2014-2015.
(1)  Annual Report of the Shipping Corporation of India Limited,
Mumbai, for the year 2014-2015, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3660/16/15]
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(1) Review by the Government of the working of the
Sethusamudram Corporation Limited, Chennai, for the year 2014-
2015.

(1)  Annual Report of the Sethusamudram Corporation Limited,
Chennai, for the year 2014-2015, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3661/16/15]

(1) A copy of the Annual Administration Report (Hindi and
English versions) of the Calcutta Dock Labour Board, Kolkata, for
the year 2014-2015, alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Calcutta Dock Labour Board,
Kolkata, for the year 2014-2015.

[Placed in Library, See No. LT 3662/16/15]

(1) A copy of the Annual Administration Report (Hindi and

English versions) of the Paradip Port Trust, Paradip, for the year 2014-2015.

4

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Paradip Port Trust, Paradip, for
the year 2014-2015.

[Placed in Library, See No. LT 3663/16/15]

(1) A copy of the Annual Accounts (Hindi and English versions)
of the Tariff Authority for Major Ports, Mumbai, for the year 2014-
2015, together with Audit Report thereon.
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(i1)) A copy of the Review (Hindi and English versions) by the
Government on the Audited Accounts of the Tariff Authority

for Major Ports, Mumbai, for the year 2014-2015.
[Placed in Library, See No. LT 3664/16/15]

(1) A copy of the Annual Administration Report (Hindi and
English versions) of the Cochin Port Trust, Cochin, for the year
2014-2015.

(11)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Cochin Port Trust, Cochin, for the
year 2014-2015.

(i11)) A copy of the Annual Accounts (Hindi and English versions)
of the Cochin Port Trust, Cochin, for the year 2014-2015, together
with Audit Report thereon.

(iv) A copy of the Review (Hindi and English versions) on the
Audited Accounts of the Cochin Port Trust, Cochin, for the year
2014-2015.

[Placed in Library, See No. LT 3665/16/15]

(1) A copy of the Annual Report (Hindi and English versions) of
the Inland Waterways Authority of India, Noida, for the year 2014-
2015, alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Inland Waterways
Authority of India, Noida, for the year 2014-2015.

[Placed in Library, See No. LT 3666/16/15]
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(1) A copy of the Annual Administration Report (Hindi and
English versions) of the Visakhapatnam Port Trust, Visakhapatnam,
for the year 2014-2015, alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Visakhapatnam Port Trust,
Visakhapatnam, for the year 2014-2015.

[Placed in Library, See No. LT 3667/16/15]

A copy each of the following Notifications (Hindi and English versions)
under Section 10 of the National Highways Act, 1956:-
S.0. 1134(E) published in Gazette of India dated 24™ April,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 65 (Hisar
Section) in the State of Haryana.
S.0. 1061(E) published in Gazette of India dated 9t April,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 22
(Solan-Shimla Section) in the State of Himachal Pradesh.
S.0. 3280(E) published in Gazette of India dated 26"
December, 2014, regarding acquisition of land for building,
maintenance, management and operation of National Highway
No. 21 (Ner Chowk-Manali Section) in the State of Himachal
Pradesh.
S.0. 705(E) published in Gazette of India dated 10™ March,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 65
(Ambala-Kaithal Section) in the State of Haryana.
S.0. 512(E) published in Gazette of India dated 16" February,

2015, regarding acquisition of land for building, maintenance,
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(ix)

(x)
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management and operation of National Highway No. 21 (Ner
Chowk-Manali Section) in the State of Himachal Pradesh.

S.0. 711(E) published in Gazette of India dated 10™ March,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 22
(Parwanoo-Shimla Section) in the State of Himachal Pradesh.
S.0. 396(E) published in Gazette of India dated 6™ February,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 10
(Rohtak-Hisar Section) in the State of Haryana.

S.0. 344(E) published in Gazette of India dated 4™ February,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 8
(Gurgaon-Kotputli-Jaipur Section) in the State of Haryana.

S.0. 749(E) published in Gazette of India dated 13™ March,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 10
(Rohtak-Hisar Section) in the State of Haryana.

S.0. 578(E) published in Gazette of India dated 20" February,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 65
(Ambala Section) in the State of Haryana.

S.0. 318(E) published in Gazette of India dated 2™ February,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 21 & 95
(old) and 5 (New) (Ludhiana-Chandigarh Section) in the State
of Punjab.
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S.0. 663(E) published in Gazette of India dated 4™ March,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 65
(Ambala-Kaithal Section) in the State of Haryana.

S.0. 658(E) published in Gazette of India dated 5™ March,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 22
(Solan-Shimla Section) in the State of Himachal Pradesh.

S.0. 339(E) published in Gazette of India dated 5™ February,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 65 (Hisar
Section) in the State of Haryana.

S.O. 231(E) published in Gazette of India dated 23" January,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 152
(Kaithal-Narwana Section) in the State of Haryana.

S.0. 701(E) published in Gazette of India dated 7" March,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 65
(Ambala-Kaithal Section) in the State of Haryana.

S.0. 341(E) published in Gazette of India dated 5™ February,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 65 (Hisar
Section) in the State of Haryana.

S.0. 336(E) published in Gazette of India dated 5™ February,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 73

(Yamunanagar-Panchkula Section) in the State of Haryana.
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S.0. 845(E) published in Gazette of India dated 20™ March,
2014, authorising the Officers, mentioned therein, as the
competent authority to acquire land for building, maintenance,
management and operation of National Highway No. 65
(Ambala Bypass) in the State of Haryana.

S.0. 1588(E) published in Gazette of India dated 24™ June,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway Nos. 21 (Old)
and 205(New) (Kharar-Kurali Section) in the State of Punjab.
S.0. 1589(E) published in Gazette of India dated 24™ June,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 65
(Ambala Section) in the State of Haryana.

S.0. 499(E) published in Gazette of India dated 21" February,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 10 (Hisar-
Dabwali Section) in the State of Haryana.

S.0. 1025(E) published in Gazette of India dated 3™ April,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 5
(Ludhiana-Chandigarh Section) in the State of Punjab.

S.O. 247(E) published in Gazette of India dated 28" January,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 95 (New
NH No. 5) (Ludhiana-Chandigarh Section) in the State of
Punjab.

S.O. 319(E) published in Gazette of India dated 2" F ebruary,
2015, regarding acquisition of land for building, maintenance,

management and operation of National Highway Nos. 21 & 95
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(Old) and 5 (New) (Ludhiana-Chandigarh Section) in the State
of Punjab.

S.O. 402(E) published in Gazette of India dated 6" February,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway Nos. 21 & 95
(O1d) and 5 (New) (Ludhiana-Chandigarh Section) in the State
of Punjab.

S.0. 501(E) published in Gazette of India dated 21* February,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71A
(Rohtak-Jind Section) in the State of Haryana.

S.0. 734(E) published in Gazette of India dated 11" March,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 21
(Bilaspur-Ner Chowk Section) in the State of Himachal
Pradesh.

S.0. 1302(E) published in Gazette of India dated 16™ May,
2014, making certain amendments in the Notification No. S.O.
2777(E) dated 14™ September, 2013.

S.O. 363(E) published in Gazette of India dated 5t February,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 21 (Ner
Chowk-Manali Section) in the State of Himachal Pradesh.

S.O. 510(E) published in Gazette of India dated 16" February,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 21
(Kiratpur-Bilaspur Section) in the State of Himachal Pradesh.
S.0. 645(E) published in Gazette of India dated 3™ March,

2015, regarding acquisition of land for building, maintenance,
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management and operation of National Highway No. 65
(Ambala-Zirakpur Section) in the State of Punjab.

S.0. 704(E) published in Gazette of India dated 10™ March,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 65
(Ambala-Kaithal Section) in the State of Haryana.

S.0. 942(E) published in Gazette of India dated 7™ April, 2015,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 15
(Amritsar-Pathankot Section) in the State of Punjab.

S.0. 943(E) published in Gazette of India dated 7™ April, 2015,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 15
(Pathankot-Amritsar Section) in the State of Punjab.

S.0. 946(E) published in Gazette of India dated 6" April, 2015,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 15
(Amritsar-Pathankot Section) in the State of Punjab.
S.0.1038(E) published in Gazette of India dated 17" April,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 15
(Amritsar-Pathankot Section) in the State of Punjab.

S.0. 1040(E) published in Gazette of India dated 17" April,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway Nos. 21 (Old)
and 205 (New) (Kharar-Kurali Section) in the State of Punjab.
S.0. 1157(E) published in Gazette of India dated 1% May,

2015, regarding acquisition of land for building, maintenance,
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management and operation of National Highway No. 71
(Rohtak-Jind Section) in the State of Haryana.

S.0. 1158(E) published in Gazette of India dated 1% May,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71
(Rohtak-Jind Section) in the State of Haryana.

S.0. 1159(E) published in Gazette of India dated 1% May,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71
(Rohtak-Jind Section) in the State of Haryana.

S.0. 1235(E) published in Gazette of India dated 8" May,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 1
(Panipat-Jalandhar Section) in the State of Haryana.

S.0. 1785(E) published in Gazette of India dated the 1% July,
2015, regarding rates of fees to be recovered from the users of
National Highway No. 66 (formerly NH-47) (Edaplly-Vytilla-
Aroor Section) in the State of Kerala.

S.0. 1880(E) published in Gazette of India dated the 13" July,
2015, regarding rates of fees to be recovered from the users of
National Highway No. 28 (formerly NH-47) (Lucknow to
Faizabad to Gorakhpur to Uttar Pradesh/Bihar Border) in the
States of Uttar Pradesh and Bihar.

S.0O. 2041(E) published in Gazette of India dated the 24h July,
2015, regarding rates of fees to be recovered from the users of
National Highway No. 66 (Guwahati Bypass-Nagaon-Daboka-
Udauli Section) in the State of Assam.

2646(E) published in Gazette of India dated the 28" September,

2015, regarding rates of fees to be recovered from the users of
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National Highway No. 1 [Delhi/Haryana (Kundli) Border to
Panipat Section] in the State of Haryana.

1724(E) published in Gazette of India dated the 26" June, 2015,
entrusting the stretches, mentioned therein, to the National
Highways and Infrastructure Development Corporation Limited.
S.0O. 1725(E) published in Gazette of India dated the 26" June,
2015, making certain amendments in the Notification No. S.O.
1096(E) dated 4™ August, 2005.

1726(E) published in Gazette of India dated the 26™ June, 2015,
directing Border Roads Organization to exercise the function
relating to the development and maintenance of the stretches,
mentioned therein, in the State of Himachal Pradesh.

1727(E) published in Gazette of India dated the 26" June, 2015,
making certain amendments in the Notification No. S.O.

1096(E) dated 4™ August, 2005.

. 1728(E) published in Gazette of India dated the 26" June, 2015,

entrusting the stretches, mentioned therein, to the National

Highways and Infrastructure Development Corporation Limited.

. 1729(E) published in Gazette of India dated the 26" June, 2015,

making certain amendments in the Notification No. S.O.

1096(E) dated 4™ August, 2005.

. 1921(E) published in Gazette of India dated the 15™ July, 2015,

making certain amendments in the Notification No. S.O.

1096(E) dated 4™ August, 2005.

. 2102(E) published in Gazette of India dated the 3™ August,

2015, making certain amendments in the Notification No. S.O.

1532(E) dated 14" June, 2013.
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(Iv)  S.0. 2123(E) published in Gazette of India dated the 5t August,
2015, making certain amendments in the Notification No. S.O.
1096(E) dated 4™ August, 2005.

(Ivi)  S.0. 2337(E) published in Gazette of India dated the 25™ August,
2015, making certain amendments in the Notification No.
S.0.689(E) dated 4™ April, 2011.

(Ivii) S.O. 2338(E) published in Gazette of India dated the 25™ August,
2015, declaring highways, mentioned therein, as new National
Highways.

(Iviii) S.O. 2339(E) published in Gazette of India dated the 25™ August,
2015, making certain amendments in the Notification No.
S.0.689(E) dated 4™ April, 2011.

(lix) S.O. 2334(E) published in Gazette of India dated the 25™ August,
2015, making certain amendments in the Notification No. S.O.
1096(E) dated 4™ August, 2005.

(Ix)  S.0. 2335(E) published in Gazette of India dated the 25™ August,
2015 entrusting the stretches, mentioned therein, of new
National Highway No. 47 to National Highway Authority of
India in the State of Kerala.

(Ixi) S.0. 2336(E) published in Gazette of India dated the 25™ August,
2015, making certain amendments in the Notification No. S.O.
1096(E) dated 4™ August, 2005.

(Ixii) S.0.2526(E) published in Gazette of India dated the 17" September,
2015, making certain amendments in the Notification No. S.O.
689(E) dated 4™ April, 2011.

(Ixiii) S.O.2529(E) published in Gazette of India dated the 17" September,
2015, making certain amendments in the Notification No. S.O.

1096(E) dated 4™ August, 2005.
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2530(E) published in Gazette of India dated the 17" September,
2015, making certain amendments in the Notification No. S.O.
1096(E) dated 4™ August, 2005.

2532(E) published in Gazette of India dated the 17" September,
2015, directing Border Roads Organization to exercise the
function relating to the development and maintenance of the
stretches, mentioned therein, in the State of Punjab.

2533(E) published in Gazette of India dated the 17" September,
2015, making certain amendments in the Notification No. S.O.
1096(E) dated 4™ August, 2005.

2534(E) published in Gazette of India dated the 17" September,
2015, making certain amendments in the Notification No. S.O.
1096(E) dated 4™ August, 2005.

S.0. 2527(E) published in Gazette of India dated the 17"
September, 2015, making certain amendments in the
Notification No. S.0. 689(E) dated 4™ April, 2011.

2528(E) published in Gazette of India dated the 17" September,
2015, entrusting the stretches, mentioned therein, of new
National Highway No. 216A to National Highway Authority of
India.

2697(E) published in Gazette of India dated the 5™ October,
2015, entrusting the stretches, mentioned therein, of new
National Highway No. 32 to National Highway Authority of
India.

2698(E) published in Gazette of India dated the 5™ October,
2015, making certain amendments in the Notification No. S.O.

1096(E) dated 4™ August, 2005.
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(Ixxii) S.O. 2827(E) published in Gazette of India dated the 14™ October,

(Ixxiii)

(Ixxiv)

(Ixxv)

(Ixxvi)

(Ixxvii)

(Ixxviii)

2015, making certain amendments in the Notification No. S.O.
689(E) dated 4™ April, 2011.

S.0. 2346(E) published in Gazette of India dated 26™ August,
2015, regarding rates of fees to be recovered from the users of
National Highway No. 45 (Tindivanam-Ulundurpet Section) in
the State of Tamil Nadu.

S.O. 2483(E) published in Gazette of India dated 14"
September, 2015, regarding rates of fees to be recovered from
the users of National Highway No. 3 in the States of Uttar
Pradesh, Rajasthan and Madhya Pradesh.

S.O. 2484(E) published in Gazette of India dated 14"
September, 2015, regarding rates of fees to be recovered from
the users of National Highway No. 12 (Jhalawar-Rajasthan/MP
Border Section) in the State of Rajasthan.

S.0. 2645(E) published in Gazette of India dated 28"
September, 2015, regarding rates of fees to be recovered from
the users of National Highway No. 5 (Vijayawada to
Vishakhapatnam Section) in the State of Andhra Pradesh.

S.0. 2081(E) published in Gazette of India dated 30" July,
2015, regarding exemption of collection of user fee at
Gangadhar bridge on National Highway No. 31 at Golokganj
over river Gangadhar in the State of Assam with effect from
4.8.2015 or the date of expiring of the existing toll fee leave
period whichever is earlier.

S.0. 2095(E) published in Gazette of India dated 31% July,
2015, authorising the Deputy Commissioner, Hailakandias the

competent authority to acquire land for building, maintenance,
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management and operation of National Highway No. 53
(Bagmara to Badarpurghat Section) in the State of Assam.
[Placed in Library, See No. LT 3668/16/15]

(9) A copy each of the following Notifications (Hindi and English versions) issued
under sub-section (1) of Section 47 of the Indian Maritime University Act, 2008:-
(i)  Notification No. F. No. IMU/HQ/ADM/Notification/2015 published
in Gazette of India dated 9™ April, 2015, regarding repealing of
Recruitment Rules for the post of Vice Chancellor, Indian Maritime
University.
(1))  Notification No. IMU/HQ/ADM/RR/2015 published in Gazette of
India dated 3™ September, 2015, regarding repealing of Recruitment
Rules for the post of Junior Engineer (Civil) and (Electrical), Pro
Vice Chancellor, Internal Audit Officer and Junior Assistant.
(ii1)  Notification No. F. No. IMU/HQ/ADM/Notification/2015 published
in Gazette of India dated 3™ September, 2015, regarding Ordinances
governing administrative and academic matters.

[Placed in Library, See No. LT 3669/16/15]

(10) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at item No. (i) of (9) above.
(11) A copy each of the following Notifications (Hindi and English versions) issued
under Merchant Shipping Act, 1958:-
(1) G.S.R.864(E) published in Gazette of India dated 17" November,
2015, rescinding the Merchant Shipping (Distressed Seamen)
Rules, 1960.
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G.S.R.865(E) published in Gazette of India dated 17" November,
2015, rescinding the Merchant Shipping (Certificate of Service)
Rules, 1970.

G.S.R.866(E) published in Gazette of India dated 17" November,
2015, rescinding the Merchant Shipping (Rates) Rules, 1977.

G.S.R.867(E) published in Gazette of India dated 17" November,
2015, rescinding the Merchant Shipping (Radio) Rules, 1983.

G.S.R.868(E) published in Gazette of India dated 17" November,
2015, rescinding the Merchant Shipping (Examination of Masters
and Mates) Rules, 1985.

G.S.R.869(E) published in Gazette of India dated 17" November,
2015, rescinding the Merchant Shipping (Examination of
Engineer Officers in the Merchant Navy) Rules, 1989.

G.S.R.870(E) published in Gazette of India dated 17" November,
2015, rescinding the Merchant Shipping (Certificates of
Competency) Rules, 1989.

G.S.R.871(E) published in Gazette of India dated 17" November,
2015, rescinding the Lifeboatmen’s (Qualification and
Certification) Rules, 1963.

G.S.R.872(E) published in Gazette of India dated 17" November,
2015, rescinding the Merchant Shipping (Distress Messages and
Navigational Warnings) Rules, 1964.

G.S.R.873(E) published in Gazette of India dated 17" November,
2015, rescinding the Merchant Shipping (Pilot Ladder) Rules,
1967.

G.S.R.874(E) published in Gazette of India dated 17" November,
2015, rescinding the Merchant Shipping (Muster) Rules, 1968.
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(xii) G.S.R.875(E) published in Gazette of India dated 17" November,
2015, rescinding the Merchant Shipping (Safety Convention
Certificates) Rules, 1968.

(xiii) G.S.R.876(E) published in Gazette of India dated 17" November,
2015, rescinding the Merchant Shipping (Radio Direction Finders)
Rules, 1968.

[Placed in Library, See No. LT 3670/16/15]

(12) A copy of the Merchant Shipping (Levy of Seamen’s Welfare
Fee)(Amendment) Rules, 2015 (Hindi and English versions) published in Notification
No. G.S.R. 720(E) in Gazette of India dated 18" September, 2015 issued under
Section 458(3) of the Merchant Shipping Act, 1958.

[Placed in Library, See No. LT 3671/16/15]

(13) A copy of Notification No. S.O. 2122(E) (Hindi and English versions)
published in Gazette of India dated 5™ August, 2015, appointing the Officer,
mentioned therein, of the National Highways Authority of India to exercise the
powers and discharge the functions conferred on it under Sections 24, 25, 26, 27
and 43 of the Control of National Highways (Land and Traffic) Act, 2002 under
sub-section (3) of Section 50 of the said Act.

[Placed in Library, See No. LT 3672/16/15]

(14) A copy of the National Highways Authority of India (Recruitment,
Seniority and Promotion) Third Amendment Regulations, 2015 (Hindi and English
versions) published in Notification No. 11012/248/2015-Admn. in Gazette of
India dated 19™ November, 2015 under Section 37 of the National Highways
Authority of India Act, 1988.

[Placed in Library, See No. LT 3673/16/15]
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TR AT ATEE | wow WA (s [gaRi W) o oiedel Heledn, H efaiRad |
g WX Gl g;
1. IR AT fApRT iR Ul IS R, EERIElE @ d¥ 2014-15 B
e gfades @y afa (R qem el dRa) |
2. IR AT e iR Ot T AR, ¥e’iEle @ d¥ 2014-15 B
e iRl & te afa (R dom e Axmxun) dqem S UR olRaTaRiet
gfcde |
3. U g ey SR dErgd) VST ORI, geNEle B dY 2014-15 B
HTRIBIUT B TRHR R FTHIET BT U Uil (B qem s awm) |
[Placed in Library, See No. LT 3674/16/15]
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12.06 %2 hours
STANDING COMMITTEE ON PERSONNEL,
PUBLIC GRIEVANCES, LAW AND JUSTICE
79™ Report

SHRI M. UDHAYAKUMAR (DINDIGUL): Madam, I beg to lay the Seventy-
ninth Report (Hindi and English versions) of the Standing Committee on
Personnel, Public Grievances, Law and Justice on the Subject 'Feasibility of
Holding Simultaneous Elections to the House of People (Lok Sabha) and State

Legislative Assemblies'.

12.07 hours
STATEMENTS BY MINISTERS

(i) Status of implementation of the recommendations contained in the 3rd Report of
the Standing Committee on Water Resources on Demands for Grants (2015-16),
pertaining to the Ministry of Water Resources."

et wwe, 98 Qe iR m wveror w5t (st S wReRY) ¢ sremet wRlewl, Sia e
HATT ¥ T Ml B ARN (2015-16) & AN H ol GG Aadl Rt Affy & T
gfcrdeT # sidfdse RwIRe & HRITIT & IR § U gaaed q4l yeel TR &l g

* Laid on the Table and also Placed in Libary See No. LT 3675/16/15.
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12.07 2 hours

(ii) (a)Status of implementation of the recommendations contained in the 203rd
Report of the Standing Committee on Transport, Tourism and Culture on

*Privatization of Services at Airports’, pertaining to the Ministry of Civil Aviation.
THE MINISTER OF STATE OF THE MINISTRY OF CULTURE, MINISTER
OF STATE OF THE MINISTRY OF TOURISM AND MINISTER OF STATE
IN THE MINISTRY OF CIVIL AVIATION (DR. MAHESH SHARMA): Madam,
I beg to lay the following statements regarding the status of implementation of the
recommendations contained in the 203" Report of the Standing Committee on
Transport, Tourism and Culture on ‘Privatization of Services at Airports’,

pertaining to the Ministry of Civil Aviation.

12.07 3% hours

(ii) (b) Status of implementation of the recommendations contained in the 215th
Report of the Standing Committee on Transport, Tourism and Culture on Action
Taken by the Government on the recommendations/ observations contained in the
203rd Report of the Committee on "Privatization of Services at Airports’, pertaining
to the Ministry of Civil Aviation.*

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE, MINISTER
OF STATE OF THE MINISTRY OF TOURISM AND MINISTER OF STATE
IN THE MINISTRY OF CIVIL AVIATION (DR. MAHESH SHARMA): Madam,
I beg to lay the following statements regarding the status of implementation of the
recommendations contained in the 215™ Report of the Standing Committee on
Transport, Tourism and Culture on Action Taken by the Government on the
recommendations/ observations contained in the 203™ Report of the Committee on

‘Privatization of Services at Airports’, pertaining to the Ministry of Civil Aviation.

* Laid on the Table and also placed in Library, See No. LT 3676/16/15and LT 3677/16/15 respectively.
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HON. SPEAKER: Now, ‘Zero Hour’.
... (Interruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA): Madam Speaker
(Interruptions)
HON. SPEAKER: What is it?

... (Interruptions)

A Jeaet : 9 I 599 a1t feaT B, o o Ayl @ il

.. (o)
HON. SPEAKER: Shri B.B. Patil.

SHRI BHEEMRAO B. PATIL (ZAHEERABAD): Madam Speaker, as the House
is aware, ASHA workers are on strike for more than 100 days demanding a

solution to a charter of demands. ... (Interruptions)
AT A& 3D AT B 3MUd! ¥ed o= 2 8, 9t T2 |

.. (o)
HON. SPEAKER: Your people were disturbing. I am sorry.

... (Interruptions)

A ST @ H AMUDT qI HT AT QAT o1, M7 U e # ald |dbd 9, v a1y
ST are ol e, 319 9yl ore |

... (cgaym)

[ A& : A I Aifed off 2l 9f3T|

It is okay.
... (Interruptions)
SHRI BHEEMRAO B. PATIL: At present, ASHA workers are being paid
incentive for their performance at the rate of Rs. 300 per delivery, Rs. 150 per FP

case and Rs. 150 for follow up of immunization after delivery. ... (Interruptions)
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HON. SPEAKER: I have told that the privilege notice is with me. 3% 3yl amq
P DI gPhleld Ad PIVT| 96 S8U|
... (Interruptions)

HON. SPEAKER: Only Shri B.B. Patil’s statement will go on record.

... (Interruptions)...”
SHRI BHEEMRAO B. PATIL: On an average, ASHA workers are getting only Rs.
1,500 per month. This amount is shared by both the Central Government and the
State Government and paid through DMHO. ... (Interruptions) The demands of
the striking employees include according recognition to ASHA workers as second
Auxiliary Nurse Midwives and issuance of health cards and insurance; Rs. 15,000
per month salary against incentives; pending salary amount of 39 months of
community health workers; pension, gratuity and maternity leaves; demand of
pending bills, uniforms and other due payments; increase of Prasuti Seva incentive;
and TA / DA allowances as they also have to visit habitations and keep officials
informed about the outbreak of any seasonal diseases. ... (Interruptions)

It is not out of place to mention here that ASHA workers belonging to the
Health Department have to discharge duties such as attending to women during
labour pain; educate rural women on good health practices; and take care of new-
born babies among many others, which are practically very difficult.
(Interruptions) They are also responsible for the implementation of health schemes
launched by the State and Central Governments, and they play a key role in the
society. ... (Interruptions)

A 3TeA&: 3d 3TU qTd WA BIY, Y Blel H a1 T8l areldd 3R g1 g@d W &
£ R g # oo 91 dEd 2
SHRI BHEEMRAO B. PATIL : But, unfortunately, they are not considered as

health workers by the Government and are paid very less amount of money as

incentives. ... (Interruptions) Be it mid-day meal, Anganwadi or ASHA workers,

* Not recorded.



17.12.2015 71

several Governments changed, but their intentions and policies remained the
same. ... (Interruptions)

Hence, I would request the Government to be sensitive to the demands of
ASHA workers and consider their regularization as Government employees and
fixation of minimum wages, which are genuine. ... (Interruptions) Thank you. ...
(Interruptions)

HON. SPEAKER : Shri Bhairon Prasad Mishra and Shri Shivkumar Udasi are
permitted to associate with the issue raised by Shri Bheemrao B. Patil.

... (Interruptions)
A feAe: A Ugel 8 ®8 (a1 © & it is under my consideration.
PR g e a=a (FRQR): o=ge weedn, § MU HIeW W Uh TR fAvy 9ed @
A G AT g O R fdd & eRR BT quEe Us [ A1 &1 (I ge orar € At
Dl a1 § b gt adiad @Re §, el Sidex @1 fowm @yl
AT JAE: Fe BT AT M a1 g3l B
PR g% e o=@ @ 3% T € gafay I8 Wt omaws © {6 WeT &1 auEE oA
... (ragm)
AT A& Y AU I P
Fav g g e 8 g # Toaa aifift & eRor et AT & e 9er ® S
DR B BT UG DA 81 Va8l el T g # iR Wren= Hdhe = 8l T &l R
= wiai @gad & fog wHiE @ § FdeTeid @1 g T O §9IR 99 g4 e
Iode # SfedtRaa Wil UTe sHehT eidd 21 TSl & FHY Tdllgdl ariT & TR aRomd |
3 & €| T8l Blal & H =g H a1 1S, d8l Tolidel dIifl & HROT AR AT &3 BHIRYY,
HerE], foTart 3R IR0l dacr@s d ool &9 Al 9 AR &1 IS 8l 2] By dluc §
3R fpa 988Td ©l Afeqes aro|E # gig U IQar © U9 $9d DHRUI Sl el ARAT AT
S 9T Bl A B

g WAl W AG S B A drell USLY. WRBR & Aqed H 3MTS. 3778 U,
JTIH $9 TR M HR BT 8| 98 8T8 BT Urdl &, o TIiaRl iR STy gkacd= R
oY g fHy 21 Taea afif s AHdn SRl | T8, afcs afas dRoT | ot 8@ & 2
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TR O fApraeie <9l IR JIARGIT ATIR TR T G2 gRT BIE- S ST <A el
2| I8 PV R P PeNdd IR 8 Fhdl gl W 9Rd 9 qAY 8, F&W g, Jq1 9 T8
T

3 # 3MMYeh HEHH | HRA WDHR A (e Bl § & ellger arfir | 8 arel way,
FHH DY IAE, [PTaR Joads § AR gcdl IURHA & DR AN S ATolifadT yadq
SreferaRe R TS dTel g¥ YHIG Bl B B D oY Ifad TN g Sl | g A1y & o
H TAEd AT F gHIfad el RN aR WY §ooids 3ot W HH NG dTel di¥ad 3R Sl
HATEHAT U SERN BT Ied WAHBAT & IR W [Ibrd fHar Sy
A oremer AT WR1 e (M, 2 bua wwe WY, A ke oRgeuTd, A 9d St UH. U,
A gl Beal Bl HaR YW Rig dwel GRT ST Y fAva o 1 ¥ag DA B IgAf e
EiRICIR]
DR. RATNA DE (NAG): Madam, it is a matter of astonishment for me as know

that arsenic poisoning has spread to 12 States. Arsenic groundwater contamination
was first detected in West Bengal in 1983. By 2020, its spread was reported from
the Ganges-Brahmaputra fluvial region covering Jharkhand, Bihar etc. At present,
96 out of 640 districts have high concentration of arsenic. ... (Interruptions) Most
disturbing news at present is that arsenic poisoning has entered food chain through
farm products. A Committee of Secretaries in a report to the Government has
estimated that over seven lakh people have been affected by arsenic with around 3
lakh people having arsenic related diseases. Around 30 per cent of this three lakh
people having arsenic related disease are poor and malnourished. A plan of action
should be put in place immediately to ensure that arsenic contamination does not
enter into our food and farm products in these 12 States.

Under these circumstances, I would strongly urge the hon. Minister to
address the issue of arsenic poisoning and get rid of arsenic content in our farm
products and food. ... (Interruptions)

HON. SPEAKER: Dr. Kirit P. Solanki is permitted to associate with the issue
raised by Dr. Ratna De (Nag).
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AT A& : 3T R foreet 2 87 MUt s Al a1d Reprs § &l o1 & 2
.. (o)

A D& ¢ TSI SN, 319 96 Sey | aerst AR 3§ 315 a1d dw-drs! 78] ®el ! ol
.. (o)

HON. SPEAKER: I have taken it. [ am sorry.

... (Interruptions)

A Jremet ¢ UV S, A ST e & forg awa Y f&am o | IR-9R I8 & B 2
... (FFagT)
A Jehet @ <IUw ofl, 3119 §0 sy
... (aFagT)
A Tee @ AT Sff, SMTUH! U1 BIs §3g SOMT 2 A1 I8y 7MY GAY Bl gableld Ad
HINTT| MY 98 18T

. ()
N Vg NaTA : AT HIGAT, AT Y W GEE & ARY-Ugd s b IR H Th
weayYl fawy Sor &1 srawR fear & g fo # smudt s €. (aer)
3reger Sff, s W WA Dleliarsl H il F9e gRefiT & Farf U WaR &
SATURATE! T WIS 31T T6 IoT R 2. (FGT) T& BT & HISRU & HRUT YGNUT el
E 2l 390 HHRU T8 & FaRkil o Jgd FROR farsdt o1 @ gL (erage) = UeR A
oo & arar ¥ Rast fFarft diet diega= &1 aoie A R 21 8ol daR A 1 bl o
ST 8, 98 I8 R fRar S €. (FagE) |eE, R, Ry O I ofe &Fl | B

P AR WK BT ... (TJe)

12.17 hours

(At this stage, Shri Mekapati Raja Mohan Reddy and some other hon. Members
came and stood on the floor near the Table.)
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12.18 hours

(At this stage, Shri Mekapati Raja Mohan Reddy and some other hon. Members
went back to their seats.)

HON. SPEAKER: Nothing will go on record.
... (Interruptions)...

#it Vg ATl (S SR wem) TS PRI B Glg-AHIs B W ATdERY H B B g
g9 OIS Y&dl gl 39 BRU g b A Wik, M iR A B fiRal 9 I
2...(Tau™) ol Thl A DI IR DA S X A1 H A6 D Iy of S e g, i
9gd S AIAT § UGNV Al §l §9 UGYY B BRI XA ATgA D IMG-U &b (Al Srray
A S R ©...(Fa8E) I3 e B 9 © 6 [ A9 H 99 2009 H AR a9 2015 H AH
IR ¥ o w1 & 6 ¥8 & A dog e iR ¥ &l 4 d5d & 5, R H IWBR &1
&I 39 3R 78 ... (agm)

3 H 3Ud WEHH W WRBR U IR DT § b AR dieiars], Rad iR 3ma-
§ ggR B W qAT I AR R AT WAl ¥ W} A 8 9ol g=EEl ...

(Interruptions)

HON. SPEAKER: Shri Arvind Sawant, Shri Rajan Vichare and Shri Shrirang
Appa Barne are permitted to associate with the issue raised by Shri Rahul Shewale.
DR. J. JAYAVARDHAN (CHENNAI SOUTH): Hon. Speaker, Madam, the entire
country is aware of the devastation caused by the recent floods in Tamil Nadu.
Many families have lost their huts and dwelling places along with all the
household belongings. In Chennai City, about 50,000 families have already been
surveyed and identified living along the banks of the Adayar and Cooum Rivers
and the Buckingham Canal. Out of these 50,000 families, the Government of
Tamil Nadu would be able to accommodate 25,000 families in tenements already
constructed and under construction by the Tamil Nadu Slum Clearance Board. For

the remaining 25,000 families particularly those residing along the Buckingham

* Not recorded.
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Canal and for a further 25,000 families residing in the vicinity of other water
courses and water bodies in Chennai City affected in the recent flooding, our hon.
Chief Minister of Tamil Nadu Puratchi Thalaivi Amma has prepared a project to
construct 50,000 multi-storeyed tenements on various pieces of land that are
available with the State Government. The construction cost is expected to be Rs.10
lakh per unit. The total cost of this massive special housing project will be
Rs.5,000 crore. Therefore, a special scheme should be sanctioned for constructing
50,000 houses for the urban poor who are to be resettled from water courses and
water bodies at a cost of Rs.5,000 crore.

Madam Speaker, in addition to the special scheme, under the existing

programmes of the Government of India Rs.1.5 lakh is provided as a grant for
reconstruction of houses in situ. It is estimated that there are 50,000 such houses in
Chennai and adjoining urban areas which were damaged in the floods. Therefore,
a special allocation of Rs.750 crore for 50,000 houses at a rate of Rs.1.5 lakh per
house as Central grant should be sanctioned. The State Government will add a
further Rs.1 lakh per house to provide a grant of Rs.2.5 lakh per house for in situ
reconstruction of houses in slum areas affected by the floods. Thank you.
SHRI P.V. MIDHUN REDDY (RAJAMPET): Madam Speaker, the genesis of
granting Special Category Status to Andhra Pradesh began when hon. Prime
Minister gave a categorical assurance in Rajya Sabha on 20" February, 2014 while
intervening in the discussion on the Andhra Pradesh Reorganisation Bill. The
Government had taken it to the Union Cabinet and the Union Cabinet had
approved granting Special Category Status to Andhra Pradesh for five years on 2™
March, 2014, and sent the proposal to Planning Commission for implementation.

During Lok Sabha Elections, BJP had taken this further by including it in
the manifesto and saying that if it came to power it will grant Special Category
Status to Andhra Pradesh not for five years but ten years. It is now almost 18

months since the Government had given that assurance. But instead of progressing
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on the proposal, it appears that the Government is intentionally regressing. It is not
acceptable to the people of Andhra Pradesh.

In March this year, hon. Minister for Planning in reply to a question about
special category status to Andhra Pradesh said in this august House that presently
there is no proposal before the Government of India to accord Special Category
Statuts to any State. YSR Congress Party and people of Andhra Pradesh were
shocked on hearing this news and there were big dharnas, rasta rokos and other
protests held all over the State. Our Party President Jaganmohan Reddy-garu
undertook a fast unto death and our Party protested in this House and gave notices
of adjournment motion and calling attention to raise the issue.

We request the Government of India to announce Special Category Status
to Andhra Pradesh without any further delay as committed in the House to protect
the interests of the people of Andhra Pradesh. Without any further delay, the
Government of India should announce Special Category Status to Andhra Pradesh.
It is the responsibility of both the BJP and the TDP Governments to honour the
commitments made on the floor of the House and as promised in the NDA
manifesto about according Special Category Status to Andhra Pradesh without any
further delay. We want the Government of India to give a clear statement in the
House about according special category status to Andhra Pradesh.

(Interruptions)
[T 31eAeT : TARIUC HR QfSY, SHH &¥h Bl gl ala-T =l

.. (o)
A Jremet ¢ RTE YSST O, 39 W & BIg T8l aren|

.. ()
SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Madam Speaker, |
welcome the demand made by the hon. Member. And I would like to say that on

the line of the request made for Andhra Pradesh, Telangana should also be given a

special category status.
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# TR A (IEHEIEYA) : HeH AR, ATSThel BAN o¥ & AR BB AR a1 AN
B oM g1 SRS R Al fRar Sar gl SifTee Aifhar W g1 U9 &l dAdeR W
RS B & 2| A el SN BN Faris & IR gl § |asian g 6 S ursa W
H USEE o €, Usel Al S WAl USdl 8, HUcy W diRIE WAl USdl 8l A ARBN
pel W T8 1 Wehd ©, il B ARE WK & 1 ARBN Wpel Bl Wrss Al ¢l a8l
S W PIS BRIET 81 dTell T8l gl # A8 F9e g (6 R AP SHAMRAl & ed DI
Tpall W O O, ARBRI SRUATA W S o, WRBN GIC A A il Al BT
WIS FW IS Fhdl 8l fh I§ B 8NN, WM Al BIfSY ISTibia W T8 S 8| #
TE qASI § 3 A Al W g2 B (Y UIgde Wpel W el S &, <lfhs a8l S o a1
I ITP! TE SR V&1 2 b SR HRT Fed1 DI Fa & 3R &1 a1 A1 he will not be
able to excel. T SH DI T H Wl BT TSdl & §9 DI Tl & 3R q81 A
I 8, Sl WHN Ipall ¥ UK &l I8 Y I a9 ol 2l HH-HH VAT BT &, PO
HIFAT FAIS T W1 € R Hen e 379 € O GRelieee s I dRd 81 98 |
TR <flep BT 8, QIS & 71 iR Aqgere 6 9 &1 § a8 |qeian g & &R @@
PR RN Ube AT Beak 8 o & b 3R 89 Jgf W el T, I Il =gl
QA1 AR geal Uaidl el R UIIT| a8 ol S & Al g8 ol arg " & iR, s
FA B R 3T B

T 9 I8 7 6 A e W ifa deRist 8 f6dl 1 it g "o & forg
B THIT B SRR T 8, DS ATSAT B ORd 8l 8, 9 HE W Wi od 2| 3R W
Gl & oy wARE o Sl 8, S A8 A DI FARS & o W W g9 @1y,
DIy DI N AMSY| FAD 79 H AT &, I8 DI FAr WIeldR 93 Al 8 AR T8 Y
PRER o] Bl &l 991 &R ol g 6 A smigs #ifbar Wt 780 § I8 UH
T RRSA | 7 e Tae S U I8 Al T8l § [P I RN 8, I TRE Taie
& U TE gAl W T8 2 5 fha et s §l SS9 U™ ars fore @ T8 21 H u7
FASAT § [ Tae BT gHD X H PIs HEH IoMI AIRY, a1 I arell g4 digt @
T Bl 8IS f$%h qo e ¥ BRE & Syl | gadre|
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AT A& ¢ 31 Do I A, o 3ror fys <, 2 mifE e, i Al $HR ST,
A <ol A, e, #l Ragpar Safy, €. do Sgard, 21 Wdis $AR uvey, i fhRe
dl. Alciel, s TRUMS Hrofedn, s ysdre Sel, s A AR @R, S Wi $AR
qurs (48 gd, S 3fS] arelr, sl WA fgarad, siHdl i ured, s HT gerd,
PHARI WA BREGATS, A 7oie Yo, 27 FRiepr= g 3R & 3R g4are s &1 2 wer aa
&RT I3 Y I & A1 Hag B B (AN IS & A1l gl

st et Rig cis (Forwd=) @ #e8iedT, MUY g9l i &1 3fawR fon, sds fou 4
3IMUhT TIaTE <dl gl R & Hars & H fRd fwafawna gg &y seaard! & fdom &
e § # Ut aTd oS AT W WRAR A e w1 & fofg wer g g

Td: WO HERION YT g 3fhaR bl A8 @ A oSl AT geardic! &l I8 I,

RMSG, T Y QAT FIH AN Sl 2, S8 fa<el ardi & Il SRAieR - & 715 o
HERON JaM 4 9 amia eIl @ qrace W @dsar @ oI q@siiar T8 fean| e
AT el & FracE W ABHIR DI AR F1 DI AR B T F9dn I favg R F FRI-wl
WU g WM € 7 ©H ST K] & IRG D D ol Teade! Wadl Gum W R I
H1 7RG D1 AV 21 39 J§ &3 BT U (AR @l a1hR IFHT A {Ha1 S g a1 g
TRT & A-W1 g TS G A <2 3R fA<et wiedi B g8l hiva fhar S A 2l

ON (N

UfereRIch Tl & GRIUT & G- R AN Bl AU SR b AT ST BIY Sl

AH | Iga-9gd gdIa|

A sremd ¢ o eI el 9. fRe @ A, pav o i a=d ok st Wi
e fis a1 2 sRenw R vdie gR1 SeIY Y fawy & W Adg B B SIANT TS Bl
ST 8

SHRIMATI KIRRON KHER (CHANDIGARH): Hon. Speaker Madam,
according to the Census 2011, 2.68 crore persons with disabilities and 9.68 crore
senior citizens reside in India. Despite this, the specific needs of such vulnerable
road users during commuting have not been addressed by the existing transport

system. The concerns have aggravated, particularly in metropolitan cities due to
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bad road design along with neglect of pedestrians in the urban and transport
policies.

Our roads are designed only keeping motorized vehicles in mind. As we
are all aware, majority of roads do not even have usable footpaths. So, road users
are forced to walk on the roads making them vulnerable to road accidents. This
situation is especially dangerous for people with disabilities. We, therefore, need
a significant overhaul of the urban design and road engineering standards in India.

The NDA Government is already taking proactive measures in this regard.
On 3" December, the International Day for Persons with Disabilities, the hon.
Prime Minister introduced the Sugamya Bharat Abhiyan to make environment,
public transport and IT infrastructure completely accessible for all. I am delighted
to learn that the hon. Minister of Road Transport and Highways has also
committed to introducing the safe system approach in road design and engineering.

Along with these initiatives, I appeal to the hon. Ministers of Road
Transport and Highway and Urban Development to establish minimum safety
standards, incorporating universal design for all roads, footpaths and other walking
spaces. It is imperative that we make our footpaths, roads and transportation
system inclusive for all categories of road users.

HON. SPEAKER: Shri Keshav Prasad Maurya, Shri P.P. Chaudhary, Shrimati
Poonam Mahajan, Shri Pushpendra Singh Chandel, Shri Ashwini Kumar Chaubey,
Shri Shivkumar Udasi, Dr. Sanjay Jaiswal, Kumari Shobha Korandlaje and Shri
Bhairon Prasad Mishra are permitted to associate with the issue raised by Shrimati
Kirron Kher.

.. (2T

ST I R (SwTe) ¢ orede Heledl, § I #E| @ fAvg @1 U HIew ¥ ued &
A A @ gl ool fod fodl @18 § ovaR iR s a9 | g8i &1 AqEn
SISIET 3RS Bl AT 3R g8f Bl Y FiawT JTad g8 | Wl AR Bl el W
WM H BIH! FHY T SR g8f Bl AR Grwi=ll 3T 7 U WR A BBl YA a8
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R YR R | BIR T & FIT9d TEFHAT MeRvT R Higt off 7 ) daxdr 9 d—is |
et guTfad &1 § A B B U 31U deH I deRY | A1 Aival & gRT ft 39 awee
¥ UBd UR™ Bl g

AR oW & bl M Ry 4§ Big W Wbl IMMUaT B, ATe 98 ISIAT AR ORI Bl
THA B, SINETS AR ZAEd Uo¥ § 6 Wed Bl gl B, $9 dRE bl UhiaD

3IMIGTY AT TR T8l Pl AT BRI IR B7s WBR gRI IR I AGG Bl A 2| 50 T
H QXS B GRI AWAT TAR S DI MELIGAT 8, O BAN 9 D HATTHAT AR A%
G ST & gRT w@esdl A Iardl AT ATl §9 el AT W QX <9 & faene,
AN, @], THHT, HATDhR, TR a6 T 1 TEH AR U8 &I ot 3iR o0 o2
B UHAT BT TS fomar o)

# e AW W WeT B A RG] AN § [P BAR < H | 70-80 RIS

HIaTgel BT START B dTel SYHITRAT 31 30 G- | Uk AIfd SR ST &Y 31agadhdr 2

AR QAR AU & gRI IHI Ueh DIADIS THR I9AT WY, S {6 555555 Teb Tw”

AR O 3R I8 TR &M W AEgddhd] od BIF U a B oM TR Udh Budl

ST BT SR 98 U JUAT Hedl TR QX O¥ F I 70-80 FRIS 39U U IR H gheal
B SRAT 3R R QW B Sa1 B w1 Hf Iqd A1 S SAR oF & fedt ff iRy o
T Ik SIS N UR FHAT Q¥ AU Yehdl Dl UGeT P gU IEH SN I H AU Heq
At B |

3 TR B A1 B A1 By Afdd U A B, S TP U | SATET HEG HRAT AT

2 1 555555 TN S BT B 91§ TUh, 3l IT 9 TN S B I9H Afdd 25 BT, 50

JUY AT Al B AT UiE Al B DT FSAN DHRAT A1l © Al 419 B I 98 TR SiFd h
W B WHT| 39 TRe W agd a1 R & §R BAN < & fH4AT At & H urepfere araar s
W HEE & oIy A Q2 B wiaait B ST S qhal 2

I AMYH AEAH q Do DR A JRY g 6 qrpfae uciati &1 AT R b
U <o B AT BT GSANT Sied b U Aldgdl BT & AT H 39 d)8 BT TR S
HRAT B AR HRAT DBl A AR Bl S | gd-9ga g=garg|
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AR et ¢ A o ETe, 3 JERTE Wredl, S Bed J9e AJ, S S $HR T,
st AR ve s, AR Qs (e awsa, SR ofS] aTen, sl |y orsarad, sl
S ol UH. ged, Hl o[ (M Aard, 2 Ragar Al Serll, s R gaarRi, h
et AR AT SR HARY AW BRI B . IR AR & A TH_F 8 BI TgAfd
ECEECARSINIY

g9 ol AaTSa S gl W =Tyl 57 g g=me |
SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Madam, I want to

raise an issue and want to draw the attention of the hon. Finance Minister also. ...
(Interruptions)

The call drop issue has become a very sensitive issue throughout the

country. While talking for ten to fifteen minutes, the line is being disconnected for
at least 15 to 17 times. What for do I want to draw your attention? The private
group assured that they would pay Re. 1 charge to the customer. I would like to
know whether the Government has taken any step to collect or to pay this amount
to those customers who are using these telephone lines whether it is Vodafone,
AirTel, Idea, Reliance or even BSNL or MTNL and how much money has been
collected. In my opinion, I think the whole House will also agree that this problem
has caused tremendous anxiety in the country. Why is the Government not taking
up the issue on the floor of the House so that we can elaborately discuss it? I will
be very happy if the Government or at least somebody from the Government
would respond and give us light how we are coming out of these typical call drop
problems which are prevailing in the whole country. ... (Interruptions)
HON. SPEAKER: Shri Rajeev Satav, Shri M.B. Rajesh, Shri P.K. Biju, Dr. A.
Sampath, Shri Jose K. Mani, Shri Joice George, Shri Bhairon Prasad Mishra, and
Shri Nishikant Dubey are permitted to associate with the issue raised by Shri
Sudip Bandyopadhyay.

... (Interruptions)
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SHRI P.V. MIDHUN REDDY (RAJAMPET): Food adulteration is a major issue
our country is facing. A lot of people are getting affected by food adulteration.
Even extensive use of pesticides is affecting the poor people.

In my constituency, there is a huge demand for a dialysis centre as a lot of
people’s kidneys are affected because of extensive use of pesticides and a lot of
people are suffering. Earlier, you were kind enough to make me talk on this issue
under Calling Attention and the Minister had announced a Committee which was
to report in 45 days but I do not think anything substantial has taken place. |
request the Government to place strict laws to curb food adulteration and restrict
the use of pesticides which are harming the people.

HON. SPEAKER: Shri Devji Patel, Dr. Sanjay Jaiswal and Shri Shivkumar Udasi
are permitted to associate with the issue raised by Shri P.V. Midhun Reddy.

it TFefET e (SARATTS): fede HeledT, AT 9F &1 Afe IRl H S ALSL.ud. &
HIZH A B DR G AN B RIS SR FEIID A1q Ud Ry 98 &R &I B § U
HEw@qul ARG < I8! &l HUIYI BT HH PR H IAP U 98d Fedqul aned gl fisd 40
ast F FAS § Had ARAN §F W JHAS! IR oS ALLTH. & HIHAT H M g8 2
SRM TN Fe@l B GG R H HAI B H Al Agaqul YD1 TS 8, U B HH HA 4
Sol 9gd He@yul YDl S B, offdh ofe SFa R a8 8 6 S foly @i W
T 7 77 e 2

3TN IR ISR & A § Al HEDT BT B 8, ITDI 3200 BUY 3R IAD!
FEIIDT BT 1600 YT QU St &1 fHdT ot o/ I # S Uid 89IR ¥UY 9 HH 81 fAerd
g1 gRaror ok gav al # @1 I 9,000 UV AU 9 £

HEedl, H SUs HIEgH WA BRAT ATEdl g b ATl Sd ek HAANA B g
TES & HRU GHI-GHY TR U-HHIYE &1 RUiE ot 8 o fUsel 40 ATl 9 oFaR i
I & A THarEl B ATy, HRIdT 3R FEIDI B HR Ll &, d 596 (oY T WK
Y g9 I1fRT IR 39 d & forv I A | ThaHEE Ay Aol I8 IR IRd WRBR
W Uicd © 7| F A 2l R IS 5 AMed © IR AN IS H 3ol Aed Bl 8F
S AT ¥ DR A A1 BT d18d & (b < & AW I41 § AHarS! H BRI S
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BARI HRIGAT &, FBIRIDT 8, S AdPh] I Ia- AR AFSY el | SHa! T BRIGHT o
e Wiferll iR STorT Sanfe SwRimHAr § SR Aol yfiet g @1 3% o Uh RN
FHAN & w9 H W PRI B @ PIg AreT Bl areg ] 39 AMed H fUed uie-u: auf
i g gIad T g8 Bl

HON. SPEAKER: S/Shri Sharad Tripathi, Shivkumar Udasi, Devji M. Patel, Nana

Patole, Harish Dwivedi, Satish Kumar Gautam, Bhairon Prasad Mishra, Bhanu
Pratap Singh Verma, Keshav Prasad Maurya, P.P. Chaudhary, Rajeev Satav,
Kunwar Pushpendra Singh Chandel, Dr. Sanjay Jaiswal, Dr. Manoj Rajoria are
permitted to associate with the issue raised by Shri Jagdambika Pal.

SHRI PRALHAD JOSHI (DHARWAD): Madam, you are quite aware that
Railway is playing a pivotal role in overall development of the country. One of
such projects is Hubli-Ankola railway line the foundation stone of which was laid
by Shri Vajpayee in 2002. Subsequently, in 2004 the Ministry of Environment
rejected the proposal saying that it destroys the prime forest land. We represented
the Environment Ministry and it suggested the User Agency Railways to review
the entire project. The Railway reviewed it and 920 hectare of the forest land was
reduced to 700 hectares. It was once again presented to the Environment Ministry.
In the meanwhile people went to the Green Bench. Recently, the Green Bench has
rejected it.

My humble submission to the Ministry of Environment is, this is one of the
important lines where the Karnataka Government is also ready to share 50 per cent
of the cost of the project. It connects the hinterland to the West coast and also
provides boost for the trade and commerce community from various parts of the
country. [ very humbly suggest the Environment Ministry to go for a review in the
Green Bench and properly argue the case so as to provide permission for Hubli-
Ankola railway project in Karnataka, which is a very important project connecting
hinterland to the West coast.

HON. SPEAKER: Shri Shivkumar Udasi is permitted to associate with the issue
raised by Shri Pralhad Joshi.
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SHRIMATI KOTHAPALLI GEETHA (ARAKU): Thank you, Madam, Speaker,
for giving me this opportunity to speak in this august House regarding the
atrocities against women. Today, we commemorate the third death anniversary of
Nirbhaya incident. India is a spiritual land where women are worshiped in various
forms. The status of women in India has been subjected to various changes and
the history has been quite eventful. However, women in India today continue to
face so many problems, like violent victimization through rape, acid throwing,
dowry killings and forced prostitution of young girls.

As we commemorate the death of Nirbhaya, I would like to draw the
attention of this House to a statement that has been given by a convict in the gang-
rape case who is in jail. He said:

“Women who go out in the night had only themselves to blame if

they attracted the attention of the molesters.”

In this interview to the BBC documentary, he says that a girl is more
responsible than a boy. I wonder whether we are living in a civilized society or
we are still living in the jungle law.

Hence I would request this august House to join hands in framing
legislations for protecting women from such violent incidents. We will all rise
under your able leadership, Madam, to empower women to safeguard themselves
from such acts.

AT oremer ¢ AN W g s, s odeed, s wroftg |raa By s dremgeddt A
&R Jo1Y T A9y & AT Hag R Bl AT Y& Bl SRl 2
St oIS AT (WXS): JMMERUY 3Tedel HEIGd], MU 31 dle &l auR o, su@ forg #
3ITUh] g=IaTe ol & AT B Hdaderdl b YR b TR fHAM Pl qaig HA W il
g, H U1 Uh TehRUT MU HIEAH | e H YK DRl dredl g

e & Al JgRe g & 7F fa9e @i | dice @ Ren &g 9o A9ed §b
B ST ARG A a9 2009 H 3,13,800 BUY BT Bl oAl AT| e DI 3ifed ay &I wRierm <
& 9% & A9 FREE & Hax A B BT gdr o1l U §F B @RI b oy g/t g
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7 7ol TR W HOl AR qAT THH TGH IADT ATl HRA], W [99% D1 Faman T&@ S
AP IHDT 1 TdeR, 2013 BT <& 8l ATl GRS 8 BT I8 7F [TdF a1 9 & 2]
& gR1 T WEHON WA §Y ol D Aol og Aled QU 1 T § T FOT YA T B
W B BRATS S B gD & A1 & 2

aremer ft, e o1 v foneft Y oy aafdd & TReR B srrar fanddt oy RS @t
JARIAT 8 81 U B SMALIDAl D drd H UTT: FHI BT qAT AWHIGD db DI erdl Bl
R & ug 71 §& & wdg I3 @ FoE W HO B JIEET IIF R EWER B od 2l
R JAUAT WA 21 A B A ol 40 A1 45 ST W A gWiER fHUl # g 3! T
g AHdT ATl §6 & AT WHE 39 THR & B gl o R fig A o ffted w9
Y & fa B

3fedet Sfl, (U< YF Pl Usel W B WAl gebT AL TG [HA HUT BT YA (A TDHR
®HY, IMU g9l §g SMIA d9, ST H WG AT R IR SR TSl Rl 59 Hag # A
AUSH U@ ¥ I B H A dFed @ uF fon| O JEey 9 Aved yqd Bl A
TAT| I el b EAN UK Dls AqRAT & &1 FAAY I8 N & il 9 Blg A
FR | IATH & 3@ deedic i a1 W 99 TN e & 99 T8 2] e
DT 6 TaR BT Afed f3am 737 ¥ f5 a1 @) 9 gART T By, T8 @1 89 omud Raes
HRATE B |

HeIedl, § 3fUch HIETH H &1 AP H-AT dledl § (b 39 UHR & AWl A Fawr
ey S =fey, Heskoll IR S¥d U1 Bl qdi| B & IR T81 Bl a1feg| U faa
A §9 U & AR BHI? 39 UBR A 7 gedi Bl 4G 81 s, WA 1 B (hl o a=d
B 4F B, b g T BT 2 A1 IFD URAR I T il T8l DI ST ATy | HRT AT
I8! (ded 8, 9gd-agd g=udral
AW sremd ¢ ot S e AR iR Har ge R T 31 st oS saTd g1 S9lY
U faw & |1 Hag B D AN T B A1 2

A o <t - SRR e |

et Srasidd ged |
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Mkt Sashtaq oea (Jgwmwn) : wEied], oMU g9 A 3, 39 forg 4§ enue g=are <
2| H s weEd | Sy 73 &1 e Hia A ars gl

I FHE B Ted JTOER ol 828.69 BRI WY B, Sl [ dsld APR gRI
SR fHar T 7l 9% HIY FOT GEHN XA & A W UG fRA1 O j@ 8, A1 WREA1 B
HOIgd g, Wi AR P LR Y.SMR. q9IY X qAT B A AD] Dl g7 I
& fou e o= qearl 9 & fory oo IR eM B T Bl T9H W bad 567.76
BRI WY & ToRd Bl Ry I E1 3WH F 260.91 FRAS WY I qF ORI DI W T
gV B

SAB! AY AN 253.88 BIs ®AY 11 Rl B 8PN b1 BT 3R 7.03 BIs ®IY
M BN FEHN ARl & 9= 7 fGaRka &1 S arelt 2l

3T: BRI YD AW A AR ¥, BN #2f Sft F Ry 2 5 v afy &1 o @
Seq ORI Iod Bl T S| I8 39 FEhR Swersil B Yol oMgR dem @ fou erfd
3MATTH Bl
2 ggpafay e g (wFare) @ A e weled, # siud i smHr § b s g3 g
HIA D A SffaHEAYY Al Hed B [I¥F TR dlel DI JaER Y& fhar gl § d87 &
HIEH | AR A A Qw75 S @1 eI /v W &5 @Y 3R SMEH HRIT
aredl g b AN S &3 gdIe & $ISTT Wl 3ATh A5 Dl 3Ts.3A15.S1. HRAN T
SN & foy o aoic w3 # 9w gl 21 Sfeu Wt Sif% Al & bR H g el
e $fas e ofis @+ a9 1989 W =l @ 8| g8 W 1500 faemeli e ygo
FX T T, S IRed wel a% &1 Fon faenew 71 3feTT W off " @t o f e,
TH.UH. B A H R & SR AE.U9.0H. O oSl IR A1 Rl ofiol aaas 3 waia ol
3R B, AT 3MS.UH.UH. aTedl © & Sfed Wha A% Al S8 DA I AU faeimerd &l
BT o, Sl d8l ALGRA T 1500 faenfoi & wiasy & foy sria & g@ars SR guivIqol
BT

;AT AT A e faerr #30 of 3 faqg mug © o Ao faemery fewm
Wpol 3% AIg=d, S8l SfSTT Tpdl 3G AZ & UWHAR HHAAN D ded W Ugd & IAD!
I W WR AT D AT Tar B
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HON. SPEAKER Shri Nishikant Dubey is permitted to associate with the issue
raised by Shri Pashupati Nath Singh.

SHRI HEMANT TUKARAM GODSE (NASHIK): Hon. Speaker, Madam, thank
you for giving me this opportunity. I would like to draw the attention of the
Government on the forthcoming toll plaza in my Nashik constituency at Shinde
village on Nashik — Sinnar NH-50 for only 25 kilometres small urban stretch.

The proposed toll is on the boundary of Nashik Municipal Corporation. The
distance between the boundary of Nashik NMC and Sinnar Corporation is only 7
to 8 kilometres which will be developed within 4 to 5 years and the two cities will
be combined by completion of this project.

In Sinnar there is an industrial zone whose work force stay in Nashik and
travel daily. All agricultural goods and vegetables are carried by farmers from
Sinnar to Nashik on this route by mini trucks and tempos. Also, due to social,
personal and for visiting hospitals thousands of people travel and use this route for
personal needs and not for commercial needs.

A provision for a monthly pass of Rs. 215 for a non-commercial vehicle
and 50 per cent additional of the prescribed rate for commercial vehicle is made
for 20 kilometres distance from the proposed toll plaza. But because of this
distance Nashik city, Sinnar town and hundreds of villages will get affected and
also the burden will be on about 35 to 40 lakhs of people and needy users in this
urban area for the next 18 years.

For this 25 kilometres small stretch the project cost is Rs. 312.96 crore out
of which the Government is funding Rs. 120.51 crore as VGF and the balance Rs.
192.45 crore should also have been funded by the Government but the
Government has given on the basis of BOT and as a result of that around 35 to 40
lakhs people will suffer for the next 18 years.

Hon. Madam Speaker, through you, I would like to request the Ministry of
Road and Surface Transport to cancel the toll plaza at Shinde village on Nashik —
Sinnar NH 50 either by buy backing the toll plaza at Shinde and complete the
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entire work on Government funds or re-arrange the toll fee of Shinde toll ahead of
the toll plaza towards Pune at Chalakwadi which will be a justice to the passengers
traveling long distances. It will also help to reduce the hindrance to traffic and
save traffic time. I would, therefore, like to request the Government to do the
needful to avoid huge protests and allegations from public and also ensure that the
Kolhapur toll incident does not get repeated in Nashik as well.

Thank you.

SHRI ANTO ANTONY (PATHANAMTHITTA): Hon. Madam Speaker, thank
you for giving me this opportunity. I would like to request the Government to
redress the grievances of the railway passengers in the country. Recent incidents
of robbery, damaged coaches, delayed services and unexpected cancellation of
trains has made train journey a nightmare. Due to lack of sufficient number of
RPF personnel loot gangs are fearlessly wandering through express trains. There
were two robberies reported in the Kerala Express in this month only. Sudden
spurt in the number of robberies is alarming. As per reports, most of the robberies
have taken place between 9 pm and midnight. Therefore, I would like to request
the Government to gear up the night patrolling of the RPF personnel in long
distance trains.

Unexpected cancellation of trains has become a regular practice in the
Indian Railways. In festival seasons, it creates a lot of panic among passengers. It
should be noted that the Government has SMS mechanism to intimate railway
related information. However, due to the irresponsible attitude of the authorities,
passengers are getting information about train cancellation only after they reach
the railway station. These types of unfortunate incidents should be avoided by
disseminating the information regarding cancellation through SMS.

Another concern relating to train journey is delayed services. Sometimes,
long distance trains run eight to ten hours late. Average travel time to Kerala

bound train is 50 hours. Therefore, taking eight to ten hours more for a journey is a
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cumbersome experience. Coaches of most of the Kerala bound trains are damaged.
During rainy season, it is difficult to travel in these coaches.

In addition to this problem, rat menace in the coaches also creates a lot of
troubles to the passengers.

Therefore, I request the Government to take favourable action in matters
related to the railway passengers in the country.
HON. SPEAKER: Shri Abhijit Mukherjee, Adv. Joice George, Shri P.K. Biju,
Shri M.B. Rajesh, Shri Jose K. Mani and Dr. A. Sampath are permitted to

associate with the issue raised by Shri Anto Antony.

St T YbTeT ARV Ared (dfehT) @ NeHel AR, IR H e @ R HHIEA §, UPid
7 T8t R WA 3y gl gidt foret § Aer, aRfl, dafssl, Goarwiar § HARAL, STER S8 dn
Ied A1 b 9 ©, S8l 9w 9fig Al o 8, dofex, A dalRal famaeiien, wgE
Sfear 7 v faedt @1 @ &

“Keeping in view the vast tourism potential of the State of Bihar,
the Ministry of Tourism decides to consider seven tourist circuits,
namely, Vaishali and Bodhgaya development alongwith other places
in Buddhist Circuit including Vikramshila (Rs. 200 crore);
Sultanganj to Deoghar Project (Rs. 50 crore); Patna Sahib (Rs. 50
crore); Mahatma Gandhi Circuit (Rs. 50 crore); Ramayan Circuit (Rs.
100 crore); Jain Circuit including Champapuri and Pawapuri (Rs. 50
crore); Circuit for Mandar Hills and Ang Kshetra (Rs. 50 crore)”

# e AR Y AR HAT S WS dTed © [ 9l By R TR g S|d
forg @ U faar g, @i YR GG, DI GOl BT HM? il & HaR, HHNRA,
ELTAT 3R STER 7 TICh Wl DI Aolgd Hd @ oy Tar Rferst fwar sl
DR. ANBUMANI RAMADOSS (DHARMAPURI): Madam, we all know about

the recent flood in Tamil Nadu, specially Chennai and Cuddalore regions.
Hundreds of people lost their lives; hundreds of thousands of people lost their
property and houses; and lakhs of farmers have lost their crops. It has been three

weeks since then but normalcy has not yet returned.
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We have seen a huge deluge in Chennai. This deluge has been partly
natural and partly manmade. ... (Interruptions)... (Not recorded). People were not
warned. ... (Interruptions)

A Teaet 2 379 37T a7 Sy, Va1 T2 B B

... (c@aeT)
SHRIMATI V. SATHYABAMA (TIRUPPUR): Madam, he is completely
misleading the House.... (Interruptions)
DR. ANBUMANI RAMADOSS: Due to this, hundreds of people died and
thousands lost their property. ... (Interruptions)

Madam, I would like to bring to the notice of the Government some glaring
issues during this disaster. We have the National Disaster Management Act
enacted in 2005... (Interruptions)

[ A&7 ;. T Ad e |

... (cTaeT)

DR. ANBUMANI RAMADOSS: It has been ten years since that Act has been
enacted and during this disaster, we found that the National Disaster Management
Authority was lacking.

I request the hon. Prime Minister to review the National Disaster
Management Authority.

I say this because there was absolutely no coordination among the Disaster
Management Authority, the Army, the State Government and the Central
Government. There is a huge lapse in communication. So, I kindly urge upon the
hon. Minister to do the needful.... (Interruptions)

HON. SPEAKER: Shri P.R. Sundaram. Do you want to say something?
... (Interruptions)
SHRI K. ASHOK KUMAR (KRISHNAGIRI): Our Chief Minister has taken

immediate action.... ([nterruptions)
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HON. SPEAKER: Now, you take your seat. You have already said whatever you
wanted to.

... (Interruptions)
HON. SPEAKER: I will see it. If there are any allegations or something, it
should not go on record.

... (Interruptions)
HON. SPEAKER: Shri Sundaram, I think you do not want to say anything.

... (Interruptions)
SHRI P.R.SUNDARAM (NAMAKKAL): Hon. Speaker, I thank you for giving
this opportunity. Please allow me to speak in Tamil.

HON. SPEAKER: Yes.
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"SHRI P.R.SUNDARAM (NAMAKKAL) : Tamil Nadu has been devastated by
the recent heavy rains causing loss to lives and property at large scale. I wish to
quote here the emotional Address of Hon. Chief Minister Dr. Puratchithalaivi

Amma to the people of Tamil Nadu.:

“I am deeply pained at the sorrows and sufferings faced by you due
to the recent heavy rains and floods unseen in last 100 years. Don’t
worry. This is your Government. You have given me the power to
withstand and win over anything. I am With You and For You always.
I assure that I will get you relieved soon from your miseries and I will
add renewed vigour to your life. I have ensured relief works to be
undertaken on war footing basis. I am carrying with me all your
sufferings. You are my life. My home and heart is Tamil Nadu. |
don’t have a life on my own.......

.... (Interruptions)
HON. SPEAKER: Your Party Member is speaking. You are disturbing him.

Nothing else will go on record. Only Shri Sundaram’s statement will go on record.
....(Interruptions)

SHRI P. R. SUNDARAM: I don’t have relatives. I am never selfish.

HON. SPEAKER: Why are you disturbing your own Party Member?

....(Interruptions)...

SHRI P. R. SUNDARAM: ....... I am even forgetting my real name as all of you
fondly call me ‘Amma’. 1 am dedicated to work for your welfare
throughout my life.”

HON. SPEAKER: Shri Sundaram. What is your demand? All these things will not
go on record.

....(Interruptions)..

SHRI P. R. SUNDARAM: Only one minute I will take. Tamil Nadu Government
is known for its ability to tackle any kind of natural disaster of any magnitude. I

have whole faith that Amma’s hands are there to help us at times of distress. Some

* English translation of the Speech originally delivered in Tamil.
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people are raising issues in this august House against the government of Tamil
Nadu. The State led by Hon. Amma is undertaking all measures on war footing
basis. The Address of Amma has instilled enormous confidence in the minds of
people of Tamil Nadu.
HON. SPEAKER: What is it? You are not saying anything. You want relief. You
are not speaking about relief.

....(Interruptions)...
SHRI P. R. SUNDARAM: I therefore request that as demanded by Hon. Amma,
Rs.8481 crore should be provided to flood-affected Tamil Nadu. Besides Rs.
5000 crore should be provided for construction of 50000 houses for the homeless,
on war footing basis. Under the ‘Housing for All” Scheme, Rs. 750 Crore should
be provided for construction of 50000 houses for those who lost their huts in
recent floods. Hon. Amma has urged Ministry of Urban Development to allocate
Rs. 3770 crore for revival Chennai Metro Rail Services. I urge the Union
Government should allocate funds as demanded by Hon. Amma. I request you to
kindly release funds and provide support to continue the relentless efforts of Hon.
Puratchithalaivi Amma for the welfare of people of Tamil Nadu. Thank you.
HON. SPEAKER: Shri Ravneet Singh. Do you want to say anything? All right,
you do not want to say anything. Shri Rajan Vichare.

... (Interruptions)

HON. SPEAKER: I will allow you after Shri Rajan Vichare.
13.00 hours
sft o @R (Sm) @ AT srege Sit, H 9 6ed @1 & JiFosd gd1 Al ¥ gd
fasvareil @1 81 & Wl & g § RS =@medr gl 909 96T # oS 69 $B SiTasT
A @ ? N engfe e &t Wl &1 gaew A orar 21 gl w7 org gard o o &
g o offFcms ugfd g’1 997 o <@ Bl 39 RIa® "ERE & &9 55 89R <dl
fasbamall 7 14 SFAR, 2015 BI AU b dq DR [RY Ybe fha1 A1 A @A & FHT
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& o Rl & B9 3700 AP R Aferdl 7 Y AFarsy gar fabl & Raemw a=i
ST d5 W@l ot &R gHe Raew =l @i faan &, (raem)

qRA # NG 20 AT A AR BIC G 8, S8l IR B ANl Pl PGSR DI o
TE T VA H TS UG ¥ &a1 WieT ¥ 9 3w gl Afe el Y smame afdwd @we @
S 8, S R B, Jd ORIl AHWIU SIS § R Al ToRdl & JiShHd TR SThR
18 WlE oid 8, Afbe e ugfy o R Ife a8 Surer ugk- foran &l 81 & BRU
Td IH HRYSR BT 1 7 8 Al 98 DY SAAAST GdIU WG UTQIT? JATSIhdl Adhell Garsii o
AR ft 99 SR I Iof &1 2l 3iele gl 3 91 ¥ 9P HRER FR UG 77| 519
U SMEHI GaTs ol AfShel R W ST & Al 99 dls & Q0 RI$ &arg fashdl gRl
AR SR 2| Afh IS T UG § S Al &l TS DI THSMI? AN By Anl
T B gargAT A B I ofd § T 39 Ugfd & M 91 WR Aele cdrgdi 9a dlell s
Hufrai Arfche # 31 STQH Td MM BRA dTel AT R SATGT T B Sl I W & ey
GARATH BN §T9 UUS HIAHCad Tae & AR Adell qaigdl @4 Ud 34 92 drai &l
S H BE T BT W@ ]V H AR AAST Ui gR1 AwA qagdt AT @R
ITBT S WY S Fhedl 2] 3MRER gHD! TGN DI o mm?

H U U ® HIEH | A W HAl S W AN HRal g b 9 5 R fawa |

WY BR BIg Iad IRl (dbTel. .. (STaem)

HON. SPEAKER: I will allow you. The first is Shri Veerappa Moily. I am

allowing him you to raise the issue of petrol and diesel.
a1, o faeary Maddrs, S wAS Iean, $ gus g ded ok st iR e
RO BT AT 9 =N gRT [ MY 9T & A1 Hdg B B AFAN USH HI Sl 7l

... (Interruptions)

N TEa qEAUA (WERAQR) : AR, Rrarfaes v @ ffeT 7 un 7@ ey WX
Sl [T &5 ASRAYR & Hebsi Tidl | B §Y IGAT 7ol H STy fAercdt 81 fise oy auf 4
3ienfires ol gRT iR weR & ugfya fravst ot & g1 39 1 Ffeal &1 ugfya fvan <
W1 21 B I8 ¢ f 39 vgfa urht @1 9 9 ome-u & Wil & @i @ fige aR-uiE a9y
H A | A W e AR B A B TR 21 e Wt uiE-w A A iR el @ difsa
gl 918 AR B, % T I B AR A1 e B Uh @ I W A A 59 fFed a4 b
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YGNUT { JHIAd 81 QSIS 7 US¥ ARBR bl e 6 o {6 39 741 &1 Wes fhar Syl
Uq%l WBR 1 Th W Dl W R & 3R Teb & S8 ReRaigk a1 @1 a4 g8 @l
AT A T8 T AT ¥ S FHE I8 IR B B W & A IE WY SR JE AT A
B I B W AT AR 3MUS ATH H ARBR 4 IE 37MUT ¢ o M7 IR IS ABR Bl
e o) & oftg 8 feq 7 &1 W5 s &1 & fhar Svl afe sae forv SaeET &t

JMEATHAT & dal I8 I9Ed N B WHR gN US¥ WRGR DI Iqdd€] HNalv v |

gIATG. .. (FqLT)
AR e 30 g R ded, A W g s, sf der e {1 SR Sl AT
g @1 &l THT TE@IUT §RT I MY AT & A1 Hag B D AFAN J&| B el 2l

... (g )

A STEh& : Ugia-sioldl WX dle @ fofy dikWr S &1 Ugal 7 &l I am allowing you.

... (Interruptions)

HON. SPEAKER: I am sorry. Let me say something. 3o Ugia-Siofal W dla &
forg s e & 211 [ am allowing you raise the issue of petrol and diesel. If you

want to say something on that, you can.

... (Interruptions)
£t afcorael @S (Aa) : HA, TR TR 4. ([rder)
AT ehet ¢ MUBT SR SffeR ) Afed 78 g a9 7 B T T dem B forg
ifew fear gl

.. (2T

M Al @St ¢ fed, #9 Aifew fem g1 A9 Radwe & 8 6 S sroumaa #
FHIICYIT PR 8l @ o... ()
HON. SPEAKER: Arunachal Pradesh issue was over yesterday. No. Nothing will

go on record.

... (Interruptions)... ~

* Not recorded.
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HON. SPEAKER: I am sorry.
... (Interruptions)

HON. SPEAKER: Do not raise the Arunachal Pradesh issue. It was over yesterday.
... (Interruptions)

HON. SPEAKER: The House stands adjourned to meet again at 2.05 pm.

13.05 hours

The Lok Sabha then adjourned till Five minutes
past Fourteen of the Clock
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14.07 hours

The Lok Sabha re-assembled at Seven Minutes past
Fourteen of the Clock.

(Hon. Deputy Speaker in the Chair)

MATTERS UNDER RULE 377"
HON. DEPUTY SPEAKER: Hon. Members, the matters under Rule 377 shall be
laid on the Table of the House. Members who have been permitted to raise matters
under Rule 377 today and are desirous of laying them may personally hand over
the text of the matter at the Table of the House within 20 minutes. Only those
matters shall be treated as laid for which text of the matter has been received at the

Table within the stipulated time. The rest will be treated as lapsed.

* Treated as ordered by Chair.
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(i) Need to amend Gazette Notification to facilitate issuance of caste
certificate to all the people having the surname as Mina or Meena.

ST, A TRAIRAT (FRAH-AqR) : H 307 AFQT &5 BRI-eIAYR F S SToffa av
& BIE-BIEAR DI WA FAO-TF q9a 81 6 fQdhd Bl 3R ARBR B & AT
HAT AR | AR WBR o oI AMCIBpeT H S-S a3 § FHUM-HA1 B 3RS =AY
# feran o) o # groft-uroft anfe &t ave @ion 3R @91 ff v & S @ @1 g fheg
qrel-arel # IO dreAl Sl 21 9 AN B §R R S-S a3 DI 3T @ BiSAeAl Bl R
PR F oY AN ARBR - HOo-HI1 Alfhhe T9M 5g il o feer < @ € 6
TS S-S a3 & BIA-BIAS BT AN JHO-U | AR AT S-S RN vd
MR WRPR A ATE ¢ 5 39 fav & oEF-oErt & 9fasy & JeeR o AfefhdI |
JIR HRp AOT-HHT = 9191 H Ud RAU-%9¢ ST AT § U & AaR for@r Sy o
5 q@ # a9 S-S JHIV-UAT G AITST H g9 aTel S-S AT H SIiaeRe W |
HIE ST 9a 7 B R S-SR & ST-81=0sl &1 9IS F9rm 51 d@ |
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(ii) Need to formulate a comprehensive policy for conservation and
promotion of various forms of folk art in the country.

#t HeE TR W (HAQR) @ § ARBR B M ARG B Al HaAlsl U4 dAldb HATBRI &
R 3R HALT Bl R A =rsan g

HRA I faendt gor foass RaTRT Sirer 3R g IRARIR] ®I 379 9 AN U
TSI DI ATEH I SN SR AP HATg [STTh ARII-AIRI A1eIdh, e Ud (RN AT
Sl @ S BT S{ig SN Bl HOlgR &) A€ Ay g € b 3 S b e wa-
Gfele™, SHTa-Us, Sfa-omH, Afd-Rarst qon @fi9-Qler & @ d=al 8 IR B dls
HARN 7 a1 HedqUl AMEM @A 8, a1 STb! e B S 57 ada uRkgwy #
g & HR W T2 Al HAN, ATH HADRI B A, AMEIaG d e Rafq,
gt W feat € S fF 9% oraw & W & &7 drs i oy, W SR STe &
M1 S WAleh Der3ll Bl SFS g & B

T R © 6 dwepla #7e grR1 e Aifa FeRer e S=a wmerfiedr & smER W)
= @t &1 fraraee e Sime-

Al el ey e d8d ARA a¥ & AAW Al DAl R HATdR Bl
Aiepiae qel § Fared WAMGAT Ja Hd gy W] R god St § @ Sgl dld
HAT3N Bl AT eRIER BNT B AT fhd S ddet fa &1 fmior fear sl

T HATBRI BT UL, fINYHR 70 99 & IJWR & DHATBRI Bl debld B IMQ TR
YT 9 e faan Sl

Wl Bt & oy &FaR iR fAgrdR g9ie &1 e 81 A1y i e Td

o

Aleh el 3R Aldh DHATBR qb T5d Fh | A Al Bl JHIGHT B TITIAT e faeed]
H B ARy Jl AT HATBRI & TR IV v dbicid M gy Ao &t g

ST |
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(iii) Need to change in guidelines of the Mahatma Gandhi National Rural
Employment Guarantree Scheme works in the labour-material ratio
from present 60:40 to 50:50.

sit W, @ie (AFR) : H HITET AT IS AHIO AR TR AT (FAET) |
HeAT T FGHR AR YFN0T fqehred HAT S T &A1 JATh N BT Tl &

qy¥ 2015-16 ¥ HE[AT e I ARAU ISNIR MRT ATSHT &6 el Il Bl 60
gfed g BN SRl U STd WAV & Qe g9M W BRM| 399 Wl § dars, il f$ul
o, &dl @ 73 =, TRl & fav armE, g T 8 aTe SWRl @ W@ & g
HfiTE o 991 S T YT AT 1 21 39 o ARBR d9Ts &l urH ol dard arfaan
& e, WUAl gd e uReg &1 qodi H S gaNl B HETeH i Ay qrHivn SR
MRS IS Bl Mgselrsd H & fagall § Fued &1 offd Aaegdhdl 2l UM, doigd Ud
[ ST GTH H 60 @ 40 BT 50 : 50 fHAT WY, Hifs AN W Uah Td WTg BT
W @l AfdD AT 21 AR, ORI H ST D AET 3 AT Bl Jol 1 ¥ 3D 2 Safh
S AT H I8 BIEDBR A9 IoT Fhd & 9l off Ud AHT BIAdR 8, ITH I e
STf Td S & @l @l WIfAdedr fo M &1 UTaeme 21 S HeuHaiiiy BIedarR diad
E O gl Wdl H qarg i, | qUSR e g8 BIABR a9k & 9 ur S A
AT HRABR | TS B 2

3 AR s WBR W IR ¢ [h A HRABRI Bl AH1 J G S arell Dl
1 51 oW fegm gl ey & A Ud Aoigdl i 31Ut W 50 50 &1 S|
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(iv) Need to shut down slaughter houses being operated in the heart of the
cities in Uttar Pradesh and shift them to places far from human
habitations.

At snfee Y (TREYR) : 9 W G 7 $B A8 Y <¥ b IR AR TR SR
Uel H Tl We Y FEASEMI qAT Yol HiG B el W = @k BRd gU g dpld a
PR BT AT IR TGP WRBR Bl AT AT AT aR A8 did o & qle 1 Teea 09
foeTal & ISy WR P WGl HRIATE IR Ja2 ARBR gRT T8l DI T 5l IR U< H I
W MY ESEN el A WA fGRTA F MW B Gl T IR I §, I8l qIfaRor
& forg i T8 U TUR AT §1 GoldM ARTE SR & Higed! H AN B 461 B ST &N 2
GAT AR THM DR Bl A qHEINAT b AIA-A1 WIgd T AR I el 3MMe Bl gfee

B TaRATH B

3[: RN g ARBR A RY & b IR Uq¥ H dcl @ AdY FASEN JAT Tl
U T R A DI G Bl Achldd YA A Aeh AT T AT qIGAT I G RATIRA
HRb JATARUT AR AT R P WY [y ST @ Raerars &1 g5 fhar Syl
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(v)Need to address the problems being faced by differently- abled persons in
the country

SHRIMATI BIJOYA CHAKRAVARTY (GUWAHATI): Among millions of
people nearly seven crores are differently-abled persons. It is not that disabilities
are man-made. But differently-abled persons are part of society. As such, they
need humane treatment. Many differently-abled persons are achievers and offer
services to the humanity. Although Government offer them lots of help but my
plea is to let these differently-abled persons lead a life of dignity and honour. We
have seen the plight of these people, who are begging, are treated as a curse. I urge
the Government through you to create a support base for differently-abled persons.
States be asked to fill the job quota meant for them. Both at the Centre and state
level, job quota for them be increased. They should be given right kind of skill
training.

I, therefore, urge upon the Government that the differently-abled persons be

provided the financial assistance which should be sustainable for them.
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(vi) Need to construct a boundary wall around Velavadar National Park in
Bhavnagar Parliamentary Constituency, Gujarat to restrict the
movement of Blackbucks often straying into agricultural fields and
causing damage to crops.

. ARAeA S WA (METR) @ WY G9E 89 WaTR (ORE) § ARG, & AT & H
JATISR T T Y 1976 A JAfRAT & S o9 42 fhainfier &3 & el 31 39 =
UTHh H AR B W1 § Hlel RO UU O gl 39 Uh 6 AR WG Pls drSvgl dfdd 8l
T RO RO - & HY a7 # Ry wxa € ek @ wdal &1 ' uga gl
S A UTeb Dl GhS R W G911 ST [ehal 8 offeh SiivligR d Gaensii & g d g
HIA STA FIBR IE AT

3d: AT g ARBR U IR B [ defaer TSI UTdh & IR AR qr3vsy diet
BT MU difes fRamT &Y Bl BT g1l S b a7 3BT SIUTgR PR 50 IS Wi

T AT ST b |
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(vii) Need to undertake repair of National Highways in Jalaun
Parliamentary Constituency, Uttar Pradesh and redesign the roads
and dividers often causing fatal accidents and also send a central team
to undertake physical inspection of N.H. No. 25 between Kanpur and
Jhansi.

£t Wi wa Rig i (Se) @ AR FHET &F S (STR JS¥) B ATAT-TRIS- AR d
TR dTel TSI IS JTEeRoT (Mar$y) gRT Skl § HYd 100 HRI$ BT BRI ay 2005 H
adfed fFam TR o ST a9 2014 H FHTE FoT DT AN B 1200 BRIS I 3D 18
gl 39D AT & Bs IS WY HAcHl § W9 [ | By IS b Affaced ag H A
Tl X8 Bl o IR WE BN &b qraofe F$di B A S & JAT 3R IS F IO b
fog wer Wt Ws® AFGI & IIHY T8l Il T 21 I8 9@ 6 BR AST Bl Sre drell
M1 AR B FSh W SN geld § | SHH SE-SNIE TE 8 U § Js I@S TS ¢ 3N
Te Al §U b UYBA Yob UIgdT Crel g o7 § Sl gebl W U q¥fel beel 2l s &b A7 B
7d fEargeR & T A T T S & DR I T T$dh goe 8 @ §l S dsdd &
U SN, AIHE 4§ T8 ASh SIS & HRUT B Al DI g 8 bl & Ud Hradl TR
H T 1 AR &1 S 3 dF el a1 8 fAd) Ioig | I ISR UR TSl S|
S <&l 2 O &8 A4S @ 9T W SRUdTd | Ugd U & RO Y g 8 Ot Bl

31 AR g AR W AR 2 [ H=id Sird AT D1 TS HRIBR IS IS
PHIAGR-SRT AT ISHRT-25 BT AT TR HREAT Y AT Hrerdl TR H X BRI Bl
qUT R SY A W$eh g8l gd S &1 9ol A Frora e ||
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(viii) Need to take steps to ensure release of Indian fishermen captured by
Pakistani soldiers from Indian territorials waters.

M as Rig A (SIPaRYR) @ fAva sracar A8 4 Yo U< & 3ial e giker d
ARATT WGRIRI I UIThIT Al §RT AR W AT § GO IR0 B U o
ST T 2 Uds MY A AERIRT H W A9 8RR SEs $AR gF 87 TR e, [faRieR
g3 & gfg A T WO g9 gF S I A, 9Ed Al 9 AeRRqR e, <l
fia=eifa, Jediel GeqYR, SHUE BMYR TR (SR Jo9) & Fari § St 4R d9ard &3 &l
HTCHYR fag™ |91 & & S ATl B I Al HGSTR AU YRAR BY Sifaeprarsi= & fofg
3T Ugeh HRITR 2 ORI U b Al iebe gikepT I W # dIc 9. SIS, 11 TH. UA.
11333 ARYA 2 ¥ 36 08.1.2015 BT Fqs H MY I W% d¢ F $Y & g4 W Rd SE@s
IS R F UTfp AfTehl gRT SAUER0T B fold1 AT &1 Wl I W B dTel HGIMRI &b
IRV I "eAdT -3 Igd) SRS 21 Udhs U AGRIRl & Hag H Wl dd HIs STHHRI F
BN P BRUT HGARI & IRaRSH fdid faf=ma &l

3d: W hvs DR ¥ RT T 6 39 g H s1fder gWeY R Uhs MY AGIIRI
EDy
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(ix) Need to promote places of tourist attractions in Rajouri-Poonch
district in Jammu & Kashmir.

2 A fBeR (SF]) : SREHHR H WheT Bl 99l o & WRDR BT SN AThNd BT
TS| AT deR Bl AR FAde dlex Bl 3R fqbry fhar Sy a1 J8f wied o1 Ub §$
FHe Herfl| SH-HeHR § Wi &1 9g@1 o A e 21 I8 W 7 el I6R-98 7
T O WA AB P A A S I B TS IR GIET SERATI-A< YTHI-ATl Sd-Ad TS
TR IR-ATRN ST B U Teh W 8, fa! IR &1 ¢ &) Siewd g1 I8 Tied al
AT & W ATl Dl AR A1 AT &, /b A1 b 3R T3l & G 18R]
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(x) Need to improve rail connectivity in Jharkhand

SHRI NISHIKANT DUBEY (GODDA): Left Wing Extremism (LWE) problem is
one of the most serious internal security challenges faced by the country.
Jharkhand is amongst the worst affected states in this regard. The state has remote
and inaccessible areas which need significant improvement in rail connectivity for
providing the necessary impetus for economic development. Poor railway
connectivity is also hampering fight against Left Wingh Extremism.

I request for setting up of the following rail lines:-

1. Rail link of 65 kms between Godda and Pakur

2. Pirpainti to Naughachia via Bateshwarsthan

3. KasiyaTand (Jamtaral to Basukinath via Chitra — Palojori

As part of PPP initiatives in the Santhal Pargana regions, it may be stated
that a Railway Line under the latest committed funding policy of the Ministry of
Railways with Government of Jharkhand has already been sanctioned for Pirpainti
to Jasidih via Godda, Hansdiah and second line from Bhagalpur to Rampurhat via
Hansdiha and Dumka.

These extension lines would be of help in transporting a large quantities of
coal from three incoming projects like Simlomg Expansion, Hura "C" and
Chupertvita and existing mines of chitara of ECL.

The mineral rich state of Jharkhand is the single largest revenue
contributor to the coal India. Howerver, the state received step-motherly treatment
all along. The above said rail lines will connect five major lines as follows:-.

A) Delhi to Guwahati via Naugachia, Bateshwarsthan

B) Bhagalpur to Howrah via Pirpainti,Pakur
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C) Bhagalpur to Rampurhat via Hansdiha

D) Delhi to Howrah and Kharagpur via Jasidih

F) Howrah to Delhi via Dhanbad

These railways will also connect ports like Haldia and Paradip.
The deprived Tribals of the region and the state of Jharkhand would benefit from
the above mentioned lines. I, therefore, urge upon the Government to take

necessary steps in this regard.
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(xi) Need to undertake fresh archaeological survey, study and excavation of
Nagari, a village of archaeological importance in Chittorgarh
Parliamentary Constituency, Rajasthan and also set up a Museum at
Nagari for the tourists.

3t T warw el (ReisTe) @ W d9ey a3 fRxiee (o) & TR & qRIdT@S
Hed TR HRAI R G0 7 99 1998 H ' Vg UGEUggRGKoq ST : 7 8gigiaa

g TgEEEc NS ¥ U HMIUTG YHIRIT [har a1l 399 qd H 317, AL, SRATHA & gRI
1931 Traredt # fdilete & e TR # RAIfQ® I@ 4 391 §d & TIRG G4 R
AN W gU Al WRAT YR FA&U fIHFT (TIHRATE.) B Rl @Sl § I8 W
BT & [ ST ¥ d9-aR wraredt yd @reafie T U faefid RSy d @rqiie b ol
ST I I 2 b TR # SM9-U & &3 § W [Raicad e e & J9amg gl
3 WRT A GBI Ud e HAl St | SRy € 6 T &7 &1 U IR Y
RAITAS FAeT0T, eI Ud ST Bl BRI B ol Ay iR T H Wedhl & fog
AR YRIed qaeror RForgd g4 foRmd 98f 9 UTal §Y YRilcas gareil o1 yaflia fhar syl
TR 4 T SHaad (s W) Td grefiarsT (Hhyv-arged gon Ridr geR) &1 Sfud w@-
w@rg 8| 3l AT rRIArd grera # fhedl ol @rer) 4 W RT g1 SHS1 TR B
AR QR |Aer0T AU S o0 deol § of, WY & TR &F H Fshl &1 f[adm HR
RIS Wl T gdceh] Bl Ugd Dl YH 91— T Rl T & Dl [Jbry B &g

Tdh HIRCY Wlld dIR fopar < vl
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(xii) Need to set up industries based on agriculture, dairy development,
fisheries and setting up of a mega food park in Hamirpur
Parliamentary Constituency, Uttar Pradesh.

Fx Ty Riz g (FIRR) : gRoaEts 9fkd ) 9 # IR WW 3 9 UE
AP S 8 3R 39! Ab & U A< & &) maegdhe g

ay 2011 Bl SIUFT & JYAR < H 23 BHRAS NN A AR b Y gere fan gl
gl I W1 H AR & TArdd Bl <@ gY ASNIR P I DI FHIe B AaIha ¢
SR Jeu # AR iR ff Rarore & el 60 Uiied Uar 3= Al § gl § 3R
SISLA. # gfg & SR W PV H 95 IR ISR BT 3N TAT 8] Jeoavs &l A
IAT HY gl BN H AR B HH &b HROT 980 g1 AT H RN BT AT 31T &3] H
g 2l

3T W Pvs WBR A JARY ¢ [P A WA & FIRGR (IR U®) b FHIRYR-
TRE-iear (§Roave) 3 S fem & - $Y maRa e, o8 e, wodd
TS, I B UTh 101 B ATaRIehdl 8 3R 59 &F § AT b (BN Iuae wAiw AET H
S, O SH USR] SN ST & (oY Geb AThyeh f~aer il i 2
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(xiii) Need to set up a branch of Allahabad University or Banaras Hindu
University and Institute of Technical Education in Kaushambi
district, Uttar Pradesh.

3t faFie AR ARG (BIEEY) @ A Al FHT &5 DI A SIS DI Bl Gord
4 37, 1997 B! FelEIE SMUG W 3 Tedlell Bl el Bx (Ha1 M1l I8 Sue ol At
qorqd gfaersii ¥ dfed © de1 A § Nl R ©l Twex e & a7 |7 afd s 2l
DI SIS SATREE AT B A FH RIefv) A gareEE 4 ad T | 89 Fd6y
&3 & TUS BRI H Uep T 9dig (S Bietw), dhiia!l I d BN faermea 7 89
W BIF-BIERI BT R0 1 8g R & &3 § A1 Tsdl & T HIH! HioArs sl ol

IT: A g WHR F AR T &5 N 998 &7 I (ST ®) & S\ Ig
DI H Iea Rer & screEe favafderney ®f bl e, G a1 Sy e &g aRoR)

fog faeafqencry &1 emRan, TR JAAT qh-iia! e g Bls WRA ARBR B LA Frer

BT HUT DI Y|
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(xiv) Need to undertake electrification of the villages under Den Dayal
Upadhyaya Gram Jyoti Yojana in Jharkhand.

2 YW TEA A () - § DR B A FRETS 9T H Y4 H Tl I8 Y07 faggciiepron
& Bl B WG QAT ArEdl g AIRETS H AW T W 9T H YT fARADBRT BT B
TE gol 21 ® Al § IR & € iR w3 wifal # onft 9% @ TE o B IRwre # onft
W w3 T g e anfearft vd =y i &5 § SrE W onft aw el 78 ugdt ®
SR 7T § 10 b4, AT 15 B4 S GABMR o & SN fIoTell BT dls T8 el B Ui 3R
$eh S 21 YT fAegefienRor ATSIH H Qe TMd & Ueb & BR b1 [Aegefieh_ur BIa o7 ql 37T4-
URF o Tirdl BT fAEIdRRol BT A forar S ol

3d: W g WHR A Y 2 b AR = gHior &3l § fdsrell Suere HRH g
ST YT JHI0T fARIanxoT Ao ®1 g fpaT €, S Fhad IREvs # & 81 a1fig
X S H 31 I A AN fhAr Syl 9 wifal # SuSRl B HHI 8, g8l SUBRON B i
DI ST TR SIRGUS & [T TTal H fIEeiiepRur 81 b o1 fIsell 1 3yfd 24 €S Bl S
b |
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(xv) Need to issue necessary directions to the Government of
Maharashtra for immediate release of water to Karnataka from
Kalammavadi reservoir

SHRI PRAKASH B. HUKKERI (CHIKKODI): “Doodhganga” Project is the
inter-state irrigation project between the States of Karnataka and Maharashtra. A
Kalammavadi reservoir has been constructed river Doodhganga near Asangao
village in Radhanagari tauka of Kilhapur district in Maharashtra.

Under the irrigation project 4.0 TMC of water is allocated to Karnataka to
irrigate to irrigate about 15167 hectares of land in Chikkodi taluka of Belagavi
district in Karnataka. Since the said project is still under progress, the Karnataka’s
share of water is being released from Nidhori canal to Doodhagnga and
Vedaganga rivers for the use of Karnataka. Out of 4 TMC water, 0.57 TMC water
is released during monsoon. The remaining water would be released depending
upon the availability of water of Kalammavadi reservoir from October to May
every year.

Accordingly, in the current year, apart from 0.57 TMC water of monsoon
allocation 3.43 TMC water is to be released to Karnataka. But in the wake of
deficient rainfall, water storage in Kalammavadi reservoir has come down,
consequently Karnataka’s share of water also reduced from 3.430 TMC to 2.442
TMC water. The water should be released from Nidhori canal to Dooghganga and
Vedeganga rivers during November, 2015 to April, 2016.

Due to severe drought, people living in border villages of both Karnataka
and Maharashtra facing drinking water crisis. They are depending on the water
from Kalammavadi reservoir to meet their drinking water needs as well as that of
their cattle. But the Government of Maharashtra is not willing to release the
Karnataka’s share of water, even though water availability in the reservoir is
sufficient to release to Karnataka.

Therefore, my humble submission to the Union Government that people of

both Karnataka and Maharashtra are facing drinking water crisis in the border
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villages of both the states and there is a need to fulfill the drinking water needs of
people of inter-state border villages. In such a situation I request the Union
government a direction should be issued to the Government of Maharashtra for
immediate release of 2.442 TMC water to Karnataka's share from Kalammavadi
reservoir and also proportionate water from Maharashtra's share to ensure the
availability of drinking water to all the people living in the border of both

Karnataka and Maharashtra .
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(xvi) Need to undertake gauge conversion of railway line between Saharsa
and Forbesganj and provide a rai link between Saraigarh and Nirmali
in Supaul Parliamentary Constituency, Bihar.

St oita ™ F (FUid) : 9-987 Yeld b GEKIR AUSA P I FER-BRISHTS el
YUg DI NTd b g 1996 H M IRad o faf=a fbar T o1 vd debreil= Yot §3 &
ERT 39 Nl Wus &1 e ft fpar war on Jfhd sav ara dide & 91 ff 39 |@ve |
3T a1 B QR T80 gaMT 21 3H 3l deb S b1 it B g1 e gan &1 ARl
BRI 39 &3 BT THATH YgUs g il IR AR 9UTed & AN & AR Bl UhHHT
R g1 faa 99 BRISES | YR & dr A i [T W1 Ud AW 9 o brd W
TE gAT T Teid 31T ST &l FHRAT & AA-AIY NAd &b Jord b A1 9 8 81 &
21 3l T fomaR q TEqR QARG deb 1 A adies foran WA @ vd WRe ¥ el &

T PRI AERIg TR IR 21 39 IR 7 S aFi @vs BRISHIS | TEqR g4 TEgR

H TREAIG 6 A i Bl B AfAerd BT SHfed d vad & f{d 3§ imaedad 2l

3IT: HRT AT XA HA S A NG © [ FERAl § BRGHIS ¥ WUS B IMHMA
UREAT BT BT 3T HRAT ST T4 A1 8 A1 ARAIG-ell Xl s+ b1 o ofrer gof
HRIAT MY M6 SHH 3MH ST BT GIIST & AI-A1 YT DI Iod BT | W1 81 qh T
S QA WIS DI U4 SR W Uh-geR W S S R g9 galth Bl g1 qWd
feeelt & & |
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(xvii) Need to mitigate the sufferings of tea garden workers

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Workers in closed
tea gardens of north Bengal have been leading a life of hell. The workers do not
have access to even the basic human needs. Poverty and penury have become the
hallmark of their lives. They do not have adequate food to eat, no electricity in
their homes, no water supply, no health facilities and other amenities. All of them
have been victims of malnutrition. They are on the brink of starvation death. In
spite of no fault committed by them, they have been left in the lurch by the owners
of tea gardens. Wages have been denied to them. Provident fund has not been paid

to them.

My humble request to the Government is that they be saved from starvation

deaths.
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(xviii) Need to provide timely subsidy to the farmers of Krishnagiri
district in Tamil Nadu engaged in horticulture
SHRI K. ASHOK KUMAR (KRISHNAGIRI): Krishnagiri district is one of the
major districts in producing horticultural crops under polyhouse in India. Our
farmers have been cultivating for the past ten years on areas extending upto 75
lakh square meters.

Many horticulture farmers have been benefitted by implementing new
technologies like protected cultivation in polyhouse by availing subsidies from the
National Horticulture Board.

The farmers constructed their polygreen houses last year. But so far they
have not got the subsidy. This leads to heavy burden on the farmers. The banks
did not release the term loan due to non-release of the letter of intent from the
Board.

Madam, this is a pioneer project in horticulture and will bring
Indian agriculture to international standards. Hence, I request the Union
Government to release funds to the National Horticulture Board to avoid paying

more interest on term loans.
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(xix) Need to re-open Railway Gate No. 436 in Srivilliputtur town
in Tamil Nadu

SHRIMATI M. VASANTHI (TENKASI): Srivilliputhur town has around 1 Lakh
population with the world renowned Sri Andal Temple is situated here.
Srivilliputhur Municipality is a first grade municipality in Virudhunagar District of

Tamil Nadu situated in my Tenkasi Parliamentary Constituency.

There is an urgent need for reopening of the railway Gate No. 436 to
facilitate vehicles and people to pass through. The railway gate was closed for
some reasons and after people’s demand, it was reopened temporarily for some
time. This gate should be opened permanently as a manned railway gate.
currently, the people of all sections are finding it difficult to pass through a small

subway. The subway instead of being helpful causes hindrances.

Therefore, I urge the Union Government to reopen the Railway gate No.

436 situated in Srivilliputhur Town.
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(xx) Need to revisit the transplantation of human organs Act to disseminate
awareness about organ donation
DR. RATNA DE (NAG) (HOOGHLY): Even after 65 years of independence, in
our country organ donation is a taboo. Many patients are waiting for kidney
transplant. Many patients are not lucky to get donated organ. It is estimated that
500000 people die every year in India due to non-availability of organs. Another
startling data is that 0.08 people per million population are organ donors on an
average. It is stated that in India 150000 to 200000 new patients with severe
kidney problems are there, but only 6000 of these new patients get a kidney
transplant. It is said that by way of organ donation, one can give live to as many as
five persons. Families who lose their loved ones should be asked to extend this
gesture in order to promote organ donations so that a nation with 1.2 billion people
would be proud of taking a leapfrog in the field of organ donation. I would like to
put emphasis upon awareness about organ donation by the Government by way of
national campaigns. There is a need to revisit the '"Transplantation of Human

Organs Act' to disseminate much needed awareness about organ donation.
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(xxi) Need to accord priority in employment opportunities in the mining

work to locals.

M Fhaen A (RIER) W AT aF IR (S 1S st fUser e ®
STEl W llg 37A%h Ud Wi WeHl Ud Wl § WRHN arF q1 (ol &3 ) S @as Bl
T @1 ©, ST WaM Bl H WG AR B B AE A A § S[Afe §9 e SR
Gel 4 W bR &g A ol O A W A9ery & &b WY A fawenfia gy ol aw
A &3 b SNMfeaRil Ud SISl aIged & 8 S8l IWEl Ud SIS BI! drele 9 2
9 Weg W @Ml § @ R H o R AR B 39 @Hl 6 AeR fdm '7g e
g ST STt &

31 AR g WRBR A JRY B o anfeardl vd SHonfa arged &3 H @l § @\ 1
FHRTH T W AN DI AR e # mrerfiear gem &t S|
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(xxii) Need to take suitable measures to correct the Olympic record books
published in 2008 and 2012 wrongly depicting Norman Pritchard who
won two silver medals in 1900 Paris Olympic as British athlete.

sit IoH AR (eM) : § WHR &1 &9 1900 & IRY Naffid & TWH AMHNT Bl
gadh - 200 IR Bl I UG 200 HIR Bl &l als HAINIS d 3T olebr 1-1 97 e
SR AR BT AW e A ol 7T e &1 o vd wRafkel 4R H 8 b BRUT 98
U WA 7| 3[yd, S99 AU §RT Sid QMI Iod Uaehi I WRd & 19 forgamn| o
SUAEIT BT Ieoid W a¥ 2004 P Jd BT §U &R U Rebls b Td ATl ®eh A Haferd
W UFH fpad § I 140 qU1 T WRA & AW W & o o7 A guiTaay a¥ 2004 |
IR AT ®h P QR AlD FCaR A b Hlel [a2ue 7 Rebl$ o1 & A1 vS-BlS PN

Sl Yold Ul bl fae & 9 &< fear S 9Rd & 8 9 s gRumasy a9 2008 dn

2012 ¥ forg 7 ReplS gad # I 1 I9Id Ugehi BT ghaR AT &I gardn 1 8 S e 2
i A B B W b AlAMD WIS 7 T RS Dl BN &b (ARG WA A 3rarst
IoT8 BT I <2 T Ik <1 H & Il

3T RN A Wt A Sft F SrRg T 6 Aol @) AHRAT B A9 §Y 59 AW
®1 S TSI W W I} AT U gR1 S Y SfaRIS SNaffies Wred & usdi
B RPIE go H 9RA P A &S HRaAN DI T8 Bl Y|
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(xxiii) Need to provide clean drinking water in fluoride affected regions in the
country

SHRI KESINENI SRINIVAS (VIJAYAWADA): I would like to bring to the

notice of the Government the problem ralting to high levels of fluoride in the

ground water in Vijayawada Parliamentary Constituency.

High amount of fluoride that is greater than 1.5 parts per million (ppm) in
drinking water is a serious issue in many parts of India. Fluorosis has been a
serious issue in Andhra Pradesh. Evidence indicates that 70-100% parts of the
state are afflicted with the problem.

Fluoride is often called a two-edge sword — in small dosages, it has
remarkable influence on the dental system by inhibiting dental caries, while in
higher dosages causes dental and skeletal fluorosis. When present in concentration
of 0.8-1.0 mg/L, fluoride is beneficial for calcification of dental enamel especially
for the children below 8 years of age. At higher concentrations (1.5-2.0 mg F/L),
fluoride affects adversely and leads to dental fluorosis. At still higher
concentration, (3-6 mg FIL) skeletal fluorosis occurs. The disease affects the bone
and ligaments. Intakes of 20-40mg F/day over long period have resulted in
crippling skeletal fluorosis.

Fluoride contaminated ground water is creating health problems in India.
Nearly 90 million people including 6 million children in the country in 200
districts in 15 states are affected with dental, skeletal and/or non-skeletal
fluorosis.

According to a Central Ground Water Board report, ground water in 20
districts of undivided Andhra Pradesh was found to have concentration of fluoride
above 1.5mg per litre.

Doctors assert that 2 mg per litre of fluoride content leads to dental
fluorosis. Depending on the length of the exposure, it affects different tissues in
the human body affecting teeth, bones, making them brittle and also causing

ageing.
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People in rural areas generally consume water without any filtration and are
adversely affected by dissolved impurities like Fluoride.

In view of the serious health repercussions of fluoride in drinking water, I
request the Government to take necessary action to provide clean drinking water to

people in excess fluoride affected regions of the country.
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(xxiv) Need to provide a relief package to address the problems being faced
by domestic rubber plantation farmers in Kerala

SHRI JOSE K. MANI (KOTTAYAM): India’s domestic rubber plantation sector
provides livelihood to more than 12 lakh small and marginal plantation farmers
and meets, to a large extent, India’s demand for natural rubber. Slump in domstic
rubber market due to indiscriminate imports has crippled the rubber plantation
sector saddled with unsold stocks season after season. With mounting debt burden
the farmers are incapable of switching over to alternative crops and have been
solely counting upon market intervention by the Government.

It is in the interest of providing a level playing field for the home-grown
produce to restrict rubber imports. The Government's apathy towards the well-
being of the domestic rubber producers has emboldened the rubber industry to
stock up through cheap imports at the cost of a stable domestic market. The
Government seems to have no regulatory mechanism to monitor the quantum of
imports much beyond the estimated gap in supply and demand, emboldening the
rubber industry to build up inventories far above the projected requirements.

Adhocism has debilitated the domestic plantation sector with a moribund
Rubber Board waiting to be resurrected to the status enjoyed by other commodity
boards. What is urgently needed is the infusion of at least Rs. 500 crores to the
Price Stabilization Fund for plantation crops to supplement the efforts of the State
Government.

Hence, I call upon the Centre to provide relief package to the plantation

farmers of Kerala.
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SHRI MALLIKARJUN KHARGE (GULBARGA): Mr. Deputy Speaker, Sir, I
want to make a submission for two minutes.
HON. DEPUTY SPEAKER: Not two minutes, you say it in one minute only.
2 AfcABIA TSN & ARV I« H DRSS HISAA B AT 2 ... (aaer)
The Congress Party has got two-thirds majority there and 47 MLAs belong to the
Congress Party. The Central Government is instigating” to divide the Ruling Party
there. ... (Interruptions)
HON. DEPUTY SPEAKER: No, the Governor’s name will not go on record.
SHRI MALLIKARJUN KHARGE: Sir, this is a new development. They have
conducted the Assembly sitting outside the Assembly Hall. They have conducted
it in a Community Hall. They have removed the Speaker and the Deputy Speaker
has presided over the sitting. ... (Interruptions)
HON. DEPUTY SPEAKER: This is a State Subject. Please conclude.
SHRI MALLIKARJUN KHARGE: Where is democracy? ... *
HON. DEPUTY SPEAKER: No, such things will not go on record.

... (Interruptions)... *
SHRI MALLIKARJUN KHARGE: Sir, if you allow, the Government itself
participates in the division... (Interruptions) In the morning also, I requested ...
(Interruptions)
HON. DEPUTY SPEAKER: Conduct of a Governor cannot be discussed here.
Regarding the Governor, whatever he said, cannot go in the records.

... (Interruptions)... *
SHRI MALLIKARJUN KHARGE: Unfortunately the Speaker did not allow me.
This is very bad. Sir, you allow me. At least, I will put forward certain things....
(Interruptions)

HON. DEPUTY SPEAKER: Already you have said about that.

* Not recorded.
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... (Interruptions)
SHRI MALLIKARJUN KHARGE: This is a new development. Hangama is
going on. Tear gases are being thrown. So, this is very important. If the
Government behaves like this, dividing the people and defecting people from the
Congress, they want to instal BJP Government with the help of others. ...
(Interruptions)
HON. DEPUTY SPEAKER: That is enough.

... (Interruptions)
SHRI MALLIKARJUN KHARGE: This is very bad, undemocratic,
unconstitutional ... (Interruptions)
HON. DEPUTY SPEAKER: I have already allowed you.

... (Interruptions)
SHRI MALLIKARJUN KHARGE: I will tell you. You show me. You are also a
very senior leader. You are a senior leader ... (Interruptions) Can a Governor
interfere in the internal matter of the Government without consulting the
Government?... (Interruptions)
HON. DEPUTY SPEAKER: Whatever is said about the Governor cannot go on
record. I would not allow it.

... (Interruptions)
SHRI MALLIKARJUN KHARGE: Without consulting the Cabinet, they are
doing it. We do not want to participate; we will boycott the proceedings for the
whole day.... (Interruptions)
14.12 hours

(At this stage, Shri Mallikarjun Kharge and
some other hon. Members left the House.)
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14.12 2 hours

STATUTORY RESOLUTION RE: DISAPPROVAL OF ARBITRATION
AND CONCILIATION (AMENDMENT) ORDINANCE, 2015
AND
ARBITRATION AND CONCILIATION (AMENDMENT) BILL, 2015 -
Contd.

HON. DEPUTY SPEAKER: Now we are taking up Item Nos. 14 and 15 together.
Motions moved:

“That this House disapproves of the Arbitration and Conciliation
(Amendment) Ordinance, 2015 (No. 9 of 2015) promulgated by the
President on 23 October, 2015”.

“That the Bill to amend the Arbitration and Conciliation Act, 1996,
be taken into consideration.”

Shri B. Senguttuvan to speak.

SHRI B. SENGUTTUVAN (VELLORE): Hon. Deputy Speaker, Sir, I thank you
for affording me this opportunity to participate in the crucial debate on the
important subject of Arbitration and Conciliation (Amendment) Bill, 2015.

This Amendment Bill introduced by the hon. Minister for Law and Justice
seeks extensively to amend the existing provisions of the Arbitration and
Conciliation Act, 1996 so as to make the Arbitration and Conciliation law one of
the most effective instruments of alternate dispute resolution.

Whilst the Bill was pending in the Parliament, the hon. Law Minister
introduced certain more amendments to the Amendment Bill as well as to the
Principal Act. The Amendment Bill is perhaps one of the preparatory steps to
welcome foreign investors to India to do business in a very conducive climate.
Originally the Law of Arbitration was found in the three enactments, namely, the

Arbitration Act 1940, the Arbitration (Protocol and Convention) Act 1937, and the
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Foreign Awards (Recognition and Enforcement) Act, 1961. The law of
Arbitration, as it stood under these enactments was rather incipient and
underdeveloped. Perhaps, with the liberalization of the Indian economy, the need
to having a more responsive law on arbitration was felt. Therefore, the Arbitration
and Conciliation Act, 1996 came to be enacted.

The Arbitration and Conciliation Act of 1996 is actually a model law
framed by the United Nations Commission on International Trade Law
(UNCITRAL). The United Nations Commission on International Trade Law
adopted in 1985 a model law on international commercial arbitration. The
General Assembly of the United Nations also recommended that the member
countries do give due consideration to the said model law. The single most
important feature of the UNCITRAL model law and rules was that they
harmonized concepts on arbitration and conciliation found in various legal
jurisdictions all over the world and thus they contained provisions which are
designed for universal application. Therefore the enactment of the Arbitration and
Conciliation Act, 1996 was actually a welcome measure as it enabled the parties to
easily resolve their disputes by having recourse to arbitration rather than try it by
any other mode or in any other forum. I am talking about the 1996 Act.

It was modelled on the United Nations Commission on International Trade
and Trade Law. It had universality of application. However, in the course of its
practical implementation, we came to experience that the law is far from
perfection and that there are several hiccups and shortcomings in the working of
the provisions of the Act. Therefore, the present amendments are being brought
about. The Law Commission of India, in its Report no. 246, also suggested that
these amendments be carried out to the 1996 Act.

Sir, there are a number of crucial amendments brought about by the
Amendment Bill. The first amendment relates to the definition of court in Section
2 of Clause ‘e’ of the Principal Act. According to the Amendment, the court of
jurisdiction in a case of an international commercial arbitration is that of the High
Court.... (Interruptions)
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HON. DEPUTY SPEAKER: Mr. Senguttuvan, hon. Minister would like to say
something. You can continue your speech after him.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Deputy
Speaker Sir, I am told that certain remarks have been made against the Governor
and also what is happening in Arunachal Pradesh. On behalf of the Government, I
have to put the record straight. I do not want to join issue with them in detail. But
let me make it very clear that the Governor, as per the Articles 174, 175, 181 of
the Constitution, has acted within his rights and from time to time he has been
informing the hon. President of India. The legislators, who are in the Ruling Party,
they broke away from that Party for whatever reasons know to them, gave a No-
Confidence Motion against the Speaker. Then, the Governor has asked the
Speaker to face the House and take this No-Confidence Motion. They did not
immediately respond to that. So, the Governor has summoned the Assembly and
fixed the date of 16™ yesterday for deciding the No-Confidence Motion on the
Floor of the House. Then, the Speaker surprisingly disqualified 14 MLAs. He is
facing No-Confidence Motion and he disqualified 14 MLAs. It is really a shame
and a challenge to the system. Later, some of the ministers led by the Chief
Minister went to Governor on the pretext of discussing something. Instead of
discussing, they accused, abused and threatened the Governor. It is really bringing
a shame to the system and democracy. If you have majority, you must rule the
State. If you do not have majority, you must quit. If you have any doubt then the
trial of strength must be taken in the Assembly. They have locked the Assembly.
Deputy Speaker has to convene the meeting outside the Assembly Hall. So,
surprising things are happening. I am not justifying this party or that party.
Earlier also we have seen there, wholesale people coming from that side to this
side and wholesale people going from this side to that side. JAHd= H I DIg oM
T o1, <ifhd Rieewm U1 € 6 89 1 ANl WX IS Bel © [P 39H B UNPR BT hls
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gwery -8l g1 There is no role for the Central Government. SR-gR Y&T= H31 St T A9

oI, AR-ER Bs WRBR Bl UFIS DAL G BRAT R RY AMBR Fel AT, A8
SIECISEIR]

Sir, lastly, I would like to conclude by saying that in the morning when this
issue was to be raised, even the petroleum prices, I stood up and offered by saying:
“After the Question Hour the Government will be willing to respond.” The
Speaker said: “You cannot decide what is to be admitted.” Yes, Speaker is right.
The Speaker has to admit. I said: “Only if the Speaker admits then I am ready.”
They did not care for that. They created Aungama for one hour. They did not
allow the Question Hour. They have taken the rights of all the members of the
House. Later, they went back to their seats and started demanding: “We should be
given an opportunity.” Then, Mr. Deputy Speaker Sir, they were giving slogans,
b a Bl BT B W& 21 Y& Yeb © BT Bl AR q1g H FaT A TR M g¢ gt 7¢| This

is becoming a regular practice. This cannot be accepted at all. Everyday the
Adjournment Motion is given. I would like to take the entire country into
confidence here. One of the Adjournment Motions is to discuss about ‘Tourism in
Bihar’. They want the adjournment of the House on this issue. You can understand
the seriousness of this issue. Let us follow the rules. Let us go by the Chair. Let
us respect the Chair. Then, whatever Chair decides, that is final.

With regard to Governor, there is a clear Ruling by the Chair in the Lok
Sabha saying: “You cannot discuss the conduct of the Governor except issues on
which he has acted in his discretionary power.”

Here also you can discus the discretionary power in the House and at the
end of the day, the ruling says very clearly that the decision of the Governor
cannot be questioned. That is the ruling of the Chair. That is the position of the
Constitution.

If they have any grievance, they should approach the court. Instead of

doing that, coming here, accusing the Government and abusing the Governor is



17.12.2015 131

not acceptable. Any reference to Governor or his action or any reference to the
Arunachal Pradesh Assembly, if they have gone into record, I would urge upon the
hon. Deputy Speaker to please remove them from the record.

HON. DEPUTY SPEAKER: Already I gave the ruling that whatever they have
raised regarding the Governor’s action cannot go into the record. That is
expunged. I already gave that ruling. Therefore, that question does not arise.

Now, Shri Senguttuvan, you please continue.
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SHRI B. SENGUTTUVAN: Thank you, hon. Deputy Speaker.

The amendment to Section 2 and Clause (e) of the Principal Act runs as
follows: “The court of jurisdiction in a case of an international commercial
arbitration is that of the High Court and in any other case, the principal Civil Court
of the District.”

Clause (f) of Section 2 is also amended whereby a new proviso is
incorporated. Section 7 of the principal Act is also amended.

Section 8 in the principal Act which deals with the power of a judicial
authority to refer the Parties to arbitration where there is an arbitration agreement.

This amendment seeks to substitute the entire sub-section (1) of Section 8
of the principal Act and adds a proviso to the existing sub-section (2). The purport
of the amending exercise is to refer the parties to arbitration and the only
limitation to this power of referral is that there is prima facie no valid arbitration
agreement.

Section 9 of the Arbitration and Conciliation Act is a crucial provision, and
this provision also undergoes an amendment in the Amendment Bill. Section 9
deals with the power of the court to pass interim orders pending arbitration
proceedings. Whilst the existing provision becomes sub-section (1), new sub-
sections 2 and 3 are now added by way of this Amendment Bill. Where the court
has passed an interim order of protection under Section 9, prior to the
commencement of the arbitral proceedings, then it becomes mandatory as per this
amendment to commence the arbitral proceedings within 90 days. This is to do
way with the inconvenience caused by interim ex parte orders passed in original
applications.  Hence, the amendment requiring commencement of arbitral
proceedings within a period of 90 days of obtaining interim order from the court is
certainly a welcome measure. The Court is also under an obligation not to grant
such a relief as one that would be denied by the arbitral tribunal in the

circumstances of the case.
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Section 11 of the Principal Act which deals with appointment of arbitrator,
is also extensively amended by Clause 6 of the Amending Bill, 2015.
Section 11A has been inserted by Clause 7 of this Amending Bill.

Section 12 deals with the neutrality of the arbitrator. Section 12 of the
principal Act is amended under Clause 8 of the Amending Bill. The entire sub-
section (1) of Section 8 is substituted with a new sub-section. The arbitrator
whilst entering upon arbitration is required to make certain disclosures that may
raise justifiable doubts as to his neutrality. He is ineligible to arbitrate when found
to have bias in favour of either of the parties.

It may be noticed here that to ensure neutrality of arbitrators, the amended
Section 12 of the principal Act provides that when a person is approached in
connection with possible appointment of arbitrator, he shall disclose in writing
about the existence of any relationship or interest of any kind, which is likely to
give rise to justifiable doubts about his neutrality; and the circumstances that are
likely to affect his ability to devote sufficient time to complete the arbitration
within the stipulated period of 12 months. Further, Sir, if a person is having
specified relationship, he shall be ineligible to be appointed as an arbitrator.

Explanation one of the Bills provides that the first Schedule in the Bill
guides the grounds giving rise to justifiable doubts about the independence or
impartiality of the arbitrator. As per Explanation two which is also being inserted
by this amendment, the disclosure shall be made in the form specified in Schedule
6. Schedule 7 sets out the circumstances which affect the ability of the Arbitrator
to conclude the Arbitration proceedings within twelve months. Schedules 4 to 7
are new additions under the Amendment Bill.

These are very important provisions. These provisions ensure that the
neutrality of the arbitrator is maintained at all costs.

Sir, it is noticed that a new provision of Section 29A inserted by this
Amendment provides that the Arbitral Tribunal shall make its award within a

period of twelve months. Parties may by consent extend such period up to six
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months. Thereafter, the mandate of the arbitrator will terminate unless it is
extended by the Court, on sufficient cause being shown. The Court while
extending the period may also order reduction of fees of arbitrators not exceeding
five per cent for each month’s delay, if the court finds that the proceedings have
been delayed for reasons attributable to the arbitral tribunal. If the award is made
within a period of six months, arbitrator may get additional fees if the parties agree.

The newly inserted section 29B, makes for fast track procedure for
conducting arbitration. Under this section, the parties to the dispute may agree to
their dispute being resolved through fast track procedure by excluding oral
evidence. Award in such cases may be given within a period of six months.

But, Sir, we have our own reservations with reference to the efficacy of this
limitation of twelve months period. In the Indian context, it would not be possible
to wrap up the entire arbitral proceedings in a period of just twelve months.
Arbitration is just not restricted to pleadings alone; but may involve reception of
oral/documentary evidence. On occasions, the documentary evidence to be
adduced in the arbitration proceedings may not be available immediately and the
procuration of which may take considerable time. Therefore, to expect the
arbitrator to conclude the proceedings in twelve months is simply not possible
given the circumstances prevailing in India.

Sir, we are apprehensive that this requirement of having to complete the
arbitration proceedings in a matter of just twelve months, extendable by court by
another six months is a counter-productive measure. Since it is feared that it is not
possible to wind up proceedings in twelve months and if no agreement is reached
for extension, the matter would be taken to court. Years may elapse before a
verdict is reached. That is why, it is considered appropriate to provide the time
limit of 24 months to conclude the arbitral proceedings. In this connection, I have
moved an amendment to sub-section (1) of section 29A to the effect that the

“award shall be made within a period of 24 months”.
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I apprehend that the new provisions by which the fees of the arbitrators are
docked by five per cent for the delay which is attributable to him and the provision
that his fees may be hiked by consent for quick disposal appear to be opposed to
public policy or established judicial principles.

This kind of carrot and stick policy towards the arbitrator is not the right
approach. An arbitrator should function with a free and fair mind; and he should
give an award based on principles of fairness and established laws of the land. He
should not be goaded either by the sense of fear of losing his fees or by the motive
of aggrandisement which will not be in public interest. I think it is best that the
Government removes this carrot and stick clause from the purview of these
amendments.

It is further noticed that the whole of Section 17 of the principal Act has
been substituted by a new Section. The new provisions of Section 17 empower the
arbitral tribunal with power and discretion to grant extensive interim relief.

It is noticed again that provisions of Section 23, 24 and 25 have also been
amended and new Sections 25A, 29A and 29B have been inserted by the
amending Bill. By these provisions, the Arbitral Award is to be made within a
period of 12 months; and if the parties agree, they may fast-track the procedure to
conclude the arbitration in six months. Section 31 has also been amended. A new
Section 31A has been incorporated by this amending Bill.

Very importantly, Section 34 has been amended. Section 34 in the principal
Act relates to the application to set aside the Arbitral Award. One of the grounds
for setting aside the Arbitral Award is that the Arbitral Award is opposed to
“public policy”. Experience shows that many an Award, the products of years of
arbitral wrangling, have been simply got set aside on the ground that it was
opposed to the amorphous concept of ‘public policy”. This amendment has been
necessitated by the fact that the Supreme Court of India in the cases of ONGC Ltd.
Vs. Western Geco International Ltd., and Associate Builders Vs. Delhi
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Development Authority interpreted the definition of “public policy” rather
expansively according to the Law Commission.

These judgments of the Supreme Court introduced a justifiable fear that
every award could be set aside on the ground of its being opposed to public policy.
That is why, the present amendment seeks to introduce a new Explanation to
Section 34 restricting the grounds on which an award can be set aside on the
ground of its being opposed to public policy.

The amendment Bill further amends Sections 36, 37, 47, 48, 56 and 57 and
adds Schedules IV to VII.

In conclusion, we welcome these amendments subject to our reservation on
one aspect relating to the period of limitation provided for concluding the
arbitration, regarding which I have already said that [ am moving an amendment.

Sir, there was some doubt with regard to the prospective and retrospective
nature of the amendments. There is a Constitutional prohibition against ex post
facto criminal laws. All laws would have prospective application unless the
intention is very clear that they have retrospective operation. Usually amendments
affecting substantive laws will have prospective application and only procedural
laws could have retrospective application. However, pending the Amendment Bill,
an amendment to the principal Act by way of a new provision of Section 25A has
been introduced by the hon. Minister as per which the amendments are prospective
in nature as they would not affect the pending proceedings unless the parties
otherwise agree.

Barring the reservation to Section 29A, we welcome the legislation as they
are intended to speed up the arbitral proceedings and confer jurisdiction on the
Indian courts to pass interim orders even where the seat of arbitration is in a
foreign country. These amendments consolidate and strengthen the Indian law of
arbitration and conciliation. Arbitration and conciliation are two different but very
effective modes of Alternative Dispute Resolution Mechanism.In Tamil Nadu, the

Government under our hon. Chief Minister, Dr. Puratchi Thalaivi Amma has
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provided the courts with the facility of mediation centres, whereby the process of
conciliation dispute-resolution is usually reached.

While welcoming this amendment Bill I feel obliged to state that the legal
professionals of London, which was the preferred destination for international
arbitration, have been able to earn for the country nearly Rs.3 lakh crore per
annum by way of arbitration. I fervently wish that India would likewise be a
preferred destination for international arbitration and our legal profession would

rise up to the challenge. I thank you for this opportunity.
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N SHEfQET qe (SURATS): Suteer Heled, # SMUhT = AN § & i U
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THIEE & I BH B Ib, d S QoM H 59 Tde & M & 918 I HISI-3Ral vU¢ & Sl
fSeged oot At B Sraleldl W TS gU 8, SADI ANl U YRSHE W 79 & Smew b
SHRE® 3R SexMd Mfdew= & forw wr grm?

ST BAR I A 9eRll 7 1 el 8 from the date of service on the
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Thed fAfFaa dR I ST 81 SuI| 3 dXie W 598 el 1T ® - The award shall be
made within 12 months. $9& T Mt 12 ¥4 &1 993 fear T Bl 39 fo »e b
EISIS SR

It is clearly mentioned in clause 2(1) of the Bill :

“(e) “Court” means—

(1) in the case of an arbitration other than international
commercial arbitration, the principal Civil Court of original
jurisdiction in a district, and includes the High Court in exercise
of its ordinary original civil jurisdiction, having jurisdiction to
decide the questions forming the subject-matter of the arbitration
if the same had been the subject-matter of a suit, but does not
include any Civil Court of a grade inferior to such principal Civil
Court, or any Court of Small Causes;”

39 AN W g T P 3R By SWREd snfdeed 8, a8 3 +ie § & gl It
further reads:

“(i1) in the case of international commercial arbitration, the High
Court in exercise of its ordinary original civil jurisdiction, having
jurisdiction to decide the questions forming the subject-matter of
the arbitration if the same had been the subject-matter of a suit,
and in other cases, a High Court having jurisdiction to hear

9.9

appeals from decrees of courts subordinate to that High Court;’;

B H Y I Ib TR ¥ IRREHA T3 T8 o1 {6 g9 {6l snfdcem @ fha oaa &
PIC W DR AT, Rfad Picd & |IRMRETe DT § o Y AT 88 B & ofdd W o
TG | 39 3rsHe @ fofg # AT W1 S ! 9918 M1 AT <¥ H 891N, o1&, BRI
feges € ok anfdce &) ard el 3, a1 SO &9 ¥ & T Wt R & S|
U TRE I A 12@) 7 3R WD 13 F ST ST Tl B,
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“(13) An application made under this section for appointment of an
arbitrator or arbitrators shall be disposed of by the Supreme Court or
the High Court or the person or institution designated by such Court,
as the case may be, as expeditiously as possible and an endeavour
shall be made to dispose of the matter within a period of sixty days
from the date of service of notice on the opposite party.”

HH B N1 A a Aot o, ondt a9 gfden off fp fha T W gow Brm, o '
S 9% B T B b SR SMifSie el @1 Usp Aifes fier T A1 60 $1 H Sl it UAchIges
TE DT B, G BIC B, 39S favid sl Fgfaa & St = e § ww g S
AT 15§,

“After section 29 of the principal Act, the following new sections
shall be inserted, namely:— “29A. (1) The award shall be made
within a period of twelve months from the date the arbitral tribunal
enters upon the reference.”

399 ft 9% 2 P ome 9 ¥ B S R oft fh & crsH fofie 78 ot @ sm pu ¥
HH 9 297 3R 201 & O =Y IR Pl SIS fBAT O @1 B, 39S HH 9 HH nfdfeme
Jrars # crgH forfye Brft fF sud 12 989 9 e 98 | fAfPad AR | o b uh
G ferll| areatiRal & &l & oy ugel Ueh MMfdeR™ bR 8l Sl o1, SHD a8 DI
FHA ot fb g9 U SMfecer gk o faan a1 ffigast &) fea, «if 99 anfdeer & forg
o1y <rgd foiffe el gt off, @ 9 WS B o, a8 wRuS W fwie B S ol 204 # o
2 fp 3P 89 <rgH IS B 3R 39d A1 & S URISR 8 98 BRE <& Bl

“29B. (1) Notwithstanding anything contained in this Act, the

parties to an arbitration agreement, may, at any stage either before or
at the time of appointment of the arbitral tribunal, agree in writing to
have their dispute resolved by fast track procedure specified in sub-
section (3).”

# qaera g 6 20d1 §TC IR D 9IS, 9 SHSHC & A8 3@ Wl PHRATS BRI, THEA
BRE &b ARITSR BT | Y31 T € 16 3TS1 AT H I B A H3ll Sff 3R BNl ARBR
D 3F 9 B Y qUE <M fF A8 98 MR S 8, 18 fdeee & a1d & Al
e FRIRITeM Tae 8l o9 &) a% o9 adie & srieie o @ & S9 o &l b &
eI B, U & WU § B QU P WA, W, WI-Afere H 93 Y Al bl w4 iR
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¥ =TT et b, S R # I8 IRGR YA Y & 2| 8 39d fog A wA S @
qYTg ST ATed € SR WRBR Bl qHUIS o AT © b MM drel faAl H S 87 ANl Bl
qemRAl & fedl @t fFar off, O W & IS N, S8 USH & &8 w1 @ e #
3R BT |

a4l d RIS ek & S SIS B I AT AT ASARY, HARIRA & BAT B 9,
I B! forar Bt ot fb S Muer 8, dfhs ol TRe S SHHIHD MBAS, ThIATHD
R¥GSH A1 gD 59 b DI A off, Iqd ddg § Wl T ABR 1 Dl
HRATS T8 DI | 3 WHR 9 (Y & Adg § U FHIGE BRS o TRIOR & A
SIRRERM W HRA §Y 39 B Ol W@l o, Al (iead iRk ¥ 9 < DI AR AW DI
arer oAt & oW el

HEIGY, 3MU- HY a1 39 foly # a=yare <d 8¢ 39 e &1 |uIe &=ar gl
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gt affen & (STeREE): WX H Ul iR AU U] BT dgd MWK § 5 g
Arbitration and Conciliation (Amendment) Bill, 2015 W dre &1 AT f&ar T 2l
IE IR Ul BN P ug fad =w @ § 9 2003 H AT o1, IWD 916 H Ig UTferaHy
ST HHS | AT 99 2005 H HHS B RUIC AfHT A IqD 918 10 Al b 3AD IR

P ®H 78l gall  We really welcome it and we thank the Minister for expediting
it. 98 39 B vaxrdierge Y € ofR 39 fId &1 9ea # ==l & ol uga fpar 8, S 9gd

SRN AT IE TF WA H TSl g1AT AT| g <TISH dI9s ol dgd oy o1l India is ranking

178 among 189 nations on enforcing contracts. We welcome it. I8 I Weell g,
qT DIC gHided BN, TAA HE B eal Sl arl| I8 AR oy 9gd S=ad ol &
< g 5 fafeiem aga wral 9% aoar <1l onft S et o B S| 3T 9% S78T o
5 39 <rgH TS foffice @) & Mt 2 6 I8 aRe 7S § WA B, T4 SRR TS AT
BIC B U I A fh 39 AU A1 99T eRI1 9 1 391 99T B HalAT 3iR o
ST hdT 8 S9d fIU B Al dic Il 5 18 989 & 919 59 &9 w1 fhar 9
Tt TE B Sh-0h B Fhdl 2l B & R A W 29 <@ & & fh 5 Sled!l @A fhar o,
T HEH B IR 3 WA a1 S, S fory ardie Aedd g €l s9e oy vstere Wl
P WA S ST W g, Add hls WS <1 B I 8 &1 39 fhdt a1 B ft v & v
TS <ol § A1 IS e A8 AT a1 Bl © b B BT MuerT Sedt A fhar S| fifiReRr
ATEd 7 T AT B, 9D folg &H 98 IR E| 6! A 984 Il T fF ST wT oY
forar S| Sfear  9gd BT SaRTHT B OIRd © R J 3 Wi W | aan g H A |9
Aol A T SR AT BN 9ia @ oy srest TEl BN g o © % us e wed o
TR BN STedl o] BT 984 & S 21 YWTgeHe Sifh anfdeed & fawa # S wer M g
ST RS U B, ag ) 98 Wedqu 21 9gd derordt oy € 6 griire uid 8 9gq
S Bl fHdl B BEl W DI W bR BT A I T8 foran SR, A1 I forg i
R &y, S9a foy S g9¥ Faio Ry M € 9 98 Aol 21 I8 SR B | &
<@l § fp s St | fuern T8 Sl gwe av 6 A e dee 1 9ga afear 9
2 3R Felioiol 98d 3w W g1 Under the Appointment of Arbitrators, cases may be

disposed of expeditiously and endeavour should be made to dispose of the matter
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within a matter of sixty days. Ig I 9gd 9 o1, &1 A1 I <A1 77 © 6 M1 I -
fSwicer 980 B 21 EIR <1 11 7 fh Agat e da9 Sl femieer @& &l fafiRer
TTEd 39b aN § GRAT fh S9PT DY s fhar SA?

d @ T ded @mEdl g B onft S enfdced Fgaa fhd o € @ 99 offw
anfdced € I SuedR gliH ®IC a1 B DI & RIS 99 B 21 3FR AF-diTdl gaqucy
fog SR, S gexed oNfdger ded 8, a¥ AM-oldl $8 TN 39 U9 # o 9 al
JER BT | RERIS ToISl B BI$ R XAYARISS (Tl YarAUSH Pl 37T 9gd STl el | $B
T aNfdee™ I=d Wia™ B SRR 8, o1 Avedd de™ DI STRd 8, SRS S+ Iy
DI AMSHHIT B SR © FIDh AR daol I STeal o SR, &R 39 &
fog I reet BT g2 omen § fF $ 99 @ aR # T Al 5 o 3 S fen
S, @ JM@lScHe & IR H 3R TER AN 3Mfdeed & &5 3 My iR Sl diegd a9al
gl 99 T USrIT ST 8 A 39 W ASgd qIh] ey H o @riey Il 98
BT Y 3men B 6 S TR Ao TaTHE 39 AR H ArAfl| O Wl WER o @ g, g
T © 5 98 we & fog 9ga & srewn | We really welcome this once again.

Ifh A T 10 AT 91 A 8, 3H STeal fham S a1fey Implementation is the most
important part. FHART @l a1 A €, SHMH<IA & Y AP S IR | AraHl A1y,
3N TR I8 TR fely ®wrIqHT 8l Thank you very much.
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SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, namaskar. I rise to
speak on the Arbitration and Conciliation (Amendment) Bill, 2015.

As you know, it is a well-established fact that unfortunately both the
Central Government and most of the State Governments invariably lose cases
when it comes to arbitration. It is also a fact that for the past 15 years or so, maybe
a little longer from 1992 onwards when that so-called liberalization took place, our
legal system, our Government have more or less been run from the shadows by
foreign consultants and mega Indian corporates.

It is true that arbitration and conciliation are both necessary components for
creating a proper environment for conducting business between any two parties.
But this also gives me a peep into the governance angle vis-a-vis the legal side of
this country. If the Government can so bravely go ahead and pass an Amendment
Bill stating that a certain timeframe is set by which time a particular arbitration has
to be completed, why cannot the hon. Minister think that a similar timeframe
should be set for civil and criminal cases of different magnitudes? Maybe we can
have different timings. A murder case could take shorter time, a rape case could
take even shorter time and other cases could take slightly longer.

But it is not only justice delayed is justice denied. That is too oft repeated
and it makes no sense. The other part that is actually taking place in this country
is people are losing faith in our judicial system because they feel that there is no
justice, it never comes, when it comes also it has no significance. All these
plethora or slew of regulations that are being brought to Parliament — yesterday
there was that commercial courts Bill as you are aware and today this Arbitration
and Conciliation (Amendment) Bill — show the Government’s eagerness for
strengthening the mindset of ease of doing business. And this Bill professes to
create an alternative dispute resolution mechanism.

Here the assumption is that the arbitrator will be unbiased. It is in Section
12. And it is up to the magnanimity of the arbitrator to be honest or not and come

out clean with her or his connections with either of the concerned parties.
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Government here should also consider setting up an institute like the ones you
have for training the IPS and the IAS officers. Like that you can have a training
institute where you create a bunch of arbitrators who are trained professionally.
We should not take retired people because it is time our mindset moved beyond
retired people. We should employ younger people who can put in longer hours.
Give them proper salaries, check their background and train them to be arbitrators.

I will give an example of how arbitration takes place currently. In the
Krishna-Godavari Basin gas field, the bid was put up in 1999.

15.00 hours

Interestingly, ONGC and Reliance were two bidders and both of them took
10 years, from 1999 when they got the bid, to start the work. In 2009, they started
the work. ONGC, which is a Government company funded by taxpayers’ money
is supposed to be doing good for the country. In 2013, ONGC claimed that
Reliance had siphoned off Rs 11,000 crore worth of gas from ONGC blocks. That
means they had dug in, made a pipeline and siphoned off gas from ONGC blocks.

I am happy that my colleagues are interested that Reliance should be
investigated. I for one have always been saying that our mega corporates have not
become mega by inventing something. They are not Microsoft, they are not Apple,
they are not Ford. They have become rich, super rich and maybe one of the richest
in the country simply by looting the national resources. These people have
managed to corner our coal, our petroleum, our gas, our land through bureaucratic
grip, through bureaucratic strength and they have become rich. We have yet to see
an Indian company make a mark in the world theatre by creating something. We
have not seen that as yet.

Going back to Krishna-Godavari basin case, Reliance India Limited did not
even bother to reply. Then the Directorate General of Hydrocarbons set up an
independent study by a US-based consultant DeGolyer and MacNaughton. The
consultant submitted that ONGC'’s claims were valid. ONGC filed a case in Delhi

High Court in May, 2015 against Reliance Industries Limited. Reliance India
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Limited is already contesting three arbitration suites in connection with its KG
basin operations. Reliance Industries Limited ignored the national interest.

Similarly, it is very surprising in the case of Vodafone. I am not sitting here
and judging whether Vodafone is right or wrong. But Vodafone has been slapped
with a huge income tax claim by the Ministry of Finance of the Government of
India. It is through a process of law and who has passed that law? This very
House, these hon. Members have passed that law. Basing on that law, taking
strength from that law, Vodafone was slapped with an income tax amount to be
paid. Unfortunately, our system is such that Vodafone has not even bothered to go
in appeal and it has not asked for arbitration. Yet, it is there all over this country
and the Government sits quiet. We do not have the teeth to implement our own
Government’s orders.

You have brought in an amendment to Section 25 (a) saying that this Act
will not be retrospective. When the Bill for judges’ pension and salary could be
retrospective, why can you not amend it with retrospective effect so that ONGC-
RIL case could be brought under this Act and let it be adjudicated as early as
possible within 18 months and let the people of this country get some justice some
time. Let us be fair to them.

Sir, we have very big legal luminaries in this Government who we know
are going through bad times. I am not mentioning DDCA; that is not my concern.
You were there in the earlier House also. You have seen how those same lawyers
managed to destroy and pull down that Government and destroyed the country in
the process. So, we know the acumen and the ability of our lawyers. They are
great people. Nobody can challenge their intelligence. But as far as matters of
governance go, I do not think or I do not agree that they are actually good at it.

This section 24 says that there will be hearings on a daily basis without
adjournments. I mentioned the point that if you can actually legislate like that and
complete cases within a specific time, please consider whether this could be done

for other cases also.
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I would like to give one small example. When we have this law in force, let
us say, suppose a company like Adani goes for arbitration with an arbitration case
to the Orissa High Court — it has not gone, I am just giving an example. I do not
know who Adani is. It goes to the Orissa High Court and asks for an arbitration
and the High Court sets up an arbitration desk or court and they file a case
regarding a port that they own in the State, let us assume. It could be Chennai. One
day you will be happy or you will be surprised to know that the Chennai Port also
belongs to Adani. It is not impossible. ... (Interruptions)

SHRI NISHIKANT DUBEY (GODDA): Who is Adani? ... (Interruptions)

SHRI TATHAGATA SATPATHY : I do not know. It could be Nishikantji
also. ... (Interruptions) I am not saying anything. Nishikant Dubeyji is present in
the House; so, I can take his name. Now, I am scared. I am looking around. I am
seeing whoever is around because I can take only their names. Otherwise, it seems,
you cannot take the name of John F. Kennedy because he is not present in the
House. How do we know? His ghost might be here. ... (Interruptions)

Anyway, I am coming back to arbitration. They have placed this Adani
agent in the Paradip Port Trust now. This gentleman is busy damaging the port and
making it grind to a halt. They are in the process of completely destroying Paradip
Port. When you can do that, is it possible that in this arbitration thing, unless you
have a professional team of arbitrators, the Government will set up arbitrators who
will seem suitable to say, Mukeshji. ... (Interruptions) No, he is not in the House.
I was talking about that Hindi film singer. Is it possible that there can be spot
fixing or match fiction? I would like clarity of vision in this case.

I would also request this in the end. Have you worked out any process for
the common citizen owning a small business establishment who gets involved in a
litigation of a small amount to get justice faster? Or, will this only be a country of
corporates? Ease of doing multi-billion dollar business may become our national
slogan instead of Satyameva Jayate.

Thank you, Sir.
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St sTRET 3N aRY (WIad): ARlGY, H HEIRRIdT iR gorg AW, 2015 & @A # v
& foU w1 gor g erelifes HegReydn iR faare AIRer &1 ot 3R ¥ faeheq AT SIen 8
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AU gs oAl SEfh ®oen ¥ 2005 H AR 1| ficel ST [T B Uhd 4Ie ©
FHeT Ugell gHKkil Bl R a9 2006 H gAT IR S AT & FHe Il b1 AR
ay¥ 2012 H BTl 39D IWIA W VAT &l ol 8 6 3 AWl I8l W &H 8 O © dieh
Tl # guR & fou wlen ATt iR SUaRHS D] & W § AT-3fel IRE I
ST &1 AT W@ ST &

I AR ardier B YSse &1 AfHT HRal & g8erel I Ulfeasd Graem = el
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% AWl B [S3HIY WA &, d & WA DI ARV, IR I8l H URMAD Bl 3R
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SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Thank you very much,
Sir, for giving me this opportunity.

The basic premise behind Alternative Dispute Resolution (ADR) is to
provide parties a cheaper, quicker and more flexible alternative to the rigid Court
dispute-redressal process. This Amendment Ordinance is a well-intended initiative
by the Government to improve the arbitration process, and I welcome the move.
However, there are still a few key structural deficiencies with the Ordinance that
needs to be addressed immediately. I have also moved an amendment on this.

It is unclear whether the amended provisions shall apply to pending
arbitration proceedings. The Law Commission of India, in its 246™ Report, which
recommended amendments to the Arbitration & Conciliation Act, 1996, had
proposed to insert a new Section 85-A to the Act, which would clarify the scope of
operation to each amendment with respect to pending arbitration proceedings.

However, this specific recommendation has not been incorporated into the
Ordinance. One of the reasons for bringing about this ordinance is to instil a sense
of confidence in foreign investors in our judicial process, with regard to certainty
of implementation in practice and ease of doing business. Therefore, it is strongly
urged to incorporate Section 85A as proposed by the 46™ Report of the law
Commission of India, where it clearly states the scope of operation of the amended
provisions.

As regards Clause 15 of this Ordinance, which inserts Section 29A - time
limit for Arbitral Award is a serious obstacle which creates more problems than it
solves. Section 29A sub - section (1) "The award shall be made within a period of
twelve months from the date the arbitral tribunal enters upon reference".

This provision sets a 12 month time limit for completion of the arbitration
proceedings, failing which, parties can agree for only six months extension. Yes, I

do appreciate that it is with good intentions to speed up the process of an
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arbitration process but, at what cost? This time limit is quite unreasonable as well
as unrealistic in practical terms.

As per Section 29A sub-section (4), failing to complete the arbitration
proceeding within 12 - 18 month period will result in the termination of the
arbitration, if the Court has not extended the period. And, if the Court does grant
an extension, it is only after deducting up to 5 per cent fees from arbitrators for the
delay each month. Not only we are creating additional burden for the parties to an
arbitration, but we are also burdening the courts. It goes against the objective for
bringing in this Ordinance, as an increase in judicial intervention in arbitration
matters will only lessen foreign investor confidence in the Indian judicial system.
It could also potentially threaten the quality of the final arbitral award as a result
of the impractical time limit prescribed. It is problematic for us to determine the
time-period for completion of proceedings under Arbitration, as it primarily
depends on the case. While a simple contract dispute involving little or no witness
evidence might be resolved within 12 months, but what about a complicated
construction dispute involving multiple parties (and possibly multiple contracts),
tens of complex claims and counterclaims requiring factual and expert evidence,
and involving millions or billions of dollars in dispute? Would it not this take
substantially longer? Let us not create a restrictive environment even in the world
of Alternative Dispute Resolutions which is founded on principles of limited
regulation. This specific amendment is based on a faulty premise that one-size fits
all approach will work in India irrespective of the nature, complexity and stakes
involved in the different disputes.

The London Court of International Arbitration had suggested that the
median duration for arbitration was 16 months. However, its website also
highlights that "there is no such thing as an "average" arbitration. Sums in issue,
and technical and legal complexity may vary greatly between one case and another,
as may the volume of evidence, oral and written, that may be required to

determine the dispute. We should not intervene and prescribe a time limit for
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finalizing a dispute, which is fundamentally a judicial function, and not
necessarily a legislative requirement. Therefore, I would strongly urge the
Government to address this rigidity in the Amendment Bill and consider either
removing this clause which inserts Section 29A from the Bill altogether, or to at
least changing the time limit from 12 months to a more realistic 24 months instead.
My case has already taken 18 months. The hon. Minister has not solved it yet. You
know my arbitration and this arbitration will go for a long time. So, I request that
some period should be given otherwise the confidence of the companies will be
taken away.

Thank you.
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SHRI KESINENI SRINIVAS (VIJAYAWADA): Hon. Deputy-Speaker, Sir,
thank you for giving me this opportunity.

The judicial system in India continued to evolve through the reigns of the
Maurays, the Mughals and the British. The present system has held India in good
stead. However in the significant increase in the role of international trade, the
economic development of nations over the last few decades has been accompanied
by a considerable increase in the number of commercial disputes as well.

In India too, rapid globalization of the economy and the resultant increase
in the competition has led to an increase in commercial disputes. At the same time,
however the growth of industrial growth, modernization and improvement of socio
economic conditions, in many instances has out-paced the growth of dispute
resolution mechanisms. In many parts of India rapid development meant increased
case loads of already over-burdened courts further leading to notorious slow
adjudication of commercial disputes. As a result alternative dispute resolution
mechanism including arbitration has become more crucial for businesses operating
in India as well as for those doing business with Indian firms.

In sum, a huge influx of overseas commercial transactions spurred by the
growth of Indian economy has resulted in a significant increase of commercial
disputes and arbitration practices lagged behind. The present arbitration system in
India is still plagued by many loopholes and shortcomings. The quality of
arbitration has not qualitatively developed as a quick and cost effective
mechanism for resolution of commercial disputes. According to the World Bank’s
"Ease of doing Business’ Report for the year 2015, India has been ranked 178 of
the 189 nations in the world in contract enforcement. The World Bank’s "Ease of
doing Business’ rankings analysed the whole business eco system in the country.
The rankings include parameters like starting a business, dealing with construction
permits, getting electricity, access to credit and enforcing contracts amongst a total

of ten parameters.
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Sir, India has shown a significant jump of nine places in starting a business
parameter and 29 places in getting electricity in the 2016 rankings as compared to
2015. However, there is a drop in the ranking by six places on access to credit and
the country’s rank on enforcing contracts has remained unchanged at the 178"
position.

The contract enforcement rankings factor in quality of judicial processes.
On a scale of 0 to 8, India’s index of judicial processes is at 7.5. In the field of
case management, India scores as low as 0.5 out of 6. With commercial disputes
piling up and investors and business men looking up to foreign jurisdictions to
settle disputes, India is losing a valuable opportunity for growth.

India is at a juncture where massive investment is needed to create
infrastructure to spur economic growth and improve the living standards of the
people. This is not possible solely through Government investment. For instance,
urban development and rejuvenation alone require about two trillion US dollars
upto 2030. It is imperative that we create an atmosphere where businesses are
encouraged to invest in creation of public infrastructure.

Until 1996, the law governing arbitration in India consisted mainly of three
statutes. They are the Arbitration (Protocol and Convention) Act, 1937, the Indian
Arbitration Act, 1940 and the Foreign Awards (Recognition and Enforcement) Act,
1961. The Government enacted the Arbitration and Conciliation Act, 1996 in an
effort to modernise the outdated 1940 Act. The 1996 Act is a comprehensive
piece of legislation modelled on the lines of the United Nations Commission on
International Trade Law’s Model Law.

The primary purpose of 1996 legislation was to encourage arbitration as a
cost-effective and quick mechanism for the settlement of commercial disputes.
The 1996 Act covers both domestic arbitration and international commercial
arbitration. But the current ground realities indicate that these goals are yet to be

achieved.
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There is a growing recognition that arbitration is becoming a costly affair
which is a departure from the intent of the 1996 Act. This is particularly true in
ad-hoc arbitration where the fees of the arbitrators are not regulated but decided by
the Arbitral Tribunal with the consent of the parties. Some of the Arbitral
Tribunals consisting of high profile arbitrators such as the retired Supreme Court
and the High Court judges charge high arbitration fees. Further, it is an emerging
trend amongst large corporations involved in high stake commercial disputes —
including Government Undertakings — to hold ad-hoc arbitrations in five star
hotels and other costly venues.

There is a culture of delays where proceedings are frequently adjourned.
Arbitration is more cost effective than litigation only if the number of arbitration
proceedings is limited.

The prevalent procedure before the arbitrators is as follows: At the first
hearing, the claimant is directed to file his claim statement and documents in
support thereof. At the second hearing, the opposing parties are directed to file
their reply and documents and at the third hearing, the claimant files his rejoinder.
At each of these stages, there are usually at least two or three adjournments. The
first occasion for considering any question of jurisdiction does not normally arise
until the Arbitral Tribunal has issued at least six adjournments. If the respondent
is the State or a public sector undertaking, the number of adjournments is higher as
it takes more time for these parties in internally finalizing pleadings and
documents that are to be filed before the Arbitral Tribunal. Parties pay a fee to the
arbitrators for each hearing and thus spend a substantial amount of money. This is
in addition to the other costs involved.

To remedy this situation, the Bill stipulates a period of 12 months for the
Arbitral Tribunal to make its award.

According to a survey conducted by the Construction Industry
Development Council, the amount of capital blocked in construction sector

disputes is over 5,40,000 millions. Given the tardy pace of justice and recurring
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delays in the judicial system, it is essential that we reform the system to make it
more cost effective and less time-consuming.

The Bill moves the country in that direction and would definitely encourage
investments and help India become a centre of arbitration. This has been the
Government’s sincere effort and with this I welcome the Bill and support its

passing. Thank you.
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SHRI MEKAPATI RAJA MOHAN REDDY (NELLORE): Mr. Deputy-Speaker,
Sir, thank you for giving me this opportunity. I welcome and support this
Arbitration and Conciliation (Amendment) Ordinance, 2015.

This amends the 1996 Act by providing time limits both for awards and for
the time of disposal of appeals by courts. We welcome these amendments as they
bring respectability and credibility to alternate dispute resolution mechanism in the
country.

One of the main reasons for India’s inability to attract FDIs to its potential
is the inordinate time taken for legal dispute resolution. Domestic investors too are
increasingly becoming wary of this situation. Even arbitration, as per the 1996 Act,
has been getting inordinately delayed negating the very objective of quick
resolution to disputes. Unless we do something urgently, there will be no prospect
of our attracting huge investments that are essential for our economic growth.

The delay of time in arbitral proceedings was not the only malady plaguing
arbitration of India, another equally daunting challenge was courts’ interference in
arbitration under Section 9 and awards being set aside by courts.

It is shocking that arbitration cases, which are supposed for resolution, have
remained unresolved for over a number of years. It looks like the present Bill does
not bring within its fold the existing cases where the arbitrator is already appointed.
In my opinion, even the existing cases should be brought within the purview of
this Bill. I would request the Government to include this in the Bill.

The amendments, if passed by us, would be a major game changer and
enhance the faith of foreign investors towards arbitration in India. This would
signal the start of a new era in the Indian arbitration regime.

It is in this context that the present Bill proposing time limit of one year is
highly welcome. It is provided that additional fees shall be provided to the
Tribunal if an award is made within six months. If the parties give consent to an

extension, it shall be made for a further period up to six months. Similarly, the
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Bill sets time limit of one year for disposal of cases by the courts and this will go a
long way in addressing the major concerns.

As per the Bill, the only ground on which courts can set aside an award is
when it is, (i) affected by fraud or corruption, (ii) in contravention with the
fundamental policy of Indian law; or (iii) conflict with the notions of morality or
justice.

A new sub-section in Section 11 is to be added to the effect that an
application for appointment of an arbitrator shall be disposed of by the High Court
or the Supreme Court as expeditiously as possible and an endeavour should be
made to dispose of the matter within sixty days.

The Ordinance also permits parties to choose to conduct arbitration
proceedings in a fast track manner. The award would be granted within six months.

A new Section 31 A is to be added for providing comprehensive provisions
for cost regime. It is applicable both to arbitrators as well as to related litigation in
court. It will avoid frivolous and meritless litigation or arbitration.

Section 17 is to be amended for empowering the Arbitral Tribunal to grant
all kinds of interim measures which the court is empowered to grant, under
Section 9 and such order shall be ‘enforceable in the same manner as if it is an
order of the court’.

We support the Bill in its entirety and also urge the Government to bring
even the existing arbitration cases within the ambit of the present Bill.

With these words, I conclude and I support the Bill. Thank you.
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ADV. JOICE GEORGE (IDUKKI): I would thank you, hon. Deputy-Speaker, Sir,
for letting me to discuss the Arbitration and Conciliation (Amendment) Bill, 2015.

Sir, we are all discussing how to facilitate the ease of doing business in our
country. In fact, we are discussing a very lucrative business of Arbitration and
Conciliation not in the domestic arena but in the international sphere also.
Nowadays, arbitration and conciliation has become a very lucrative business. In
this context, we are looking at this Bill.

Sir, in this Bill, we are trying to reduce the involvement of the court in an
arbitration proceedings. For that, we have incorporated certain provisions to
restrict the courts from passing interim orders after constitution of an Arbitration
Tribunal. We have also reduced the scope of judicial interference in an award by
introducing a new section by way of Clause 18. In Clause 18 of the Amendment
Bill, an explanation is given to public policy. It says: “For avoiding any doubt, it
is clarified that an award is in conflict with the public policy of India, only if,--

“ it is in contravention with the fundamental policy of Indian law
and it is in conflict with the most basic notions of morality or
justice. ”

My humble question to the hon. Minister is whether there can be any
distinction among the morality. Is it the basic notion of morality or high grade of
morality or the second grade of morality? Is there any differentiation between the
standards of morality in our judicial system? If that be the situation, we will also
be in predicament. When we come to Section 57, it is said that in order to foreign
award may be enforced under this Chapter it shall be necessary that the
enforcement of the Award is not contrary to the public policy or the law of India.
In this context, I may refer to the decision of the hon. Supreme Court of India in
ONGC versus Saw Pipes. In that case, the Supreme Court elaborated the scope of
public policy by interpreting that violation of the statutory provisions of Indian
law is also against the violation of public policy. If that be the situation, how can

we enforce a foreign arbitral award in view of Section 57 where there is a very
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specific stipulation that if it is against the public policy, it cannot be enforceable.
How can it be enforced? On the one hand, we are reducing the scope of the public
policy. More over, in our Constitution, there is a restriction for making law against
the public policy and the fundamental feature of our Constitution. So, we are
permitting the international forum or the Indian arbitrators to pass an award
against the public policy and the notions of morality. Can it not be termed as basic
notion of morality? Morality is only one. Therefore, I urge upon the Minister to
clarify as to whether there are two standards of morality and that can be possible
in our judicial system and justice dispensation system.

Yet another issue is about Section 28A, an arbitral award arising out of
arbitration other than international commercial arbitration may also be set aside
by the court if the court finds that the award is vitiated by patent illegality
appearing on the face of that award. So, we are encouraging international
arbitrators to pass orders against our law also. There are provisions in this Act
restricting the fee structure. But, as far as the international arbitrations are
concerned, the arbitration by the arbitrator sitting outside the nation, there is no
bar at all. But even if an international award is passed, that cannot be subject to be
challenged on the basis of the illegality appearing on the face of the award in
Indian courts. That may lead to another legal lacuna. It may be subjected for
challenge before the Supreme Court. Ultimately, this will also create problems
because we are now trying to get over the decisions of the Supreme court in the
ONGC versus Saw Pipes and the other case.

The other case is the Army Welfare Organisation Versus Sumangal Service
Private Limited reported in AIR 2014 SC 1344. In this case, there may be issues
regarding the judicial interferences, though we are trying to limit the interferences
of the Judiciary.

Regarding the time limit prescribed in this enactment, we have fixed certain
time limit for passing the award, for concluding the arbitration proceedings. In our

experience, we have a lot of enactments prescribing the time limit for concluding
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the judicial process but in none of the cases, there is compliance at all. No court is
passing the verdict or concluding the proceedings within the time limit prescribed
in the enactment. Here also, though we have specified certain time limit for
concluding the case and giving the award, we are also giving some grace period of
six months over and above the one year prescribed. My apprehension is regarding
the specification in the Act to the effect that arbitral tribunals are not going to
conclude the proceedings within the time limit prescribed.

The Report of the Standing Committee on the Arbitration and Conciliation
(Amendment) Bill, 2013 which was submitted in this House in July, 2015. The
Committee had specifically recommended that there should also be some penal
provisions incorporated in the Act, including the blacklisting of the arbitrators
those who are failing to comply with the time limit prescribed or other standards to
be met by them in accordance with the provisions of the Act.

Yet another issue is regarding the institutional arbitration. As I mentioned
ecarlier, the arbitration has become more or less a business. Arbitration Hubs are
being developed in all the nations including Singapore. But unfortunately, we
cannot attract any litigants or prospective parties in our land for conducting
arbitration in our nation because of lack of infrastructure or because of the
ambiguities in the prevailing laws. In this context, I may invite the attention of the
hon. Minister to the recommendations made by the Standing Committee as regards
the institutional arbitration. For institutional arbitration, we should have a specific
policy. If such a conducive atmosphere is created in India, international parties
would opt for India as a venue for arbitration, and India shall become a major
player in the field of international arbitration. If we can introduce such system here,
we can avoid huge money that we are spending for international arbitration
especially in our Government enterprises. For that, we should have certain
measures to be adopted.

First of all, we have to set up centre for excellence for international

arbitration. For that, it may be an accredited international centre for excellence. It
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may set up its own parameters and shall be independent of Government control. It
shall have a statutory apex body with the Chief Justice of India as Chairperson,
one or two representatives of the Government and professionals, from the
institutions of Chartered Accountants, engineers and lawyers shall be Members.
Inclusion of an expert is essential while dealing with specialised cases like
maritime insurance, technology, transfer of insurance, building contracts, etc. It
shall frame its own rules which will govern the appointments, preparation of panel,
fixing of fees, conduct of arbitration as well as that of the arbitration proceedings.
Such rules shall be made public. This would provide familiarity not only to the
international community who have to look out for a proper arbitration avenue for
resolution but would also instil confidence in the minds of public that this is a
transparent and reliable institution. This will also ensure accountability of the
arbitrators. By this way only, we can ensure the credibility of our arbitration
system and thereby attract persons from abroad for conducting arbitration cases in
our land.

The awards made by the arbitration shall also be scrutinised by this apex
body for the purpose of ensuring more transparency and professionalism.
Professional bodies like the Bar Council of India, the Institute of Chartered
Accountants, etc. should create arbitration wings. They may be granted affiliation
to the main arbitration institution. By this way, we can improve our institution of
arbitration system. By virtue of Section 11 of the Act, the Supreme Court and
High Courts are entrusted with the responsibility to appoint arbitrators. But the
unfortunate thing is, the Supreme Court and High Courts are not discharging the
duty up to the expectations of the law making body, that is, the Parliament. In a
query put under the RTI Act to the Supreme Court as well as High Courts, it is
found that none of the High Courts, except two, are keeping the list of competent
arbitrators. The arbitrators are being appointed according to the whims and fancies
of the judges and there is no transparency at all. This is also a matter which has to

be looked into by this House and there should be some checks and balances to
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demarcate the powers of the designated courts and designated judges to appoint
arbitrators.

Sir, now we are talking about arbitration, international arbitration,
international awards and enforceability of international awards in our country. In
this context, I would like to invite the attention of the hon. Minister to yet another
issue which is having some connection with this issue. We are signing a lot of
international treaties every year. We go on negotiating and we are signing many
international treaties. But unfortunately we are not having a separate department
for international law under the Ministry of Law and Justice. All these international
treaties are being vetted and they are then finalised by bureaucrats. The signing of
international treaties has become, more or less, a bureaucratic function.
Unfortunately, in our Constitution, there is no provision for getting all these
international treaties ratified by the Parliament before their implementation. In the
Constitution of USA and in other countries, where there is a federal structure of
governance, they are having a provision in their Constitution that unless and until
an international treaty gets the nod of the Parliament, it cannot be enforced there.
Unfortunately we do not have such a provision in our Constitution. Once we enter
into an international treaty, it is binding on us and we will have to follow the
regulations or rather the restrictions put on us by that international treaty. So, my
humble request to the Minister is that there should be some mechanism in the
Ministry of Law and Justice to, at least, see what is exactly happening and what
are the treaties which are going to be signed by various Ministries and they should

be vetted by the Law Ministry.
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In addition to that, I would like to make another point. In the case of rubber
and cardamom which are grown in Kerala, we are facing a lot of problems. I am
not going to narrate the agonies of the poor farmers there. The issue is that we
entered into ASEAN Agreement, WTO Agreement and so many other trade
agreements. But when those agreements were signed, at that time there were no
consultations held with the stake holders including the States which are having
higher stakes in such matters. It was a unilateral exercise carried out by the Central
Government and we have signed all these agreements. But due to these
agreements, rubber and some other commodities are being imported into our
country without any restriction and the poor farmers are suffering. Though there is
a renegotiation clause in the treaties, it cannot be invoked by the State
Governments; it can only be done by the Central Government and that too only
after completing a cumbersome process. So, in these circumstances, we should
have a mechanism that even before entering into an international treaty, there
should be consultations with all the stake holders and State Governments so as to
ensure the protection of the interest of all the stake holders.

Sir, the intention behind this Amendment is laudable. But there are certain
pitfalls in this Amendment as I pointed out earlier. If we are having a foolproof
system to dispense justice in a speedy and user friendly manner, it would be better.
The features of the 1996 Act are party autonomy, minimum judicial intervention
and maximum judicial support. If we want to foster all these features of the 1996
Act, there should be some rethinking on the issue specially that the proposed
amendments as regards the scope of challenge of the awards passed by
international arbitral tribunals as well as our domestic arbitral tribunals specially
on the ground of the violation of public policy and the awards passed against the
laws prevailing in our land. It is because, we will have to uphold the majesty of
the law of our nation, our land. Though there is compulsion on the part of the
international community by way of international treaties and conventions, even

then we will have to uphold the majesty of our law and our legal system.
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With these words, I may conclude. Thank you, Sir.

15.51 hours (Shri Anandrao Adsul in the Chair)
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TRIT T T Y TSt & AN DT s WRATAT 3R AT BT AT PR §Y haH as
TS 8, Sl auf q doldd & &) IHDI TS A8 BT § (b WA AR &7 Q1 Db q9rar Bl
gl @3 Sie 1 e Wt gt ® sl wHsild 1 A1 favary 1 AR bl T Pel dergH
EURY

U WA H G B gErddl § 8 Ble-AIC s g foy S A1 gEgd & A
dod & ok Wi Uaar &1 Wi e 91 9 AT o e 9 o faarg gesn form
B | G- A BT T, B aRE Bl GAlCd A TS, WAl § 3G W geRd 8, I«
f a9 TR A9l & AR B ar 8, ofhd SHE Wl &F 8 T 7l 3@ Wl $B SE
Teradl & SRY € Ble-Ae fadge fuer Ry wid €1 8R ®El B a1 e 8 WY d
FETIdl T aIqEd ¥ S9H! IRt Feera forar S 2l

# I8 Pl dredl § b = &1 AReiDRUl BT A1y | I fqaral d A | A
T D W B B BT IRCAT TATIAT AMRY| BAR G H s T 3R ARSI ATl WY
Ier B € SR AR Rl Aol {1 B S §, S 20-30 ATl A% dold W&d 8] 59 o8
H T A S [N W U F MR A E VIS SEN A UN E, i wEsiar T8 8 urdn 2l
H® mal V4 Akl & =ad | A @9 W ST BT 8 Bs IR A1 I qdad! | AR
DI, WEHR TRET P BT fodr o S g, A 9 govedi § 8 SR e W 4 @
EIGRECINCEICRS RS I

S 99 911 BT &I H @ gY 7 Sft 7 o faer Uer fhan § 9% e et wed g
&1 39 9 1 W xd &, Wifd I8 fda T AMey iR U 81 =fey| g9 A1 8
BART I8 W Hel © [F 5 Al fda &I, WHaR TR P ¥ Ghad H T81 Harl S|
Hifh g P IR <@ & [P ATeD AT AT Yferd drel, Fr=Iaral I FHAER 9 N 1)
AT qHeH] SRR HR G4 21 AT 30 W &9 S & S B

Ps IR HT BT © b o & Iy 9 9wfd qSi-s$ gRASHIN 30-40 ATl d&
Gl wH E, ST fg ff @15 T Bis IRl Farer Afty] $F IR AR U, IS AT A
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TS STl © A7 Rl SENT &Y RATUAT HRAT et @ @ 98 uRa fdae § v o gl
ST BIE T DIS IR FDTedH? gqHT HT FHEE BT =l 2

quTafa Sft, 89 39 e &1 qHeld &4 § dife I8 U ool fdd © 3R U8 o
U BT AR WA @ qdial T8, O goW, 9SSR 9l 8, WiaR el & ue H
Bl S9D IATd I8 dIATaNTl RIS DR drefl = &1, q91d drefl = 8, MOl J9sila arell 8 3R
2 Rred-fiedt 4 @ aral @l & ogad |




17.12.2015 175

SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Sir, I thank the
Chair for this great opportunity and I also congratulate the hon. Minister. He is
very sober and dynamic for bringing out the Commercial Courts Bill yesterday
and today the Arbitration and Conciliation Bill. It is extremely relevant for the
present day as far as India is concerned. We also appreciate the Law Commission
for bringing out this after thorough examination, that is, to bring out the alternative
dispute resolution mechanism, which the country badly needs in view of the
number of cases mounting in all the courts running into crores of cases and lots of
vacancies that are there. As a result, justice delayed is justice denied.

One or two points that I would like to mention here is that it should be user-
friendly. A common man should also have the facility here. So, the hon. Minister
may kindly consider as to how this could be made user-friendly. Secondly, cost-
effective is a very relative term here because if we try to minimize the cost, then
we may not have quality arbitration. Therefore, a compromise formula has to be
evolved if you want to make it quality arbitration, which is really required because
lots of foreign investors are involved and the corporates are involved, which is
their hard-earned money, etc. Therefore, instead of insisting on cost-effectiveness,
we may consider quality arbitration, which is extremely important.

Further, the speedy disposal is also extremely important here. Therefore,
whatever timeframe has been fixed of 12 months and another 6 months for the
arbitrator, beyond that should not be given. The hon. Minister should also really
look into the selection of the arbiter, which is extremely crucial here. It would be
extremely difficult for the people to work with this system unless a proper fool-
proof mechanism is evolved.

We all know and yesterday also we have thoroughly discussed as to how it
is going to help investment, economy, ease of doing business, etc. Therefore, it is
very relevant. But one thing where we are really lagging behind is the enforcement
of contracts, which is extremely poor in the country. Yesterday, we all have

expressed our displeasure because we stand lowest in the queue. I am saying this
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because as against 200 countries we stand somewhere at 186™ position. So, we
really want to improve that and for that we need to consider that aspect as well.
The enforcement of the contracts is extremely important to either see the essence
of the law or the intense of the law. This is very important.

Yesterday, the hon. Minister has also found that we have not got a platform
to address certain social and economic issues except a case like this, that is, in the
debates on the Bills. Therefore, if slight deviation is there, then the hon. Minister
may kindly excuse us because the reason is that this is the only platform where we
get the real presence of the hon. Minister and we could express our views.
Yesterday, I did mention that and today also I want to mention that this is a socio-
economic issue and we have wonderful, free, legal-aid mechanism in India as far
as money is concerned. In all States the mechanism is there, but the effectiveness
system is extremely poor for various reasons either the money that we are paying
to the advocates is so poor as a result that under-trials in the country are remaining
as under-trials for decades together. A survey may be conducted by the
Government. The reason I am saying this is that whosoever is extremely poor like
dalits, minorities and the tribal people are languishing in the courts without trial.

This deviation from the subject is there because the hon. Minister is
extremely kind. Therefore, we would really request that the legal-aid system,
which is available in the country, which has been created only for the poor, has to
come up and that has to be streamlined. As regards the lawyers and all that, even if
the cost involved is a little more, more efficient lawyers who have name in society
and who have commitment and if need be community-wise also the lawyers have
to be picked-up. This is one of the points that [ want to mention.

With this, I once again thank the Chair, and I congratulate the hon. Minister
for bringing these two Acts, namely the Commercial Courts and this one and

making the country more investment-friendly. Thank you very much, Sir.  (ends)
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£ MU A (TS ITR) ¢ AHIUNT FRIGY, MU G391 §9 (4899 Wl Bl fa<R o,
9% U # oMUt g=rde Bl gl P & A HARAA DIC b [§d T A, a8 [{d
SHHT WS g Ve § A9ar € 5 uw @ o9 g ¥ dI # S 9gd IR A
TR ¥ G 918 9 SN See @ @, qa9e Nucid @ @, $Y99d Wud & @, U
I8 AR Al BIC H YIS B A Sl [q99 &, 98 SIS 8idl Sff J81 2| 31 I8 fqward &
WHR H T Sl 70 ® 5 wafda o e 3, anfdfeem e @1 $9 ¢ifw g3 e 21,
$-TTI, PIRITIRfCT Bgforsd, SNUHS!, I IRT 3R i Biar & o T 89 9k ©, o
Bl B, @ AN I fward € 6 fae g9 dred © SiSidl 1 A SN of SN W 8H oI
arer At 3 o fierm

R, o difafedmd Wies &1 favar <o § AR & A9 A S A B o @ B,
I T W PIC D IR A g oS AR &1, Vo HH A A A A B fy R T8 g
g9H ¥ IR Mper & forg 3 AR S fddt 89 391 oAl o @R @ ©, IABT U 9gd §91 |
BNTT| I &1 waad 8 I8 ® f& gn a8 =i wim & fog S| oife arg gos @t e #
T R dTel AN B AT 9gd &l dof 2| i o= 7 99 &1 R a1 g
BT T, fhR sFaics A BIE # B9 PR o ©, SR R a1 oew Al @ 99 # R U
fdd g B A DI W, WA I BT & f 989 a8 T W) 9a @ gl 78 R
Jeadic & forg aT o Bl gR Rivew # U1 39 T8 © % 3R @18 B o9 ol € d
IAD! S0Sd HY, IDH! & ANl gAY, S YR B FaRAT qH DIHBIS JoTell § &l 2
fed # Amar € fF oM arel oA A B swa dN H W ue T Riife 9gd ael i
IREIATE @ AH W Bl AT R BIC # SF-EY SIS SRR BRA1 8, I8 984 a1 Uh
STAATI B ATl AN BT W R WA 3R ARBR BT | °1eT Uga & S B &) 34
et & HiegH A 430 wEIeT B 9gd g=ydie oA Agq b AT 1940 B YT P A A 1996
4 U R 3 fhar 3R fhY U IR 89 3 & Pl k% o & ol 39 sisic § gad
anfdee @1 w7 < foar f5 12 w8 & anfige qx1 & =yl iR ug we & @i &t off
SBT aerT BT 1fRT] S9hT God I8 aidl © b fdcer 3R 3ol 81 dl 3R q-diF
TE H TR SNfICeH qX1 o7l @ 1 fiR @1 # o € @ B § Wt g9 Sedt 9 e
B AHdT 2] 98T IR DA H I8 <@ Bl e ¥ {5 affeE # 9 & arg W S wem
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BIT €, 98 A9 IR & a8l W W e I ool o waa @, 9 oy 9ga I e g
2l g3 ol 2 I TReAR Sred 8, §9 YR & [ 3R 8 o g, 1 39 YR @
S S B, 9 UBR @I Sl Tlell 8, 7% % 9gd §81 Dheld A drel faAi # 3 Fahell Bl
R ARBR I B W DIs AT 8 BRI BT TH B W Bl A 8, I JOmel H =
& oy 98 g3 ¥ 39 UBR BT Udh HNY, 39 THR &) Uh ARG 3R 59 § el 2t
g dl g3l o ® P A9 dehel H agd g9 dreeror HfFd 8 SR Sl AT 99 Bl AR
IR T O & A7 @ R 9 § 8 & 915 Wt Iy & I dfud 89 8 ) 9 =g an
3 HE S8 ¥ IUE ol R R f0eAT § 99 PR AU TB1 HAM Bl Al TIH A g,
37 9 B o8 ¥ BAR U B o BT S AR 8, 98 IRT BT IR Iell T B

3T A1 PRI qa¥c § 9gd g1 HM B @, 7 9N Il 4§ afe® &l gafag
TS AT ¢ fh BH WROBR & 71 ¥ I dTel Gl § U O YUs doid & Wl DS 7 Dl
JIRT TSI HRAT AMRY| PIC H IRl DU B aTel AR DI W A& TR IR B
SR Biodell B 89 <BfoRe B &, U Al B 3R <AdbfoRe B & IAT Al Iy AT
HIIET g1 PR U AN DI Sfed DR P @4 89 B © a1 99 Ol & 6 50% HAo
Aled B I € SR M aTel &A1 # #IE § dlls & BN 3R O Jed & AT a8 g,
S NN Bl AT | adHE golrell § T 89 39 YR Bl ARl R Aehd & Wil #eed |
Hd Uh o I91 fhar 3R oot U faet 991 ) <@ €1 39 o1 fdell & #1ewd & o arer el
H AN Pl g5 g1 AHEH Hel | g9 forg # #3A1 Sft @1 g=yrare oA =g SR # WA
HeIGd ¥ $9 91d &1 e e g fF g9e S wed iR o ft € a8 R @ 99,
Seal W Seal bRl ARyl 3 drel fadi § BH ol qWl H Wl S YHR Bl HaRIT HRA!
=1y fh 19 IR drd 9H1 3§ Rias [9at ot g, S8 ¥ fha Sfteric gul 8R S/ ol
SRAT 3R AHSCqe FATEH 3TTell Al FHT 3§ o &1 RIwed X a1 AN I Udh SRIbICH
fied & O afdhy o g, S HIR W UdH duF M Q| FE A1 B9 Al 9§ U
B, AT AT H U B, U HBIGT IHD FUR AIg |l B &), offhd agd ar fad
S W R AN & 918 9gd 98 ol §l QU A7Eled, 3R H gd &R Hg dl
Ieufd & AT B B e W I B Wt B B, A B Ab BT TN BRI drelit ot
UdH ST 3 & < H Bl ¥ AR T gfdefadt aRa €1 Sl sresl 1 @R dTdl 89 i
SANT € AT R WRBR DI O FaA 8, IqDb WeFH F Al DM BT &, olfih b R a8
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g1 T g, S 59 AN B BT Abd BT YA Bl & AR 37 &A1 ST gdear gl 9 ool
B 2 b &b & fha W et a1 &, e it Brae a91 ofl, Seliie a1 &1 8 iR &
T BRAT 2, I A TAR T A 2| T YDR BT W TP 98 F91 I R <« W H PRI B

# 39 fadt & A1em A W3 AEley A IE SMUE Bl [ RN Wl WR M ®
g ¥ 39dT Rofee fhaeT AT 8, 3R I8 W i W7 & Yo WX &9 Bl AaRAT BT Al
Y o & o 3 arel A1 H Ueh agd a1 o S« D ANl DI HeA |

HEIGH, MY I 39 fddl & HWR el &I ¥R &, g9 oy # S1ueh R Ude

FRAT ¢l IgI-98d gIaTs|
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SHRI B. VINOD KUMAR (KARIMNAGAR): Mr. Chairman, Sir, I rise to speak
on the Arbitration and Conciliation (Amendment) Bill, 2015. Through this Bill, we
are replacing the ninth Ordinance issued by the Government in the year 2015 and
the 17" under the NDA Government.

The Bill is introduced in the House to strengthen and refine the arbitration
process in India for both domestic as well as international arbitration cases. This
Bill makes provisions for interim relief by courts and arbitration tribunals.
Deadlines for the completion of arbitration process are specified. Eligibility for
arbitrators and the fee that can be levied by arbitrators as per case value are also
mentioned in the clauses of the Bill.

As all of us know, in 1996 a law was enacted after 56 years of the original
Arbitration Act of 1940. Even after Independence we followed that old Act till the
Arbitration and Conciliation Act of 1996 was enacted. For the last nearly 20 years,
the experience of the Arbitration and Conciliation Act 1996 is also on the lines of
the earlier Act of 1940. With great aspirations we thought that this Act will resolve
many issues pending before many courts in our country. But ultimately the
experience of this Act of 1996 paved way for introduction of this Bill. Through
this Bill we are proposing to amend the parent Act of 1996.

There are 26 clauses in this Bill all of which I have gone through. The
Standing Committee in Rajya Sabha, after hearing from many persons from
different quarters of life like legal experts, tax experts, gave its report on this.
Based on that report and the 246™ Report of the Law Commission, these clauses
were introduced in the Bill. I support this Bill with one or two suggestions. Let us
hope that through this amendment the parent Act of 1996 will serve the purpose
for many people.

16.34 hours (Hon. Deputy-Speaker in the Chair)

Mr. Deputy-Speaker, Sir, the Indian arbitration, it is said, is time-

consuming, expensive and that many cases are being stalled because of court

proceedings. Indian companies themselves prefer arbitration abroad. The domestic
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arbitration bodies such as Indian Council of Arbitration and the International
Centre for Alternate Dispute Resolution are no match to the foreign bodies such as
International Chamber of Commerce, the London Court of International
Arbitration, and the Singapore International Arbitration Centre.

Let us take the experience of these international bodies also into account. I
hope that through this amendment, the parent Act will serve the purpose.

I have moved a small amendment. I hope that the Law Minister will go
through it. It is nothing but a small amendment.
HON. DEPUTY SPEAKER: You may speak about it at the time of amendment.
SHRI B. VINOD KUMAR (KARIMNAGAR): Sir, let the hon. Minister hear it
and I hope that the hon. Minister will move it as an official amendment also. In
the section 12, the present clauses mention that the arbitrators should give an
affidavit saying that they should disclose about any relationship with the dispute. I
think in the event they give some false information, they should be punished. That
is what the small clause is that I am trying to get inserted in section 12 of the Bill.

In clause 13, there is no need for two lines. Clause 13 says:

“An application made under this section for appointment of arbitrator or

arbitrators shall be disposed of by the Supreme Court or the High Court or

the person or institution designated by such court, as the case may be, as

expeditiously as possible and an endevaour shall be made to dispose of the

matter within a period of sixty days from the date of service of notice on

the opposite party.’

Sir, ‘within sixty days’ would be fine instead of the unnecessary sentence
which says that ‘as expeditiously as possible’ and ‘an endevaour shall be made to

dispose of the matter’. Thank you.
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sit WY wRae st (qien) @ SUemE WG, A WA St gRT ST *TdioRe uue sfiferge
wigHe fdd ged # o WA 8, # S9e wweT W die & fory @ gan gl oS 9w H
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AERAAT ® R gHSA! DI AN vg Sl TN fFI S W § 9 WEAg § SR I8
IR Hed g1 399 her! &l 9w § a1 SH1 Myt &, JaheAi § Sl oW arel 97 B,
IBH! W1 gad Bl SR Al WR 1 3Mfdeh WR BT 8, IWH W P M IR Il H
= el e

# H3 Sft & g e R @redn g b Ul srereldl § ¥g <@ H oman ® fh o
U IR DS SHH ALK & {7 U U& Rqd el goll, IADI AlfeH S1al § df e IR
IHD! GAdTs BT ATAR a1 faar S 21 fr Wer Iqh! 818 HIc qeb (Ul § ST ISl Bl
IEH & BT WA B Bl W R © fh g9H U erawen g @ity 5 gqEw el @,
SO O weERel fgeRT €, A1 A1 98 b W YA T DR @, Q| Uell bl Sib | gl el @
2 AR HWM-Hft @ A AT B A IUSHIG H UP SRVl T T b a8l R Uh AUIRSD
- BT AT o1, 98 39 Bl H dol <& AT Al Uh Y&l Bl S8i< 918X SIhY B had
w9 f&ar SR 98 WA el g3 A1 9 HbaH BT UHUely HAAT B foar M, oy
AP 8IS DI H A1 Ul 399 H ool § [ g9 Sl A2y FRya 8, IHH IHDI A
2, S & A IEWR AT AMMRY, I8 A 3R B

SERI, A HA SN A H el @rsar g b S usdl AR WAl § UM derdd o,
W SfErerd off, S WRUE Faver off, a8 1 Md @ AWl Bl g8l W G § Qi vl bl G
FRD, QI U DI GRI DI S DD SHD! UCH BT B fHA 4 9, A gHaHA! B
WX # S off 3R T el B @ I B a% T8 ugad O |t S € fp S
AT B, A9 D JHEH B ©, O™ T H AR & SHIF & A9l 8 © al 9 HF 4 HH 2-2,
3-3 Qg T Terd & SR SUN fHAM Ta18 8 S 81 AR gardvs & § Al 3R g9 8leid
g, g8i fhuT B BTeld WG 2, P! R Bel Bic H S TSl 8, 10-10 A, 20-20 AT,
25-25 Wl O SADBI HAA T8 BIdll, Hei-hel dl Yifedi q diq ol § 1 31 R §
5 88 Tdh fdaR M1 A1 SR &9 A HH Sl UM 3fared of, Sl Hl golg & AR W)
W AWl B fFuern wdt off, 39 W f SRR IR aY iR % g wifid & & &
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HY| Y T Hhaw] B AT H HHT AT | TS Fed < §Y, 9 [ BT AHAT Bl gY H
SREIICISEC B CREICR I

qgd-9gd g=Idiq|
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SHRI THOTA NARASIMHAM (KAKINADA): Thank you very much, Deputy
Speaker, Sir, for giving me an opportunity to speak a few words on the Arbitration
and Conciliation (Amendment) Bill, 2015. We congratulate the Government and
the Law Minister Shri Sadananda Gowda on introducing this Bill.

This Amendments Bill is based on the Law Commission’s
recommendations and suggestions received from stakeholders. The Law
Commission of India in its 246™ Report had recommended various amendments in
the Arbitration and Conciliation Act, 1996 in order to pave way for India to
become a hub of international commercial arbitration.

Coming to the important aspects of this Bill, it envisages time-bound
disposal of matters, the imposition of a verdict based fee structure as opposed to
the prevalent hearing-based one, and a cap on the overall fee, perhaps to
incentivise speedy disposal of matters.

The amendments seek to make disposal of commercial disputes more user-
friendly and cost effective, which, in turn, will lead to expeditious disposal of
cases. The key provisions of the Bill make it mandatory for arbitrators to settle
disputes within 12 months. This period could be extended by six months only by a
court on a sufficient cause. It also envisages a cut in the fees of arbitrators if the
court finds that the delay has been caused due to arbitrators. It rewards arbitrators
with extra fees in case a matter is disposed of within six months and the parties
agree to pay more. It empowers arbitration tribunals to grant all kinds of interim
measures that courts provide

I believe that the Government’s aim for the amendments to the Arbitration
Act is for this law to function in conjunction with other legislations and policies,
namely, a national litigation policy focusing on transparency and the setting up of
specialised commercial courts and benches. However, both of these are still just
proposed by the Law Minister; the policy is yet to be formulated.

The Bill states that in the case of international arbitration the relevant court

would only be the High Court having original ordinary jurisdiction. The Ordinance
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permits parties to choose to conduct proceedings in a fast-track manner. The
award would be granted within six months.

I think, the motivation of the Government in amending the Arbitration Act
and in bringing adjacent changes thereto is to make India a more attractive
destination for commercial arbitration as well as to compete with the likes of
Singapore and London as international commercial hubs. I congratulate the Law
Minister on introducing such a useful Bill.

With these few words, I conclude my speech and I wholeheartedly support
this Bill from my party.
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st Jrorg s ot (WRY) ¢ AT SUTeeT S, H# ATeRed SR gog (WIINeF) JTeIQE, 2015
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ST i qHY O Rad 9§ b 9 W ST [For 7€ 2 Bl

ORI, Sl BIC-BIC AW ©, ST W odfidd &1 a1 Hifia afder ¢ i o f afda
& IR U DIC ¥ BRAT §, TN DI H Foll Al &, WIS A & AWl 9 Q41 28l 2l
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BIs Jhad! 9d &l § IR rad Fieaa w0 4 I8 A 811 ¢ {6 3T o 8 arefl 8, 9
faff =1 FepR & TU-AY arg SRR HRD I UfhAT BT ST oidl B od & b Sl &I Jebaar
BT §, 98 U9 ge oIl B
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THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA
GOWDA): I thank all the hon. Members who have supported this Bill from the
bottom of their heart. This is one of the finest Bills. It will certainly give a new
dimension to the legal system and dispute resolution mechanism in our country.
This is the dream of the hon. Prime Minister, Narendra Modi ji also. Ease of
doing business and ranking in the World Bank should be geared up and India
should be a centre for international arbitration hub.

After elaborate discussions with various stakeholders, after getting
suggestions from jurists and after going in detail with the Law Commission’s
Report I have come up with this Bill before the Parliament. Practically we have to
encourage the ADR mechanism for settlement of disputes. In order to improve the
World Bank ranking also we should do it. To encourage investors and to make
our country an investor friendly country, certainly we should take up such
initiatives wherein they should feel that they can invest in India. The
Developmental activities are going so fast in India the investors should feel that by
investing in India they will not face any trouble during the course of their
transaction of business. Especially, the intention of this Bill includes making
settlement of disputes more user-friendly, most cost effective and expeditious
disposal of the cases.

The Bill was introduced as early as in 2003 during the regime of NDA.
Subsequently the matter was referred to the Standing Committee. Standing
Committee after holding elaborate discussion submitted its Report in 2005. In fact,
while bringing this Bill the suggestions given in the said Report were also taken
into consideration. Almost all the suggestions given in that report were also taken
into consideration.

The matter was referred back to the Law Commission which held detailed
study in the matter. That has also been taken into consideration. Three important
aspects have been taken care of which were really hampering the whole process of

disposal of disputes under arbitration. One is inordinate delay in disposing of the
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cases. Second is the too much interference by the courts. The court itself used to
take years together. The persons who went for arbitration could not settle the
matter. Thirdly, exorbitant fee charged by the arbitrators. Just now, one of my
friends said that they used to charge Rs.5 lakh to Rs.10 lakh for a sitting in the
morning and another sitting in the evening. As a whole, the image of our country
was tarnished because of all these interferences by the courts, inordinate delay as
well as high fee charged by the arbitrators. We have taken all these aspects into
consideration and we went ahead.

A number of stringent measures have been taken in the amendment Bill.
We have said that the arbitration should be disposed of within a period of 12
months. If the parties agree, it can be extended for a period of six months. So,
there is no chance of further extension. If anybody goes to the court under
extraordinary circumstances and if the courts feel that it should be extended, then
only it can be extended. We have provided for a fast track disposal also. If both
the parties agree that it should be tried in the fast track court, within six months it
can be disposed of.

For the first time in the history, we have provided for some incentives if the
cases are disposed of within six months as also some disincentives if it goes
beyond 12 months. This is one area wherein we can see that the arbitration cases
can be disposed of speedily.

As far as fee structure is concerned, exorbitant fee was charged earlier.
Now we have provided the fee structure in the Fourth Schedule. So nobody can
charge beyond that and nobody can demand more fees. So there is much clarity as
far as fee structure is concerned.

As regards appointment of arbitrators, we have specifically mentioned the
restrictions in the Schedule and have said that such and such persons cannot
become arbitrators. So everything has been given in the Bill elaborately and full

clarity is there in regard to time schedule, fee structure and appointment of
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arbitrators. All these things have been taken into consideration and we have
brought this Bill before Parliament.

Nobody has objected to this Bill but some of our friends have observed
certain things. They have said that the Bill is the need of the hour and that a good
Bill has been brought. A few suggestions have been given by them. One of the
suggestions was that it should have retrospective effect. If the parties agree, then
there will be no problem. Otherwise, it will only have prospective effect.

Somebody gave a few suggestions like opening new arbitration centres,
empanelling arbitrators who are experts and specialists in various subjects as also
training institutes should be established. The matter is under consideration of the
Government. Certainly, this is one of the good suggestions. The Government has
taken note of this and it will consider it.

One of my friends referred to the fee structure and mentioned that quality
will go down if the fees are restricted. I may inform the hon. Member that it is not
like that. When the fee structure is given, the fees will be applicable for both the
parties, for the petitioner as well as the other party. Both the parties will have the
same fee structure. So, there will be no problem as far as the fee structure is
concerned. The report was given in 2005. At several stages the matter was
discussed over the last ten years and finally the Bill has been brought to the House.

My friend mentioned about the notion of morality of justice. Practically, I
feel that the Supreme Court has observed this fact in ONGC versus San Pipes Case
and it is a subject of judicial interpretation as the term cannot be defined in the Bill.
So, it is a matter of interpretation and the court can interpret as far as that matter is
concerned.

So, all these issues have been properly taken into consideration and the
provisions of this Bill certainly give a new direction as far as the Arbitration and
Conciliation Act of 1996 is concerned. Therefore, I commend the Bill to bepassed
by the House.

Thank you.
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SHRI N.K. PREMACHANDRAN (KOLLAM): Hon. Deputy-Speaker, Sir, I
thank you for giving me this opportunity. Yesterday also the hon. Minister was
replying to the questions from this side regarding the pendency of cases and the
accumulation of cases in the High Courts and the Supreme Court and other
Muffasil courts. The basic issue which I would like to highlight even today is that
a reply was given by the hon. Minister to my Starred Question No. 521 on 30™
April, 2015. T am reading the reply given. The data on pendency of cases is
maintained by the Supreme Court and the High Courts. As per information
furnished by the Supreme Court, 61,081 cases were pending in the Supreme Court
as on 01.04.2015; as per information furnished by the High Courts, 41.53 lakh
cases are pending in the High Courts as on 31.12.2014.

In reply to the next question on what were the reasons for the pendency of
the cases in the Supreme Court and the High Courts, the hon. Minister gave many
reasons, but I would like to read out just two reasons. Some of the main reasons
for pendency of cases in courts are increasing number of State and Central
legislation. The first reason for the pendency of cases in the Supreme Court and
the High Courts is increasing number of State and Central legislation. The second
reason was continuation of original civil jurisdiction in some of the High Courts. I
am only taking these two reasons.

Here, my point is that the number of legislations are increasing and the
Government is giving more burden to the High Courts. In this case also if you go
through the definition of clause 2, in the definition it says that if it is an
international commercial arbitration, then the original jurisdiction will be the High
Court. That means the Government is imposing further burden upon the High
Courts. We have discussed about the commercial disputes. In the case of an
international commercial arbitration also the original jurisdiction is also being
given to the High Court. High Courts will be further burdened, pendency will be

more and access and as a result of that poor common people will suffer.
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In the Arbitration and Conciliation Act there is a provision that the case
should be disposed of within 12 months from the date of starting the proceedings
and it can go maximum up to 18 months. I fully agree with the hon. Minister on
arbitration, fixing of fees, the time schedule, appointment of arbitrators. 1 agree
with him on these points. But the point is that the indirect effect will be on the
High Courts which will be heavily burdened. Also, with regard to the international
commercial transactions, how has the definition changed? The hon. Minister has
not explained that.

17.00 hours

A very interesting fact to be noted is that the definition of an international
commercial arbitration in Section 2(f) of the original Act has been very clearly
changed. It says: “International commercial arbitration means an arbitration
relating to dispute arising out of legal relationship whether contractual or not
considered as commercial under the law in force in India where at least one of the
parties is outside India.” One of the parties should be outside India. Only then it
will become an international commercial transaction. In Clause 3, you have very
intelligently and cleverly removed the term ‘company’.

Sir, you may kindly note that ‘company’ is defined in the Companies Act,
1956. As per the definition of the company in the Companies Act, 1956, it should
be registered in India. Otherwise, it should be a foreign company. So, you have
deleted the term ‘company’. It is said: “An association or a body of individuals
whose central management and control is exercised in any country other than
India.”  Any oil company or any company can very well tell that control,
management, administration and everything are there whether the registered head
office is not in foreign country or not. They need not have any registered head
office in Britain or US or anywhere outside India. Any company in India, a
domestic company, can very well argue that my business and administration are
being carried outside India, I can be considered as a company operating outside

and can come within the purview of international commercial arbitration. So, the
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original jurisdiction will go to the High Court. That will be disposed of within 12
months or 18 months. That means, is it for inviting foreign direct investment?
Then why have you removed the term ‘company’ from this definition?

So, in the definition of international commercial arbitration, you have
deleted and omitted ‘company’ with an ulterior motive that any Indian company,
whether it is Reliance or whatever it may be, can very well argue the case that they
are having an international commercial arbitration and so, it should come within
the purview of Section 2 of this Act, that they can directly go to the High Court
and can dispose the case within a specific period, as the hon. Minister has cited.
That is the first objection which I would to make.

Regarding the next point, yesterday also I have said it and I want to explain
that point further. Regarding international commercial transactions, the original
jurisdiction is with the High Court. Indian courts have the jurisdiction to enforce
and recognise the arbitration award even if the place of arbitration is outside India.
I would like to ask the hon. Minister that, by this amendment, Indian courts have
to recognise and enforce the awards passed by arbitrators or arbitration courts or
whatever they may be, outside India.

My question is, what about the awards passed by the Indian arbitration
outside the country? Is there any mutual treaty between India and foreign
countries regarding arbitration? So, as far as the foreign arbitration is concerned,
when the place of arbitration is outside India, that award has to be complied with
and enforced and that has to be recognised in India. But my question is, what
about Indian companies and any arbitration award that comes into force in our
country? Will that be recognised, respected and enforced in other countries? This
is my second point on which I would like to seek a clarification from the hon.
Minister.

Regarding Clause 8, once again, I would like to say that it is a very
dangerous provision. By means of the intervention of the courts in India, most of

the proceedings are being delayed like anything. I do accept it. That is not
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because of the courts alone. It is because of the procedural formalities, because of
the CPC and the CrPC which the Parliament has passed. We want judicial reforms
in toto and not in respect of commercial disputes alone and not in respect of
arbitration alone. Shri Joice George has made that point. An award cannot be set
aside. In the original Act, an arbitral award arising out of arbitration other than
international commercial arbitration may also be set aside by the court if the court
finds that the award is vitiated by patent illegality appearing on the face of the
record.

That is the point which is to be looked into by the Minister. Even though
my amendment is not being accepted, kindly look into the fact even in the future
course of drafting of all these things. Suppose an award passed in the foreign
country, an international award passed in the foreign country, as far as the
international commercial arbitration, you cannot question, that means Indian
courts cannot question, even if there is a patent illegality appearing on the face of
the record. So, even an illegal award passed by the foreign arbitration in the case
of an international commercial arbitration, Indian courts cannot question. Even if
it is apparent on the face of the record that there is an illegality, the Indian courts
have no jurisdiction. I am coming to the proviso also.

It says: “An award shall not be set aside merely on the ground of an
erroneous application of the law or by re-appreciation of evidence. These are the
two areas that are important. ‘Application of law’ and ‘appreciation of evidence’
are the two basic principles of Indian judicial system. We have to implement or we
have to use the laws in a proper form. The law has to be applied in a proper way.
If the law is applied in an erroneous way, if there is an erroneous application of
law, the court has no right to set aside the award. What is this jurisprudence?

Second aspect is ‘re-appreciation of evidence’. The courts have no right to
re-appreciate the evidence. Suppose when the legality of an arbitration award
comes to the court, the court has no right to re-appreciate the evidence which was

already put before the arbitration. Then what is the scope of appeal? Then what is
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the scope of judicial process? The supervisory capacity of the judge or the
judiciary is the main fact to be considered. When we are talking about the ease of
doing business, even the judicial system is being submitted to the international
commercial arbitration. So, these two, ‘re-appreciation of evidence’ and
‘erroneous application of law’ are the main points. That means you cannot re-
appreciate factual evidence. If question of law cannot be considered and question
of fact cannot be considered, then what is the role of Indian courts in discussing
the veracity and legality of these arbitration awards?

Another point is regarding the ‘fundamental policy’. Prior to this
amendment, as per the original Act, conflict in award will come, if it is against the
‘public policy’ of India. Now, it is being changed to mean, ‘public policy’ means
‘fundamental public policy’. Hon. Minister, kindly explain this and enlighten the
House as to what is the difference between the ‘public policy of India’ and
‘fundamental public policy of India’. It further says that it is in conflict with the
most basic notions of morality or justice. So, if the ‘fundamental public policy’ is
conflicted then the award can be set aside. ‘Fundamental public policy’ will come
only if it is in conflict with the ‘most basic notions of morality or justice’. So, my
point is that the rights and powers of the judiciary to scrutinise the awards passed
by the arbitration is being curtailed by means of this Amendment Act.

I fully agree with the fact that delay is being caused, arbitration proceedings
are being prolonged. All these are happening only because of the procedure which
we are following in our country, because of the CPC and other procedures which
we have enunciated. So, all these points have to be taken into consideration when
we are talking about ease of doing business.

I will speak on my amendments when they will be taken up. With these
words, once again I move the Resolution disapproving the Ordinance.

With these words, I conclude. Thank you very much.

HON. DEPUTY-SPEAKER: Some Members want to seek clarification.

Shri Sharad Tripathi.
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#ft IRe Bt (W HIR TR): AT TS SN, IR WHR & GRIAT, JaTTH31 31 s
A1 S @1 srederat H 39 fAdue @ Asd frell| 59 fadwe @1 TR fagm w5 7 wRga W
frar| Mffaq w7 & 98 S UG @) AEReN ¥, ARl & AR g, WRA &I S R
TId @ g ofl, I§ I B UH URSHd R AP WA gl TEEEAT S 7 Q9 B
faf¥=1 wial-oxat &1 N7 fhar g, el = a9 89IR 9 SR 2 SHdl gt fowdt
5 fore e oot W UReEl vd @RT =T 3 ST B Ugd A R &l 9 I gReHT 3R
ART =TT I B @ forg faRy w0 & iR

HON. DEPUTY-SPEAKER: What do you want? You put the question.

‘Clarification’ means only putting a question and not making a speech. So, you

seek clarification on what you want.

st TRe Bt ¢ S & ulawd H A HE S 4 e HER Yae |9dl f[dd o e
3R 3fTSl AL ¥ a1 fAed ofx oY 8, § SHPT W GHIT IRl g 3fR 3MIah
HegH W H AFHR HA S MUEYde U daTd bRl argd| 89 R W sufae Jnr gl
B9 AN SIAAT & Ui Sfardas-ORieR 81 89 AT ST B GH1sl B PRI HHI-HHT E=l-
UG H I EHTRT dRd E1 B S B uar ft T8 ST ¥ 6 'H Rl & SR 6d Bi-
AT e R faar T B

HON. DEPUTY-SPEAKER: Shri P.P. Chaudhary. You are not putting questions.

I asked you to put question. You have to put the question. I cannot permit it.

N IRe Bt ¢ ST 5 AT @A S 39 U ueR & fAdue & gRT o el @Rd
I UM B b oY fadues o1 ¢ &1 H A HA S A gRY HRAT A b
Ty § BI T AT BT YT oI dlel 8, ST STHIah AT & W0 H BiH DY AR
S SR & HR ATORIES Jehar fhY Sd €, IqD HRUT SIg ITeh] ReblS <l STl
g, @ 9 IR @t 2o # ws B gl swferg # Ay w4 St 9 faeT war =@ e
A TP I[P AR W G, S8l Dad oD ANl D Gebad! B R A
g |

HON. DEPUTY-SPEAKER: It is not connected with this thing. That is the

problem. You have to put the question related to the subject, not about other things.
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SHRI P.P. CHAUDHARY (PALI): Sir, the Arbitration and Conciliation
(Amendment) Bill, 2015 is the need of the hour. It will instill confidence in the
minds of the investors. My clarificatory question to the hon. Minster, through you,
Sir, is this. This is basically a post-litigation mediation. There are two types of
mediations the posts pre-litigation mediations. In our country, we are only having
the post-litigation mediation. We do not have the pre-litigation mediation. So, in
post-litigation mediation, what is required is the application for appointment of an
arbitrator is to be moved before the court. The court is required to decide that
application within sixty days. Thereafter, the court can also examine the existence
of prima facie arbitration agreement. The total period is twelve months. It is
required to be decided within 12 months. Further, with the agreement of the
parties, it can be extended to six months. Again, on account of "sufficient cause" —
the court can extend the time for giving an arbitral award. It is a post-litigation
mediation. In other countries of the world just like America, 70 per cent litigation
is reduced only on account of pre-litigation mediation. So, in the case of pre-
litigation mediation, if the legal status is given, the parties meet together, agree,
and enter into an agreement, their agreement is only required to be registered with
the Registrar, then, there is no need to file any arbitration application before the
court. Is there any move with the Government to create pre-litigation mediation?
Thank you.

SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATTI): Sir, the one case
that is long-pending is about the Bhopal Gas Tragedy.
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The poor people are not able to get justice. Therefore, as the initiative of the
Government and the Ministry of Law, Bhopal case could be the first case to be
referred to where the worst has happened in the human history so that those people
may get justice. The hon. Minister may kindly consider this.

ADV. JOICE GEORGE (IDUKKI): My only clarification is regarding Clause 18
where we have introduced the words “the fundamental policy of Indian law’ and
also the words, "the basic notion’. These words were introduced for the purpose of
getting over the implication of judgement in the ONGC case. Again the hon.
Minister is saying that this is a matter of interpretation by the court. I fear that we
are again throwing the ball in the court of law. We are leaving the entire issue to
the wisdom of the court to interpret all these things. That is not the spirit of the
amendment because the spirit of the amendment is to reduce the judicial
interference. On the one hand, we are talking about reducing the judicial
interference, and on the other hand, we are giving again all the responsibilities to
the courts to interpret the clauses of the Act, which would be counterproductive.
So, kindly clarify on this issue.

#t faie R AMaR (FHiem) @ FiPad w0 § 1 S oM 8, 399 ¥ W BRI qdbad
Dl HH B H gforad Frer | fawg s § o1 g &, <% H IUHIEA BIRA BT TS gl
R 9 SUHIART BIA Bl o T, 96 U H gS-98! el & W B 39
SUHIFTRI BT fod 8T, W & WY, @RG = B0, Af I <9 & At =marerdi #,
7o BT #, W BIRA H 3R T B H ARGl dhed ITHIGRIT § Hefdd 7S gu 1 A
HH Sl A ST A 6 R 3! AERYd & oy A1 YUl B H US gY hedl @
@Rd AR & foT foaR &R ®is dRIGY A1 fAdgsd oea? g=dg]|
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SHRI D.V. SADANANDA GOWDA: Sir, I am not totally agreeing with Shri
Premachandran’s view. I beg to differ from his view. He has raised three issues.
Yesterday, while answering I stated that the increasing pendency is due to increase
in the number of State and Central legislations. I would like to bring it to the
notice of this House this. We have see the Electricity Act. As soon as the said Act
was brought into force, lakhs and lakhs of cases were filed under that Act. Today,
we are going in for an amendment to the Negotiable Instruments Act. If a banker
files a case or ten cases against one individual; those ten cases can be kept together
and the same can be resolved as a single case.

The Domestic Violence Act was brought into force. Within a short period,
thousands of cases have been filed. For that reason, I stated that there are certain
enactments or new legislations because of which cases have been increased. That
is what I told. Same is the case with the Motor Vehicles Act under which challans
are collected by some other modes with the result reduction of cases would be
there. Likewise, the Arbitration and Conciliation Act.

As far as appeal is concerned, we have provided an appeal for patently
illegal cases in the court. if you allow all the cases to go to the court, this Bill will
have no base at all. Earlier what happened? If we accept the argument of Shri
Premachandran, almost all amendments brought today will have no value at all; it
would be infructuous. So, totally to avoid too much interference of the court, we
have done all these things. At the same time, as far as ONGC case is concerned,
practically the whole judgement was considered and on the basis of that, the
present draft has been prepared.

Shri Premachandran had mentioned about the claim of a company as to
whether it is a foreign company or not. Practically, reference under Sub-Section 3
is removed because it is already covered under Sub-Section 2 under the terms
‘body corporate’. So, there is no confusion as far as the issues which have been
raised in the House by Shri N.K. Premachandran. Therefore, I request the House

to disapprove his Statutory Resolution.
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HON. DEPUTY SPEAKER: I shall now put the Statutory Resolution moved by
Shri N.K. Premachandran to the vote of the House.
The question is:

“That this House disapproves of the Arbitration and Conciliation
(Amendment) Ordinance, 2015 (No. 9 of 2015) promulgated by the
President on 23 October, 2015.”

The motion was negatived.

HON. DEPUTY SPEAKER: The question is:

“That the Bill to amend the Arbitration and Conciliation Act, 1996,
be taken into consideration.”

The motion was adopted.
HON. DEPUTY SPEAKER: The House will now take up clause-by-clause

consideration of the Bill.
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Clause 2 Amendment of Section 2

Prof. Saugtata Roy - Not present.

SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I beg to move:
“Page 2, for lines 13 and 14,--

substitute ‘(B) in clause (f), in sub-clause (iii), after the words
“a body of individuals whose”, the words “registered head office,”
shall be inserted.’.” (%)
“Page 2, line 20,--
after “this Act”

insert “if mutually agreed treaties for enforcement of
arbitration award are in existence with such
countries”.” (6)
HON. DEPUTY SPEAKER: I shall now put Amendment Nos. 5 and 6 to Clause 2
moved by Shri N.K. Premachandran to the vote of the House.

The amendments were put and negatived.

HON. DEPUTY SPEAKER: The question is:
“That clause 2 stand part of the Bill.”
The motion was adopted.
Clause 2 was added to the Bill.
Clauses 3 and 4 were added to the Bill.

Clause 5 Amendment of Section 9

SHRI N.K. PREMACHANDRAN : Sir, I beg to move:
“Page 2, line 47,--

omit “‘or within such further time as the Court
may determine”.” (7)
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Sir, the Government can very well accept this amendment. Just now hon.
Member Shri P.P. Chaudhary also mentioned about it. It says ‘within such further
time as the Court may determine’. Then, what is the meaning of giving a
prescribed period of 12 months plus six months. After that, again it is said ‘or
within such further time as the Court may determine’. So, the entire authority is
being given to the Court to fix the time as to when it will be disposed of. My point
is, this is to be deleted.

HON. DEPUTY SPEAKER: I shall now put Amendment No. 7 to Clause 5 moved
by Shri N.K. Premachandran to the vote of the House.

The amendment was put and negatived.

HON. DEPUTY SPEAKER: The question is:
“That clause 5 stand part of the Bill.”
The motion was adopted.

Clause 5 was added to the Bill.

Clause 6 Amendment of Section 11

SHRI N.K. PREMACHANDRAN : Sir, I beg to move:
“Page 4, line 15,--
after “opposite party”

insert ‘““and the procedure for service of notice shall be
completed as expeditiously as possible within a
maximum period of 60 days from the date of filing of
application” ” (8)

“Page 4, line 19,--

after “Fourth Schedule”

insert ‘“and revise the same from time to time corresponding to
the revision made as per Section 11A”” (9)
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Sir, my Amendment No. 8 is about issuance of the notice which is a big
problem because most of the time is being taken for the issuance of the notice. So,
this should also be taken care of.

My Amendment No. 9 is regarding the fee of the arbitrator. The hon.
Minister has stated that the fee of the arbitrator has already been fixed by the
Parliament. But the Government can, at any time, change the fee as per Section
11A. So, it is not absolute. I am not objecting to it. My point is, if you can change
the fee structure at any time, this should also be incorporated along with other
Sections.

HON. DEPUTY SPEAKER: I shall now put Amendment Nos. 8 and 9 to Clause 6
moved by Shri N.K. Premachandran to the vote of the House.

The amendments were put and negatived.

Shri Adhir Ranjan Chowdhury - Not present
Shri B. Vinod Kumar - Not present
HON. DEPUTY SPEAKER: The question is:
“That clause 6 stand part of the Bill.”
The motion was adopted.
Clause 6 was added to the Bill..
Clause 7 was added to the Bill.

Clause 8 Amendment of Section 12

SHRI N.K. PREMACHANDRAN : Sir, I beg to move:

“Page 5, omit lines 11 to 13.” (10)

Sir, my Amendment is that the person who is interested either in the subject
matter or is interested in the parties to the dispute cannot be an arbitrator. That is

the provision for which we are making an amendment by virtue of the Schedule.
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But a proviso has been given, if the parties are in agreement with the issue, then
they can have any arbitrator. That cannot be allowed. It is because, suppose the
Government of India is a party to the arbitration and a contractor or a claimant is
there, the Government and the claimant are making an agreement. Okay, though
the arbitrator is having some interest in the subject matter of the dispute, he can be,
that shall never be allowed, that is the proviso. That is my amendment.

HON. DEPUTY SPEAKER: I shall now put Amendment No. 10 to Clause 8
moved by Shri N.K. Premachandran to the vote of the House.

The amendment was put and negatived.

HON. DEPUTY SPEAKER: Shri B. Vinod Kumar — not present.
The hon. Minister to move Amendment No. 22 to Clause 8.

Amendment made:

Page 5, omit lines 14 and 16. (22)

(Shri D.V. Sadananda Gowda)
HON. DEPUTY SPEAKER: The question is:
“That clause 8, as amended, stand part of the Bill.”
The motion was adopted.
Clause 8, as amended, was added to the Bill.
Clauses 9 to 11 were added to the Bill.

Clause 12 Amendment of Section 24

HON. DEPUTY SPEAKER: Dr. Shashi Tharoor — not present.
The question is:

“That Clauses 12 to 14 stand part of the Bill.”
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The motion was adopted.

Clauses 12 to 14 were added to the Bill.

Clause 15 Insertion of new sections 29A and 29B
HON. DEPUTY SPEAKER: Prof. Saugata Roy, are you moving your Amendment
Nos. 3 and 4 Clause 15?
PROF. SAUGATA ROY (DUM DUM): Yes, Sir,
I beg to move:
Page 6, line 27, —
for “twelve months”,

substitute “six months”. 3)

Page 6, omit lines 33 to 35. 4)

Sir, my purpose of moving the amendments is quite simple that India was
ranked 178" among 189 nations in the speed of enforcing contracts. The
importance is that urgent steps should be taken to facilitate quick enforcement of
contracts, easy recovery of monetary claims and award of just compensation for
damages suffered and reduce the pendency of the cases in courts. All I have
suggested is that in line 27, for ‘twelve months’, substitute ‘six months’ and then
omit lines 33 to 35. They say, if the award is made within a period of six months
from the date the arbitral tribunal enters upon the reference, the arbitral tribunal
shall be entitled to receive such amount of additional fees as the parties may agree.

The purpose of the Minister is good. He has introduced this clause so that
more cases can be solved by arbitration; also that arbitration is not held up in
courts to make the process easy so that contract can be easily enforced. But I still
think that this Bill has been pending from 2005. The original Amendment Bill
was 2003. Then the Law Commission gave a recommendation; the Standing

Committee gave a recommendation. It has already been delayed 10 years. So, |
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would like this to be passed while urging the Minister that strictest step should be
taken to enforcing contracts also.

I want to mention that here, for the first time, fees for arbitration have been
indicated in the Bill. Normally it is not done. So I hope that this will lead to
speedier disposal of the cases. I had mentioned to the Minister just one point that
this Bill also has the original and appellate jurisdiction.

There are only three courts in the country which have got original
jurisdiction, and they are Calcutta, Bombay and Madras, which are a part of the
British Presidency. ... (Interruptions) Yes, Shimla also. It is high time that we do
away with this colonial legacy. With that purpose, I moved the amendment. But
this Bill is basically a harmless Bill. It tries to improve the ease of doing business.
So, I would like the Minister to go ahead.

SHRI D.V. SADANANDA GOWDA: As far as the hon. Member, Prof. Saugata
Roy’s objection is concerned, I would like to say that there is a provision under
this Act for fast track. Within six months, if both parties agree, they can resolve.
Otherwise, a conscious decision has been taken after considering the Report of the
Standing Committee, the Law Commission Report and everything. But there is a
fast track provision. Under that fast track provision, that can be taken care of.
HON. DEPUTY SPEAKER: I shall now put Amendments Nos. 3 and 4 to
Clause 15 moved by Prof. Saugata Roy to the vote of the House.
The amendments were put and negatived.
HON. DEPUTY SPEAKER: Shri Adhir Ranjan Chowdhury — not present.
Shri A.P. Jithender Reddy to move the Amendment No. 16.
SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): I beg to move:
“Page 6, line 27,—
for “twelve months”
substitute “twenty four months”.” (16)
Sir, I want to prolong it. As many of my colleagues have said, there are

lakhs and crores of cases are pending. ... (Interruptions)



17.12.2015 207

SHRI D.V. SADANANDA GOWDA: Just now my friend said that there is
arbitration between yourself and myself. It is delayed by more than six months.
We will reduce it. ... (Interruptions)
SHRI A.P. JITHENDER REDDY : Even when this rule is there, arbitration is not
going ahead. ... (Interruptions)
SHRI D.V. SADANANDA GOWDA: Sir, the purpose will be defeated if it is
enhanced. ... (Interruptions)
SHRI A.P. ITHENDER REDDY: Even when this rule is there, arbitration is not
going forward, and then it will be cancelled. That is why, I am saying that at least
let it be prolonged.
HON. DEPUTY SPEAKER: I shall now put Amendment No. 16 to Clause 15
moved by Shri A.P. Jithender Reddy to the vote of the House.
The amendment was put and negatived.
HON. DEPUTY SPEAKER: Dr. Shashi Tharoor — not present.
The question is:
“That clause 15 stand part of the Bill.”
The motion was adopted.
Clause 15 was added to the Bill.
Clauses 16 and 17 were added to the Bill.

Clause 18 Amendment of Section 34

HON. DEPUTY SPEAKER: Shri N.K. Premachandran to move the Amendment
No. 11 to Clause 18.
SHRI N.K. PREMACHANDRAN (KOLLAM): I beg to move:

“Page 9, omit lines 21 and 22.”  (11)

Sir, my amendment to Clause 18 is re-appreciation of evidence and this
application of law, that is erroneous application of law and re-appreciation of

evidence. These are the basic principles and rights of the supervisory courts. If
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they are being curtailed, definitely this provision will be struck down by the
judiciary. So, my humble submission is that these are the basics of jurisprudence
having the application of law in a proper way and appreciation of evidence in a
proper way. These are being taken away. So, my submission is that this proviso
may be taken away. That is my amendment.
HON. DEPUTY SPEAKER: I shall now put Amendment No. 11 to Clause 18
moved by Shri N.K. Premachandran to the vote of the House.

The amendment was put and negatived.
HON. DEPUTY SPEAKER: Shri Adhir Ranjan Chowdhury — not present.

The question is:
“That clause 18 stand part of the Bill.”
The motion was adopted.
Clause 18 was added to the Bill.
Clauses 19 to 24 were added to the Bill.

Clause 25 Insertion of new Fourth Schedule,
Fifth Schedule, Sixth Schedule
and Seventh Schedule
HON. DEPUTY SPEAKER: Hon. Minister to move the Amendment No. 23.
Amendment made:
“Page 14, lines 3 to 4,—
for “TWENTY-FOUR MONTHS AND RENDER
AN AWARD WITHIN THREE MONTHS”,

substitute  “TWELVE MONTHS”.” (23)

(Shri D.V. Sadananda Gowda)
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HON. DEPUTY SPEAKER: The question is:
“That clause 25, as amended, stand part of the Bill.”
The motion was adopted.

Clause 25, as amended, was added to the Bill.

HON. DEPUTY SPEAKER: Hon. Minister to move the motion for suspension of
Rule 80 (i).
Motion Re: Suspension of Rule 80 (i)

SHRI D.V. SADANANDA GOWDA: I beg to move:

“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to Government amendment No. 24 *to the Arbitration
and Conciliation (Amendment) Bill, 2015 and that this amendment
may be allowed to be moved.”

HON. SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to Government amendment No. 24 *to the Arbitration
and Conciliation (Amendment) Bill, 2015 and that this amendment
may be allowed to be moved.”

The motion was adopted.

* Vide Amendments list No. 7 circulated on 10.12.2015



17.12.2015 210

New Clause 25A
Amendment made:

“Page 15, after line 12, insert, -

“Act not to | 25A. Nothing contained in this Act shall apply to the

apply to | arbitral proceedings commenced, in accordance with
pending the provisions of section 21 of the principal Act, before
arbitral the commencement of this Act unless the parties

proceedings. | otherwise agree but this Act shall apply in relation to
arbitral proceedings commenced on or after the date of
commencement of this Act.”.

(24)

(Shri D.V. Sadananda Gowda)
HON. DEPUTY SPEAKER: The question is:
“That new clause 25A be added to the Bill.

The motion was adopted.

New clause 254 was added to the Bill.

Clause 26 Repeal and savings

HON. DEPUTY SPEAKER: Dr. Shashi Tharoor — not present.
The question is:

“That clause 26 stand part of the Bill.”

The motion was adopted.
Clause 26 was added to the Bill.

HON. DEPUTY SPEAKER: The question is:
“That Clause 1, the Enacting Formula and the Title stand part of the Bill.”

The motion was adopted.
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Clause 1, the Enacting Formula and the Long Title were added to the Bill.

HON. DEPUTY SPEAKER: The Minister may now move that the Bill, as
amended, be passed.
SHRI D.V. SADANANDA GOWDA: Sir, I beg to move:

“That the Bill, as amended, be passed.”

HON. DEPUTY SPEAKER: The question is:
“That the Bill, as amended, be passed.”

The motion was adopted.
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17.36 hours

DISCUSSION UNDER RULE 193
Price Rise
HON. DEPUTY SPEAKER: The House shall now take item No. 17 - discussion
on price rise.
Shri P. Karunakaran.

SHRI P. KARUNAKARAN (KASARGOD): Thank you Deputy Speaker Sir. I
am grateful to you because you have permitted me to initiate the discussion and
also admitted under Rule 193. ... (Interruptions) Sir, we are discussing a very
important issue of the price rise which affects the day to day life of the people.
The family budgets are shaken due to uncontrolled price rise that we see everyday.
The prices of essential commodities are going up everyday. The cost of production
of agriculture produce is also rising and at the same time, the prices of the
agricultural produce are declining without any control and it is very difficult for
the common man to meet both the ends. I have the experience in this House from
the 14™ Lok Sabha onwards. We have been discussing the price rise in every
Session but the ‘price rise’ has never listened to us. It takes its own course leaving
the people with strain and pain. I admit that there may be various reasons for the
price rise. The experts of economics may term it as demand push inflation...
(Interruptions) It may be demand push inflation, supply push inflation, wage push
inflation and general inflation. Whatever may be term they say, the net result is
the rising trend of the price and making more and more misery to the common
people. We could witness this period as the period of price rise. The dal price has
continually been in upwards trend crossing the suffering of the people. The dal is
now more expensive than chicken with a result the real price exceeds 220 per kilo.
The prices of urad and arhar dal have doubled what it was in 2014. The pulses
are items of food security as the bulk of the population derives proteins from

pulses. The recommended requirement of pulses for a person is 50 to 60 grams
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but now the availability is only 30 grams per day. Though it was considered as a
poor man’s protein, nowadays, it has become rich man’s luxury. It is because of
the rise of prices of the pulses. India is the producer of the pulses, consumer of the
pulses and also the importer of the pulses.

When we produce 18-19 million metric tonnes, the consumption is 23
million metric tonnes. The deficit is met by imports, as a result of high quantity of
imports, the prices in the international market are also increasing. Here the
Government has to take steps to boost domestic production. The MSP for pulses
should be substantially increased. This is not alone sufficient. The Government
has to go for procurement from the farmers. Otherwise, the farmers cannot realise
the MSP.

Sir, our Finance Minister said that we are going for buffer stock. It is good.
But the buffer stock should be on the basis of domestic production. If it is on the
basis of international import, it means, the benefits go to the international traders.
So, the Government has to stick on to the procurement on the basis of domestic
production. It is reported that for the last seven years the prices of pulses, oil,
mutton and other items have doubled. The Economic Survey of Delhi for 2014-15
shows that the prices of pulses and other items are now twice and thrice costly.
There is no State that does not consume pulses. Either it is vegetarian food or non-
vegetarian food, either in sambar, whether it is chana or dal, or any other food
item, it is seen as a source of protein by both vegetarians and non-vegetarians. The
jump in the price of pulses has put most of the poor families in difficulty
throughout the year. The middle class families are also forced to cut down the
intake because of high rise in prices.

At present, the import of pulses by multinational companies and big traders
has not eased the situation. They will use the import to stockpile pulses and wait
for a better price. In recent times, 75 tonnes of pulses have been seized from
hoarders. There are stocks throughout the country. It means, though they import, at

the same time they are not giving it to the poor people but they are stocking it and
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waiting to get a better price. It means, hoarding and black marketing are going on
and the Government is not taking any strict action on this.

The skyrocketing price of onion and other food items show that the prices
have more than doubled from last year. Onion is now selling at Rs.80 per kilo in
some areas of Delhi compared to Rs.37 per kilo in August last year. The prices of
onion and other food items have risen more than 50 per cent in many of the cities.

The prices of rice and wheat show the same upward trend. The prices of
rice and wheat have doubled in many places. In almost all the vegetable items, we
see the same trend. The Government has no scheme to buffer stock. So, my
demand is that the Government has to take up sufficient step for buffer stocking to
assist the people.

I do agree that inadequate rain, perhaps, has contributed to the fall in the
production of pulses in many parts but that alone is not the reason. You see, when
there is 12 per cent decline in production, it leads to 100 per cent price rise. It
means, we cannot blame only the monsoon but the policy taken by the
Government is also equally important. So, the policy of the Government is also
one of the major reasons. We cannot blame the monsoon alone.

One of the main reasons for the burden on the people is that when there is
abnormal price rise, there is no corresponding increase in the wage of the workers
and employees. One reason is, there is no corresponding increase in the prices of
agricultural produce and cash crops also. Again, another reason is that the cost of
production in all sectors is going up compared with the increase in price rise. The
official figure, especially the Whole Sale Price Index, does not record any rise in
prices. Of course, almost all the Finance Ministers say and quote the whole sale
prices. We can see that. We may not get any article on the Whole Sale Price Index
but at the same time, the Consumer Price Index is the real fact from which we can
judge the things. When ordinary people go to the market, they are not able to get it

at the whole sale price.
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The farmers find it difficult to cultivate their land because it has not only
become an unprofitable profession but the prices of agriculture produce and cash
crops are also declining. The production can be increased only by assisting the
farmers and enabling them to cultivate their land. It should be ensured that they
should get Minimum Support Price (MSP), adequate subsidy, financial assistance
including low interest rate on the bank loan.

Sir, we do not have adequate storage facilities. It has come out in an answer
given to this House itself that due to absence of this storage facility we are losing
30 to 35 per cent of our vegetables, which otherwise rot. The earlier Government
had made a scheme for construction of warehouses but no action has been taken
after that.

The price rise adversely affects the people. There are other factors also like
new taxes imposed by the Central and State Governments which contribute in
increasing this burden even more. Take, for example, the Service Tax. It has risen
from 12 per cent to 14.5 per cent, which is an additional burden on the common
man. For the corporate millionaires it would not be an issue but the common man
has to suffer much.

Sir, the best method to control the price rise is the Public Distribution
System. Tamil Nadu is the best model in that respect. Once Kerala was the best
model but I do not say that today it is so good. Though it is still better, it has
weakened now because of many reasons. I would not go into the detail.

Similarly, the Food Security Act passed by the Parliament was a noble Act.
But to get this Act implemented, the Centre has to fulfil its responsibilities. In this
regard, almost all the States have to get more food grains like wheat, rice and
sugar. Otherwise, it would not be possible to implement it.

In earlier discussions, the Government has repeatedly stated in the House
that increase in petroleum prices in the international market is the main reason for
increase in the prices of essential commodities. I would like to draw the attention

of the Government that during the UPA time the then Finance Minister as well as
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the Prime Minister would say that if the prices in international markets are
increasing, prices in our country would also increase. It is true that if the prices of
petrol and diesel go up, there would be a chain reaction in other items as well. But
this Government has got in a very comfortable position and the prices of
petroleum products have come down to 50 to 60 per cent in the international
market. I want to know as to why this Government is not able to transfer this
benefit to the common people and to the consumers.

It has been said by many Finance Ministers that whenever there is a
reduction in the international prices of petroleum, there should be a corresponding
reflection in the domestic market as well. It is interesting to note the variation in
price structure of per barrel crude oil, petrol and diesel, for the following period: in
January 2011 it was 84.47; in January 2012 it was 91.71; in January 2013 it was
86.75; in January 2014 it was 110; again in mid 2014 it reached 115; in November
2014 it came down to 80.16 and in 2015 it has come down to 45.

Let us compare the price of petrol and diesel over the last five years. In
2011 January, price of petrol was Rs. 58.37 and price of diesel was Rs. 37.75. In
2012 January, price of petrol was Rs. 63.37 and price of diesel was Rs. 41.29. In
2013 January, it was Rs. 67.24 and Rs. 47.15 respectively. In 2014 January, price
of petrol was Rs. 72.43 and price of diesel was Rs. 54.34. In 2014 March, it was
Rs. 72.26 and Rs. 50.47 respectively. In January 2015, price of petrol was Rs.
61.33 and price of diesel was Rs. 50.41.

Our Finance Minister has raised the excise duty for the sixth time.
Yesterday, we got to know it. What is the reason for again raising the prices of
petrol and diesel? The Government has increased excise duty on unbranded petrol
from Rs. 7.06 to Rs. 7.36 per litre and on branded petrol from Rs. 8.24 to Rs. 8.54
a litre. Similarly, the Government has increased excise duty on unbranded diesel
from Rs. 4.66 to Rs. 5.83 per litre and on branded diesel from Rs. 7.02 to Rs. 8.19
per litre. This decision has been taken and conveyed to this House yesterday by

the Finance Minister. What is the reason for the Government to raise excise duty
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for the sixth time since the present Government came to power one and a half
years back? This is the situation when the prices of petrol and diesel have come
down. What reason can the Government provide for this? We know the reason.

The price rise has its own effects. When the excise duty is in a comfortable
stage and the prices of petrol and diesel are high, of course the Government may
get higher income. When the prices of these products come down, of course, the
Government will lose. What the Finance Minister is saying is that they are not
transferring the benefits to the consumers. At the same time, they want to get the
money. That is the reason for this increase.

I would like to say one phrase in Malayalam “Kurukande Kannu
Eppozhum Kozhikuttulu Ayyerkyum”. It means that a fox is always keen on the
poultry cage because at any cost, the fox wants its food. Just like that, our Finance
Minister at any cost wants to get more and more money, even at the cost of the
lives of the people.

SHRI M.B. RAJESH (PALAKKAD): Sir, price rise is an important issue
concerning the Finance Ministry and the Finance Minister is not present here.
HON. DEPUTY SPEAKER: No. The Minister of Food, Shri Ramvilas Paswan is
sitting here. He is a Cabinet Minister.
... (Interruptions)
HON. DEPUTY SPEAKER: There are three Cabinet Ministers sitting.
... (Interruptions)
HON. DEPUTY SPEAKER: There are three Cabinet Ministers. They will take
care. Do not worry.
... (Interruptions)
HON. DEPUTY SPEAKER: Whatever he has said, nothing will not go on record.
... (Interruptions)
HON. DEPUTY SPEAKER: Shri Karunakaran, please continue.

... (Interruptions)
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SUWET AR, @ iR Ade=e Qv &= (3 3w o™ arrae) 2 Ui e &
T H Sl SR 8 RE1 8, IE dgd € HedYUl iR TR Yl &l diee B Sarge
Regrafaferdt 2t 2 ik AR offar St A wewr 3 fwae g% f5ar g, a8 3 9 g
frar B wrer werd 9 g% fhar 21 # envet fava e @mwear € 5 S @ wered ¥
TR g, SUd Sard # g SR wree fAfiver s oifd Sare Sl (@r@w) § R
@SCH Pl AlC PR BT Gl HEUMDBRY S 9gd 81 30! dve ¥ ald = &) § 399 PIg Ul

MO\ O\

giferfeard T8l e gl

H A WS A gg W AT B, G Sfg H dlefI A1 QFl WigeH Bl G| B
SN TS UISie # €, Ugel roied d 9| A8 TR & 91d §l § SRR I§ A B Iy
PR B STHER ffedarsss dIve, ifes erer a1 woree ff <9 osv f6 g9l Add &
forg - &1 AhaT 8?7 SN MUY Wrel & [ H bEl 6 gAN MR $H & @ g
AN femTs ol o JE &1 BIRT &I uiferdt a8 g fb a8l ¥ yrgw gl B q8f o1 Tl A
T8 & B MU Bel 6 A by orf¥de A e Iaed o1 ey, vATEdt Sarer B
aMRY, Afh el AT & 6 vavedl & 9gd wmel X W I fieiar €1 gHedt agd
B BT gl T I fhar ft qorsw, IS _E AL & urdl &1 bl 89 AN F T
& TR F9l Bl M| T b By 2l fhaar W IHT M HH ARG, AT fhaE T
SYSTYIT| g8 FR IR 1 AR S, 98 I9 SUSTRA| el H HY H T8l A 8, b uared
&Y DI H L A gl SHY B8H ATl o M Weervd Dl WY W iR IAD AI-[1Y G
A < BT BM BN Al BAR Y T8 Fgd ATHaTID B
SHRI P. KARUNAKARAN: Sir, during my deliberation, I made all those points

clear as regards procurement, storage facilities, domestic production, etc. Though I
had criticized, but I had also made all these points.
SHRI RAMVILAS PASWAN : No, I have noted down all your points.

SHRI P. KARUNAKARAN: Sir, price rise has its own adverse affect on
the family budget, which destabilizes their family; it has its own effect on the day
to day life of the people all together; and it has its own effect on the political
structure also. It has also become a determining factor in the political changes that

we can see in our country. I remember that the first Chief Minister of Kerala, Shri
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E. M. S. Namboodiripad, who was not only a Communist, but he was a good
administrator, a historian, and also an orator. He was known to all. In a discussion
during the election review at a time when we had a set back, he said that : “Do not
think that voters are always your tenants. When they feel they will react.” Of
course, it was a lesson for us at that time. When the UPA Government was there,
along with BJP we fought against price rise. The then Finance Minister, Mr.
Chidambaram and Dr. Manmohan Singh were making the same argument that the
international prices were going up. Hence, what can we do about it. They also
talked about the failure of monsoon, etc., and they were not ready to accept the
real factors responsible for it. But when the elections took place, the people were
not ready to accept their arguments. Hence, they lost and they were reduced to 42
or 44 in number.

The present Government -- within one and a half years -- have also realized
this issue. You are also arguing on the same facts and you are also making the
same arguments, and you also got the answer in Bihar elections, Delhi elections,
Gujarat elections, and even in the MP elections where we got the highest majority
as you lost that seat by 90,000 votes to the Congress. Why is it so? There are a
number of other issues, but this is the most important issue. This is the lesson that
we have to learn from the people. When they have pain and when they feel, then
they would react. It would be better if you realize it. It would be better for your
Party and the Government. Otherwise, more dangerous days are coming to address
you.

With these words, I conclude.
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HON. DEPUTY SPEAKER: The House stands adjourned to meet tomorrow the
18" December, 2015 at 11 am.
17.59 hours

The Lok Sabha then adjourned till Eleven of the Clock
on Friday, December 18, 2015 / Agrahayana 27, 1937 (Saka).




